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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this 222nd Report on 
Excesses over Voted Grants and Charged Appropriations disclosed in 
the Appropriation Accounts (Civil), (Defence Services), <Posts and 
Telegraphs) and (Railways) for the year 1982-83 and action taken by 
Government on the recommendations of the Public Accounts Committee 
in their I 66th Report (7th Lok Sabha) on Excesses over Voted Grants 
and Charged Appropriations for the year 1981-82. The report also 
includes final replies in respect of those recommendations contained in 
the 121st Reoort (Seventh Lok Sabha) in respect of which only interim 
replies had been furnished by Government earlier. 

2. The Appropriation Account~ (,Jefence Services) and (Posts & 
Telegraphs) for the year 1982-83 were laid on the Table of the House 
on 23 March, 1984, while the Appropriation Accounts <Civil) and 
(Railways) were laid on the Table of the House on 16 April, 1984 an~ 
24 July, 1984 respectively. 

3. During the year under review, \'iz., 1982-83, excess expenditure 
occurred under 21 Voted Gr.mts/Charged Appropriations and aggregated 
to Rs. 365.15 crore~ as against Rs 35Q 16 crores and Rs. 462.69 crores 
during the years 1980-81 and 1931-82 re~pectively. The Committt!e have 
found that as in the last year, the bu~k of the excess expenditure on the 
Civil side i.e, Rs 88.63 crorcs was co·1tributed by one G: ~nt alone, viz., 
Grant No. 12-Forcign Trade and Fxport Production. Two Grants 
operated by the Ministry of Defence w:tnessed an overall excess expendi-
ture of Rs. 117.36 crores, \\hi I: in respect or one of the Grants 
administered by the Muu:.try of Cnrnmunications, there was an excess 
of Rs. 91.~0 crores. Six Grants udmin:·.:ered by the Mio1~try of Railways 
contributed to an overall ~·x;.?~s of R "· 65.05 cr Jres. 

4. The Committee have l"l'~:n rcrcatedty expressing con~ern over 
the phenomenon of excess exp~ncitun:. Yet, year after ~l·ar, Parliament 
is being presented wi1h a fait acc1 mpli of unremitting l'Xcess ex;·enditurc. 
The Committee have impressed uron the Ministries/Departments to te~r 

(vii} 



(viii) 

in mind that excess expenditure is "unauthorised cxpenditureu and it 
betrays lack of financial discipl"ne. The Committee. however, regret to 
observe that there is no improvem~nt in position. An analysis of the 
e¥planation given by the Ministries/Departments shows that, as in past, 
defective estimation of requirements of funds, absence of a continuous 
watch onr the flow of expend1ture, failure to anticipate properly and 
provide for the receipt of stores and debits relating thereto and absence 
of adequate provision for adjustment of past liabilities continue to be 
the main reasons for excesses. The conclusion is'therefore inescapable 
that the Ministries/Departments concerned have not made any serious 
attempt to remedy the situation. The Committee have emphas1sed once 
again the need for a more accurate estimation of monetary requirements 
and better budgetary control so as to rninim1se excesses 0\ er Voted 
Grants and Charged Appropriations, if not to eliminate them alto-
gether. 

5. Earlier. the Public Accounts Committee C1983-84) had in their 
1 66th Report cSeventh Lok Sahha) d~sired that the DDA should in 
future strictly follow the prescribed accounting procedure in regard to 
remittance of receipts to the Revolving t und. After consid1.ring the 
action taken note furnished by the Ministry of Horne Affairs, the Com-
mittee have observed with regret that a subordinate statutory authority 
hke the DDA should have been allowed to become a law unto itself and 
allowed to continue to contravene the prescribed accounting procedure 
f,r 18 long years and both the Delhi Administration and the 
Uruon Government should have acted only as helpless spectators all 
along. 

'1:5 The Committee examined thr. excesses in the light of the 
Explanatory Notes furnished by the Ministries/Departments concerned 
(Appendicel [ to'XVI> at their sitting held on 7 August, 1984. The 
M10utes of the sitting form Part II of the Report. 

7. The Committee's 166th Report (Seven:h Lok Sabha) on Excesses 
over Voted Grants and Charged Appropriations for the yeat 1981·82 
was presented to Lok Sabha on 18 November, 198J. The action taken 
notes furoi'ihed by Government in pursuance of the recommendations 
contained in this Report were also considered by the Committee 
at the aforesaid sitting and have been dealt with in Chapter Ill of the 
Report. 



(ix) 

8. For facility of reference, the conclusion and/or recommendations 
cfthe Committee have been printed in thick type in the body of the 
Report.· For the sake of convenience, the conclusions and/or recommen-
dations have also b~en reproduced in a consolidated form in ApPendix 
XIX to the Report. 

9. The Committee would like to place on record their appreciation 
of the assistance rendered to them in this regard by the Office of the 
Comptroller and Auditor General of India. 

NEW DELHI; 
August 13, 1984 
Sravana 22, 1906(S) 

SUNIL MAITRA, 
Chairman, 

Public Accounts Committ«. 



REPORT 

PART I 

CHPATER I 

GENERAL OBSERVATIONS . 
1.1 This 222nd Report of the Committee deals with excesses over 

Voted Grants and Charged Appropriations disclosed in the Appropria· 
tion Accounts (Civil), (Defence Services), (Posts and Telegraphs) and 
(Railways) for the year 1982-83. The Report also deals with the action 
taken by Government pursuant to the Committee's recommendations 
contained in their 166th Report (7th Lok Sabha) on Excesses over Voted 
Grants and Charged Appropriations disclosed in the Appropriation 
Accounts (Civil), (Defence Services), (Posts and Telegraphs) and (Rail· 
ways) for the year 1981-82. The Report also includes final replies in 
respect of those recommendations contained in the I 21st Report (Seventh 
Lok Sabba) on which interim replies had been funished by Government 
earlier. 

1.2 The Appropriation Acoou!lts (Defence Services) and (Posts 
and Telegraphs) for the year 1982-83 were laid on the Table of the 
House on 23 March, 1984, while the Appropriarion Accounts (Civil) and 
(Railways) were laid on the Table of the House on 16 April, 1984 and 24 
July, 1984. respectively. 

1. 3 In the sooceeding paragraphs of this Report, the Committee 
have examined the excess expenditure disclosed in the relevant Appro-
priation Accounts in the light of explanations furnished by the Ministries 
and/or Departments concerned. The Explanetory notes furnished by the 
Ministries concerned in this regard are reproduced in Appendices I to 
XVI of this Report. 



CliAP'l'ER II 
BXCESS GRANTS/APPROPRIATIONS 

2.1 During the year ended 31 Maa;h, 1983, excess expenditure occur-
ted under the following 21 Voted Grants and/or Charged Appropria-
tions: 

Appro- No. and name of Ministry/ Excess expendi-
priation Grant/Appropriation Department ture 
Accounts (Rs. in lakhs). 

Civil 12-foreign Grade and Commerce 88,62.56 
Export production 

28-Archacology Education & 3.98 
Culture 

l2-Ministry of Finance Finance 65.78 
35-Taxes on Income, Finance 1.44 

Estate Duty, Wealth- (Revenue) 
Tax and Gift Tax 

42-0tber Expenditure Finance 0.30 
of the Ministry of 
Finance 

56-Dadra and Nagar • Home Affairs 1.68 
Haveli 

57-Lakshadweep Home Affairs 4.15• 
64-Ministry of Irrigation S2.98 

Irrigation 
67-Ministry of Law, Law, Justice & 53.f.6® 

Justice & Company Company Affairs 
Affairs 

91-Public Works Works & Housing 0.15 
94-Stationery & 55.S9 

Printing 
98-Department o( Electronics 40.39 

Electronics -----
91,43 06 

* An Excess expenditure of Rs. 4,14,634 had been reflected in the relevant 
Appropriation Accounts. After taking into account erroneous adjust-
ments under capital/revenue sections, the reaJ excess to be regularised 
works out toRs. 60,564. 

@ The excess expenditure disclosed uDder this Charged Appropriation 
having occurred on account of erroneous .:lassification in the accounts, 
does not require regularisation in terms of paragraph 7 of the 16tb 
R:cpert of the Public Accounts Committee (First Lok: Sabha). 
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Appro~ No and name of Ministry/ Excess expendi· 
priation Grant/ Appropriation Department ture 

Accounts (Rs. in l.!khs) 

Defence ?.0-Defence Services- Defence 115,88.\3 
Services Army 

"-2-Defence Services Defence 1,48.28 
----
117.36.41 
----

Posts & J 8-Capital Outlay Commutlica- 91,30.49 
Telegraphs on Posts & Tele- tions (P & T) ----

graphs 91,30.49 
----
300,09.96* 
----

Railways 4-Repairs and Railways 3,46.35* 
Maintenance of (Railway 
Permanent Way Board) 
and Works 

5-Repairs and Mainte· 4.91.57* 
nance of Motive Power 

66-Repairs and Mainte~ 1,27.64• 
nance of Carriages 
and Wagons 

tO-Operating Expenses II~ 71 73* 
Fuel 

13-Providend Fund, Pension 22,56.85 
and Other Retirement 
Benefits 

IS-Dividend to General :!0,90.34 
Revenue ---

64 8 48 - --
Grand Total : ~64,94.4 .. 

Detailc; of Voted Grants/Charged ApproJ)riations under which the 
actual expenditure exceeded the budgdary provision during the year 
under review are g1ven overleaf. 

~ 

~------------------------------------------------ ------* As reflected in the relevant Appropriation Accounts and does not take 
-into account misclassi6cations or erroneous adjustment•. 



St. No. and Name of Grant Ministry Final Actual Excess Date oi 
No or Grant E~penditure Expenditure receipt of 

Department Explanatory 
Note --- --

1 2 3 4 5 6 7 
J, Appropriation Accounts lCiviJ) /982-83 

A. Voted Grants 

I. 12-Foreign Trade and C~Jmmerce 1310,02,65,000 1398,65,20,67 _; 88,62.55,673 26-5·84 
Export Production 

2. 28-Archaeology Education 8,56,69.000 
and 

8,60,66,476 3,97,476 14-.:-84 ,1:1. 

Culture 

3. 32-Ministry of Finance Finance ~2,44.00,000 53,09 '78,429 65,78,429 26-5-84 
4. 35-Taxes on Income, Finance 78,64,59,000 78, 66, 03,091 1,44,091 24-5-84 Estate Duty, Wealth-

tax and Gift-tax 

s. 56-Dadra and Nagar Home Affairs 3,98,39,000 4,00,07,214 1,68,214 28-5-84 
Haveli 

6. 57-Lakshadweep Home Affairs 2, ~4.30,000 2, 78.44,634 4,14,63441 28-5-84 



7. 64-Ministry of 
Irrigation 

8. 94-Stationery and 
Printing 

9. 98-Department of 
Electronics 

10. 24--other Expenditure 
of the Ministry 
of Finance 

II. 67-Ministry of Law, 
Justice and 
Company Affairs 

12. 9J-Pub1ic Works 

Irrigation 

Works & 
Housing 

Deptt. of 
Electronics 

90,46,23,000 

53,96,11,000 

3 5,03,51,000 

B. Charged Appropriations 

Finance 

Law, Justice & 
Company Affairs 

Works & Housing 

1,02,83,000 

43,000 

80,99,20, 716 52,97, 716 22-5-84 

54,52.10,399 55.99,399 29-5-84 

' 
35,43,90,002 40,39,002 28-5-84 

1,03,12,626 29,626 30-5-84 

53,66,306 53,66,306@ 28-5-84 

58,194 15,194 26-5-84 

* The excess expenditure of Rs. 4,14,ft34 had been reflected in the relevant Appropriation Accounts. After 
takina into account erroneous adjustment of Rs. 3,54,070 under Capital Section instead of Revenue Section, 
the real excess to be regularised works out to Rs. 60,564. 

@ The excess expenditure disclosed under this Charged Appropriation having occurred on acco\]nt of erroneous 
classification in the accounts, does not require regufarisation in terms of paragraph 7 of the ·16th Report of tbc 
Public Ac;;ounts Committee (First Lok Sabha). · 

~ 



1 2 3 4 5 6 7 

. 
II Appropriation Accounts (Defence Service.)) 

A. Voted Grants 

}3. 20-Defence Services Defence ~043,92,00,000 3159,80,13,416 115.88,13,416 24·5-84 
Army 

14. 22-Defence Service Defence 1255,67,10,000 1257,15,38,226 1,48,28,226 24-5-84 
Air Force 

~ 

III. Appropriation Accounts (Post.s and Telegraphs) 

IS. 18.--capita] Outlay on Communi- 547.33,54,000 638,64,02, 798 91 ,30,48, 798 3')-5-84 
Posts and cations 
Telegraph!! (P & T Board) 

Appropriation Accounts (Railways) 

I 2 3 4 s 6 7 

1. 4-Repairs and Maintenance 3,59,33, 73,000 362,80,07. 734 3,46,34, 734* 27-7-84 
of Permanent way and Worka 



2. 5-Repairs and Maintenance of 2,99,02,84,000 
Motive Power 

3. 6-Repairs and Maintenance of 
Carriages and Wagons 

4. tO-Operative Expenses-Fuel 

S. 13-Provident Fund, Pension and 
Other Retirement Benefits 

6. IS-Dividend to General Revenues-
Repayment of loans taken from 
General Revenues and Amortisation 
of over Capitalisation. 

4,30, 51 ,21,000 

7,70,61 ,01,000 

1,71,80,05,000 

5,01,08,54, 00 

303,94,41,106 4,91.57,106£ 27-7-84 
• 

431, 78,8~,624 1 ,2 7, 64,624@ 27-7-84 

782,32) 73,785 1 I , 71, 72,71 St 27-7-84 

194,36,90,397 22,56,85,397 27-7-84 

521,98,87.732 20,90.33, 732 27-7-84 

• An excess expenditure of Rs. 3,36,34,/34 had been reflected in the relevant Appropriation Accounts. 
After taking into account misclassification between Grants, the real excess to be regularised works out to 
Rs. 2,92,26,650. 

£ An excess expenditure of Rs. 4,91,57,106 had been reflected in the relevant Appropriation Accounts. After 
taking into account misclassification between Grants, the real excess to be regularised works out to 
Rs. 5,21,94,902. 

@ An excess expenditure of Rs. 1,27,64,624 had been reflected in the relevant Appropriation Actounts. After 
takins into account misclassification between Grants, the real excess to be regularised works out to 
Ra. 1,41,17,922. 

f An excess expenditure of Rs. 11.71,72,785 had been retlected in the relevant Appropriation Accounts. After 
taking into account misclassification between Grants, the real excess to be regularised works out to 
Rs. 12,02,72,800, 

-



12 It will be seen from the above statement that In · 0 dUt dt~ 1t 
eases of Excesses over Voted Grants an<J/or Charged Appropriations, 
t:1e excess expenditure was over a crore of rupees. In the case of one 
Grant viz., No 12 Foreign Trade and E~port production opt!rated by 
the Ministry of Commerce, the exce~s, was as high as Rs. l-'8.63 crore9 
and in the 2 Grants out_of 5 operated by the Ministry of Defence, the 
excesses was Rs. I J 7.36 crores. In one Grant alone-No. Q....:Defence 
Services-Army, the exct f-S amounted to Rs. 115.88 ..:rores. Under Grant 
No. 18-Capttal Outlay on Posts and Telegraphs adthini~tered by the 
Mini.:- try of Communications (P & T Board). the excess expenditure was· 
Rs. 91.30 crores. In the case of 6 Grants administaed by the Min1stry 
of Railways (Railway Board), the excess expenditure was Rs. 65.05 
cror~s after taking intv ai..:count misclassifi..:ations 

2.3 Expressing concern over the pers-istent phenomenon of excess· 
expenditure, the Public Accounts Committee ( 19,3 84). in paragraph 
2 8 of their l66th Report (7th Lok Sahha), had ob;erved as under : 

"The Committee had, only a year ago, view::-d with concern the' 
persistent phenomenon of excess l'Xprnditurc. The Committee 
note that as in the previous vear the bu~k of the execs.;; expenc :-
ture during i981-82 (leaving a .. ide Grant No. t2 Foreign Tr .. de 
and Export Productian, which has been dealt with later in this 
Report) taken place in Railways, Defence and P & T The 
Committee agree with the Mini!>tJy nf Finance that rather than 
a review of the d(·partm·:!!ltalis 1tion of accounts and IFA 
Scheme obtaining in Civil Mim~trics/Departments, the finan-
cial systems in u,e three otha ~c~:tors should be 1ev1ew..:d in· 
depth Jo take. steps to obviate such large scale excess cxpl·ndi-
ture. The Comm,ttee would accordingly Jecommend an in-
depth r~view of the financial systems in Railway~, Def~ nee a :,J 
P & T by a tedm of high 1evd offi,:ials Th~y \\Ould suggest 
that representatives of the C & AG of lncian and the Min1~try 
of rinance mu~t also be asso.:iated with it Tht: Comm;H!.!e 
would wait the outcome of the review and step!! ta:\cn on th · 
basis thereof." 

2'.4 In their acti(rn ta'l<e·n note dated 2 May, Jl}g.f in reS'pect of the' 
above re:ommendation, the tvi mistry of Finance (Department of Ex.pen-· 
diture) have stated : 

'-In pursuance of the Pubiic Accounts Committ•:c•s rtcomm\!nd.ttion 
a· Committee has been set up under the Chairmamhip of 
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Controller (General) of Accounts to make an indepth review of 
the;: financial system 10 Railways, Defence and P & T S ctors, 
and th:.tl the Public \ccounts Committl!e would be inrormed 
of the outcome oft he review that may be made by til.: Com-
mittee so set up and steps taken on the basis thereof." 

2.5 During the year under review viz., 1982-83, ex' ess expenditure 
bad occured under 21 Voted Gra'llts/Charged ApprOj!rialions aGtl aggre-
gated to Rs.36S.1 ' crores as agJiost Rs . .>59.16 crores and R's 462.69 crores 
during th~ years 1980-81 and 1981-82 respectively. The Committee find 
that as in the )ast year, the bulk of the excess expenditure on the thil 
side i.e . 88 (}3 crore-, was contri~uted by one Grant alone VJL , Grant 
No 12-Fort'ign Trade and Export Production. Two Grants op<;!rated by 
the \1ini~try of Dcfcn;e witnessed an overall excess expenditure of 
Ps 1 1"7.35 crores, whPe in respect of one ;,f the Grants administered by 
the Miu;"try of ~ommonications, ther~ was an excess of Rs 91.30 crores. 
Six Gra.,t., admini.;tered by the Ministry of Railways contributed to an 
()Verall e-<cess of Rs.65.05 crores. 

The Cnmmittee have been repeatedly expressing concern over the 
phenomenon of excess expenditure. Yet, year after year, Parliament is 
being pre.,ented with a fait accompli of unremitting exce~s expenditure. 
The Committee have impressed upon the Ministries/Departments to bear 
io mi'::td that excess expenditure is "unauthorised expenditure" and it 
betray.; I ~ck of fi11ancial discipline. The Committee, however, regret to 
observe th.tt there is no improveanent in position. An analysis of the 
explanations givt"n by the Mini-.tries/Oepartments shows that, as in past, 
defective estimation of requirements of fund~, absence of a continuous 
watch over tne flow of expenditure, failure to anticipate properly and 
provide for the receipt of stores and debits relating thereto and absencd 
'()f ade~aatc provbhn for adjustm~nt of past li:.tbilities continue to be the 
main reasons for excesses. The con.clusion is therefore inescapable that 
the Ministries/Departments concerned have not made any serious attempt 
to remedy the situation. The Committea are constrained to emphasise 
once again the need for a more accurate estimation of monetary require-
ments and better budgetary control so as to minimize excesses over Voted 
Grants and Charged Appropriations, if not to eliminate them altogether. 

2..6 In pursuance of a recommcmlation made by the Committee, 
· Government have set up a Committee under the chairmanship of Cont-

roller General of Accounts to make an indepth review of the financial 
systems in Nail ways, Defence and P&T Sectors to take steps to obviate 
large scale excess expenditure. The Committee desire that the review 
should br. conducted expeditiously and the steps proposed to be takea o.a. 
tbe basis of the review intimated to the Committee. 
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MINISTRY OF COMMERCE 

2.7 Grant No.l2-.Foreign Trade and E"port Production 
Capital Section 

Voted Expenditure 

Original Grant 
Supplementary Grant 
Final Grant 
Ac:tual Expenditure 
Jhccss 

Rupees 

109.00,57,000 
120l ,02,08,000 
13 t0.02,65,000 
J 398,65,20, 673 

88,62,55,67 3 

2.8. In a note explaining the reason far the e~cess expenditure, the 
Ministry of commerce have stated as follows ; 

' 

"The excess of Rs.88,62,55,673 in tbe Capital Section occu• 
rred because of the e:xcess expenditure .of Rs.88,68,56,886 
under Technical Credits incorporated in Trade Agreements. 
The origionaJ grant of Rs.80 crores for these credits was augme· 
nted by obtaining Supplementary Grants of Rs.l200 crores(R~· 

480 crores in the firsl batch and Rs.710 crores in the hst batch). 
Ag~inst the final grant of Rs 1280 crores, the actual expenditure 
amounted toRs.1368,68,56,886. Of the excess of Rs.88 68,56,8R6 
an amount of Rs.6,01.213 was met from savings under the 
Heads other than Technical Credits within the Capital Section 
of tbe Grant, leaving an uncovered excess of R~.88y62. ~5.673 

which needs to be regularised. 

Technical credits ta foreign Governments are by way of 
advances for use when these Governments run short of funds 
required to pay for their purchases from India, becau~e the 
funds aenerated by their exports to India are found short of 
the requirements. The Technical credit to tbe foreign Govern-
ments is in the nature of temporary ways and mean~ advam e 
and is intended to ensure that the flow of Indian expJrts to 
these countries is not hampered by temporary shortfall in rupee 
availability in their Centrat Account in India Tbe te·:hnical 
credits are, thus, in the nature of export promotion measures as 
t~ey help the foreign Government concerned to proceed wilh the 

).() 
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tetn)'O of their purchases from fndia not Witbst mding Sf.'8Sonal 
gaps in resources. These advances automatically treturned as 
soon as funds in favour of the rupee payment countf i.:s reach 
its Central Account. 

1he budget provisions for technical credits during a year 
are worked out well in advanc::-, in consultation with the 
Ministry of Finance (Department of Economic Affairs) after 
taking into account suctl relevant factors as the past pattern of 
drawals, expected trade turnovl!r, pace of deliverks etc. The 
amounts of the supplementary demands are also determined in 
the Hght of the actual and likely drawals over a specified period 
and the amount of the supplementary to be obtained in the 
last batch is generally finalised by the middle of January. T~e 
drawals of advances by the foreign Governmt"nts depend on 
the flow of contracting for various item of imports and good~ 
shipment etc. Estimation or forecast of dr 1 wals under the 
technical credit arrangement by the f0reign Governments is a 
complex and difficult exercise. At times, desrite best efforts 
made at the time of estimation to foresee. as accurately as 
possible the actual expenditure exceeds the voted grants. It is 
not always possible to e~timate precisely the timing of con-
tracting, the flow of deliveries and payments for tl1e vanous 
commodities involved as these are imponderable factors. 1 he 
Government closely tnes to monitor the matter. It may be 
appreciated that even after the revts cd estimates are fi.n.1lly 
drawn up in January, changes take place in Februa; y and 
March in the anticipated fiow of contracting, deliveries, pay-
ments etc. 

The technica! credit arrangement is considered an 
important element in sustaining the tempo of Indt:ln exports to 
the rupee pa ;lment countries. Any a trempt t 1\ re~tr;{"t the 
technical credits to the amount of. the provis1on avail.~bk. eve•, 
when larger credits are required by the Foreign Goves nments, 
wilt only result in reduction of ~xports from Indie~. The Govern· 
ment will, however, continue to try its best t1) e'\timate the 
requirements of fun<is as carl!fu11y and realistically ;;s rossihle. 

The Budget provision for Technical.credits was, hither-
to., being made on the basis of gross budgeting and represente4 
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dr:l\vals anticipated to be made from time to time, without off-
s..:tting repayments, •credit for which was being tal<en as 
receipts. Ev!!n though the net outst..tnding at auy given time 
was within the ceiling, the gross drawals of te..:hnical c1edits 
(without Liking into account repayments) depending upon the 
number of occasions during a year m which the Gt.vcrnmc.:nt 
concerned resorted to drawals, exceeded the ceiling limit. The 
gross sy~·tcm of budgeting tended to inflate the Budget and, at 
times, leu to excess in grants, though; after taking into account 
repayments during the year, there was not any real exce~s. The 
said proceJure has since been revised in consultation with the 
Comptroller anJ Auditor General of India, and it has b~:l!n 

decided to ~w1tch over to nd budgeting from no\\o on. The 
r~:viscd proccJure would involve adjustment of JCpJyments 
received from for~.:ign Governments against the b..tlaoce uf out-
standing credit at the beginning of the year and the remaining 
amounts out of such repayments would be adjusted against 
fresh credits atforded during the year, budgeting bt~ing reo;trict-
ed to the actual amount outstanding out of the credits afford-
ed during the year, after adjusting the repayments as mentioned 
above. It is hoped that the revised procedure would help in 
avo1ding the excess (lr ath:ast in reducing the magnitude uf the 
excess amounts in future. 

In view of the foregoing, it is requested that lhe excess 
of Rs.88,62,55,67 3/-may kindly be recommended for regulari-
sation in accordance with tbe provisions of ArtH.:k 115ll) lb) 
of the Constitution. 

This note has b-:-en vetted by Audit." 

. 9 The Grant relating to Foreign Trade and Export production 
bas witnessed excess expenditure in the past also, as indicated below : 

1977 .. 78 
1981-82 

Amount 
(Rs. in lakhs) 

3285.08 

1,68,93.46 

2.10 Commenting on tbe excess expenditure of Rs.l68.93 crorrs 
under the Grant durin~ 1981-82, the Public Accounts Committee 



(198~-84) in paragraph .2.12 of their !66th Report had observed as 
follows 1 

"The original capital grant of R~.62.o8 ~rores in respect of Foreign 
Trade and Export Productwn was augmented to Rs.l87.~8 

crores bv suplementary grants but the actual expenditure was 
of the order of Rs.356.81 crores. The Committee have care• 
fully considered the explanatiOn otfered by the Ministry of 
Commctce for the incred1bJe excess expenditure of Rs.l A8.93 
crores \lnder the grant. The excess was on account 
of unanticipated drawal of technical cred1ts hy foreirn 
countries under the_n1pee trade allreements. In rursurance of 
an earlier recommendation of the Committee the Ministry of 
Commerce had informed (June 1981) that a decision had been 
taken that actual drawals of funds \\ould hencLfnnh be 11mited 
'to the extent poss1bJc to approved budget proVISions and th t 

lhc Re~crve Bank of India had agreed to furnish weekly dehit~ 
of gross rlrawals of technical cred1ts, which it was hoped would 
have enabled the Ministrv of Commerce to ke"p. a '\atch and 
issue additic nal hud!!ctary sanction as and when requin d a ftrr 
obtaining provisions. The Committee have now bi?en informed 
lhat the weekly report of the Reserve Bani.. of Jndt · io;; not of 
much avJil as significant drawa)s t~1k~ pl.1ce in the last ~ 3 
months of tbe finandal year, le,lVing no time tn cowr the 
-exceso;s through suppl 'mentary grant. This virtu 1l'y means 
that the expenditure cannot be regulated within th~ grant, 
wh1ch the Committee cannot accept. The Committee would, 
therefort~ li\,e the Ministry of Commerce to onrc again re\ kw 
the exio;;ting procedures in co-nsultation with the Mini<;try of 
Finance (Derartment nf Economic Affairs) and th~' Rc'\t'rve 
Bank of lnd1a and also if necessary in con·mlt,:rtion w1th the 
rupee traJin!Z countries h) ensure rn0rc ac~uiak es.t,ma~ion anc 
effective watch over the flow of drawals ... 

2 II In their action taken note dared 7 May 1984 the Ministry <'f 
t!ommercr have st<~ted : 

"The procedurt:' for rlrawal hv the Reserve B~nk oflndia for pro-
viding technical credits to East European countries havinp: 
rupee trade arrango.:ments with India has been review~d once 
again in consultation with. tbc Ministry of Finance (Depart-



14 

ment of Economic Affairs) and the Reserve Bank of India. It 
has been the experience that imports from and exports to India 
by the rupl!e trading countries take place with varying_ flows 
although thl!se are of a countinuous process and drawal of 
technical credits, repayments thereof or gene1 ation of rupee 
balances arise in the course. as transitory phases at different 
points of time during a year. 

It has since been decided m consultation with the 
C&AG, that the requirements of funds for technical credits 
should be worked out on the basis of likely drawals in a 
financial year reduced by likely repayments against such 
drawals, that is to say on the basis of the net amounts required. 
When there ar.: any outstandinps at the end of the previous 
financial year against a foreign Government repayments by that 
Government during th~ budget year will, to the extent of that 
outstandmg balance, be taken as receipt in the accounts and 
only the repayments there-after need be taken for net Budget-
in'!. It is hop~d that this arrangement will reduce the dimen-
sion of the problem and ensure presentation of a more real-
istic picture to the extent feasible, of drawal of technical credits 
by foreign Governments. 

This Action Taken Note has been vetted by Audit." 

2.12 The Capital Section of ''Grant No. 12-Foreign Trade and 
Export Production" as a whole recorded an excess of Rs. 88.63 crores on 
accouut of extra expenditure of the order of Rs. 88.69 crores under Tech-
nical Credits incorporated in Trade Agreements. This extra expendi· 
ture was in spite of the augmentation of the original provision of Rs. 80 
crores by Rs 1200 crores <15 times) for this purpose. This shows how 
inadequate was the original provision. As in the past, the excess was 
on account of uoaoticipated drawal of technical credits by foreign coun· 
tries under rupee trade agreements. It has been urged that the estima-
tion or forecast of drawals under Che technical credit arrangements by 
the foreign Governments is a complex and difficult exercise and that it 
is not always possible to estimate precisely the timing of contractin~. the 
flow of deliveries and payments for the various commodities involved as 
these are imponderable factors. Nevertheless the Committee do not 
like to be presented with a (a;t accompli year after year. They bad last 
year desired io paragraph 2.7 of tberf 166tb Report (7th Lok Sabba) the 
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Ministry to review the existing procedure and take steps to ensure more 
accurate estimation and effective watch over flow of drawals of Techni-
cal Credits by foreign countries. The Committee have now been infor-
med that it has since· been decided in cons .. ltatioa with the Comptroller 
and Auditor General of India to switch over to net budgeting to mitigate 
the problem and ensure presentation of a more realistic picture in future. 
fhe Committee would watch the outcome. 

MINISTRY OF COMMUNICATIONS 

2.11 Grant No. 18-Capital outlay on Posts and Telegraphs. 

Carita] Section 

Voted Expenditure 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

Rupel'S 

547,33,50,(100 

4,000 

54 7,33,54,000 

638,64,02, 798 

91 ,30,48, 798 

2 14 E~plaining the reasons for the excess, the Ministry of Com-
munications (P&T Board) have stated : 

''The Grant provides for meeting the expenditure on the Capital 
Outlay on the P&T Department covering expenditure on (i) 
construction of post office buildings. administrative offices and 
staff quarters, (ii) telegraph and telephone systems (iii) long 
distance switching system, (iv) long distance transmission 
system including remote area telecommunication services 
through satellite, and (v) support systems of telecommunica-
tion factories, stores organisation, telecommunication research 
and development, training centres and P&T Civil Wing. 

The above mentioned excess is the net result of excesses/ 
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satings onder the various heads as indicated below : 

(In crores of Rupees) 

Head of Accounts Excess Savings 

A. I 

A.2 

A.3 

A.4 

B.t 

B2 

B.3 

B.4 

B.S 
8.6 

i.7 

- ------' 

Administrative offices t.l6 

Post Offices 0.38 

Stafl' Quarters 0'.23 ... 
R. M.S. Vans 0.60 

Telegraph System!t 9.29' ... 
Local Telephone Systems 62.51 

Long Distance Switching 
Systems 12.}g .... 
Transmission systems 1 f),4j .-. J 

AnciHary Systems ... 9.9~ 

Other land & Building& 6.41 ... 
Gener~W f.57 

~---· 

103.01 1 I. 71 
---~ ----

fhe· net excess o( R.s. 9 I'. 30 crores was mainly due to ra pi& 
progress in construction of buildings for operative offices1 

escalation in cost of apparatus and plant equipments and lines· 
and wire material due to price rise of base material and receipt 
of more Jines and wire· materials, than anticipated. 

Out of the sanctioned· grant of P.s. 442. crores und:r plan 
:Major Head 556 .. Telecom Services Rs. 328. crores were pro-· 
posed to be utilised on direct procurement of materials from 
imports, indigenous sources of!. T. I., H.C.L. Telecommuni-
cation factories, expenditure on Land and Buildings, installa-
tion and overhead charges~ The bal~mce of Rs. J 1'4 croreso 
was available to the units for procurement of stores through 
1io Telecommunication Stores organisatjon which was also· 
authorised to make local purchase of stores to the extent of 
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Rs. 31.35 crores. The expenditure of stores organisation 
however., on direct purchase was Rs. 126.73 crores largely 
because of the orders already placed taking into consideration 
the lead time for such supplies whicb. generally varies from 6 
months to 24 months. A sizeable portion of the stores were re-
ceived in the closia ~ months of the year. The supplies were 
mostly from small scale industries and their payment could not 
be withheld due to contractual obligation. · The supply of 
stores to the units to meet tile requirements of works in pro-
gress and for new works amounted to Rs. 203.48 crores 
.against the allocation of Rs. 114 crores. 

Instcuctions have been issued to aU concerned to keep the 
expenditure witb.in the sanctioned grant by reviewing the pen-
ding purchas;e orders and if necessary, re-scheduling them so 
.as to avoid any possibility of excess expenditure over the 
:sanctioned grant. 

In the circumsta11ces explained above, the net excess of 
Rs. 91,30,48,798 may kindly be recommended for regularisa-
tion by the Parliament under Article 1150) (b) of the Consti-
tion of India. 

This bas been vetted by ~udit vide his U. 0. Note No. 
RR-111-232/1 (bJ 406/82-83/Ch II dated 29.5.1984.'' 

2.15 The foUowing table shows the expenditure incurred in excess 
of the budgetary provision in the Grant operated b,Y the Ministry of 
Communications from the year 1971-72 oawards ~ 

-

Year Excess Expenditure 

1971-72 
1972-73 
1973-74 
1974-75 
1975-76 
1976-71 
1977-78 
1978-79 
1979-80 
1980-Sl 
1981·82 
1982-83 

t s u •pmp-yp - 'C f"ZM'CJ!tWt · . 

(in crores of Rupees) 

-

14.50 
0.70 
2.58 
9.04 

11.95 
J.6.20 

9.37 
19.50 
'51.64 
'91.30 -
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2.16 There was an overall excess of Rs. 91 30 crotfS under Capital 
Section of Grnnt No. 18-Capital Outlay on Posts and Telegraphs. 
Against the final Grant of Rs. 547 34 crores, the actual expenditure 
amounted to Rs. 638.64 crores. The net excess is the highest since 
1971·72. The excess expenditure was largely due to the fact that the 
value of stores supplied to the units to meet the requirements of works 
in progress and for ne" works, was far higher than that provided for in 
the Budget. Tbe actual value of such stores was Rs. l03 48 crores as 
against the allocation of Rs 114 crores. The Committee fail to under-
stand why it should not have been possible for t~:e Mini~try to find ouC 
well before the close of the financial year tbat the expenditure on this 
account was going to be far in excess of the original allocation. Thi9 
points to a serious deficiency in the existing system of monitoring and 
expenditure control in the Ministry. The Committee note that the Minis• 
try have issued instructions to all concerned to keep the expenditure 
witbin the sanctioned grant by reviewing the pending purchase orders and, 
if necessary, by "rescheduling" them. The Committee trust that the 
Ministry will ensure that the instructions issued by them in this reg~rd 
are compiled with by the lower formations in letter and spirit. The 
Committee will also like tbe Ministry to take all other necessary step~ 
to tighten up the existing system of monitoring and expenditure control 
in the Ministry. 

MINISTRY OF DEFE'\CE 

2 17 Grant No. 20-Dcfenc.;: Services-Army 
-----------------·---- _____ .___. ____ ---

Voted Expenditure 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

Rupees 
·--·--- ·---·~ ---------~--------

291 C),~O,.t2,000 

124,11,~8.000 

3043,92,00, ooo 
3i59,80,13,416 

115,88,13,416 

2.18 In a note furnished to the Committee, explaining the reasons 
for excesses, the ~1inistry of Defence have stat.ed as foJlows: 

''The excess or R..s. 115.88,13,416 was the net nsult of excesses/ 
savings under the various Sub- Heads in the Grant. ( t was 
maiDly attributable to the excess of Rs. 94 49 crores under tho-
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Sub-head A.9-Stores, R~. 22.80 crores under the Sub-heacl 
A.lO-Works, Rs. 8 66 crores under the ~ ub-head A.l-Pay 
and A1lowances and Rs. ).5.1 crores undt·r the Sub-hc,1d A.4-
Transportation~ and saving or Rs. 28.02 crores under Sub-
Head A.6-0rdnance Factories. 

A..l-Pay and Allowances of Army {Rs. 1 66 crores) 

The original grant under this head was Rs. 865.17 crores 
which was increased to Rs, R94.16 crores by obtaining a Sup. 
plementary Grant of Rs. 28.99 crores in March, 1983. This 
was further increased to Rs. 96R .58 crores by reappr<'priation. 
ihe expenditure under this head was Rs. 977 24 crores leading 
to an excess of Rs. 8.66 crores. The excess was mainly due tn 
(i) higher expenditure on Leave Travel Concession for Officers, 
(ii) higher per capita rate of Pay and Allowances of Juni0r 
Commissioed Officers/Other ranks ard rat:on nllo'"ances for 
Junior Commissioned Officers/Other Ranks and Defence Secu· 
rity Coros personnels. 

A.4-Tran.rportari,n (R~. 5.50 crore1) 

The original grant under this head was H.s. 48.! I crorc~ 
\\hich was increased to Rs. 57.CO crores by reappropiatJrn. 
The actual t·xpenditure under this bead am0untfd to Rs. 62.~0 
crores leading to an excess of Rs. ~.50 crores. This exce~s v.as 
due to transportation of imported stores by rad "1th1n th~ 
country. 

A 9-Storf's <Rs. 94.49 crores) 

The ori~inal grant this head was Rs 784 I 0 crore:;. This 
wa-s r("duct:d to Rs. 671.30 crores by reappropnation. The 
expenditure under this head amounted to Rs. 7(,5 79 crores 
leading to a.1 excess of Rs. 94.49 crorcs. This exn·so;; was 
attributable to (i) more materialisation of Army Ordnance 
Corps. Medical and Veterinary Stores than :~nticipated, ( iil 
price escalatiCin of various Army Service Corps Scores including 
lletroJ, Oil and Lubncants, (,il) stoppnge of piecemt:al move· 
ment of wagons by Railway Board resultin~ in payment of 
higher State Sales Tax on local drawals of Petrol, Oil e:: nd 
Lubricants and (iv) booking of expenditure on road transpor-
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tation from Indian Oil Corporation lostalhtions to Petrol, Oil 
and lubricants Depots . 

.A..JO-W vrks (.'~s. 22.80 crores) 

The original grant under this bead was Rs. 169.50 crores 
which was increased to Rs. 176.63 crores by reappropriation. 
The actual expenditure amounted to Rs. 199.4' crores leading 
to an excess of Rs. 22.80 crores. The excess was mainly due 
to (i) Steep rise in cost of Stores, Spares and Labour, (ii> 
urgent and inescapable Special repairs,<iii) increase in consump-
tion of water, electncity anc! the tariff rates thereof and tiv) 
more expenditure on procurement of stores for Parks and 
D•visional stocks. 

The above excesses were partly offset by saving of Rs. 
28.02 crores under Sub-Head A.6-0rdnance Factories leaving 
a net excess of Rs. 115.) ~ crores, w bi~:b requires regularisation. 

Instructions already extst for framing the Defence Budget 
Estimdtes on realtsttc bas1s depending on the requirement and 
to exerc1se a close and constant watch on the trend of expendi-
ture with reference to sanctioned provision. The progress of 
Defence expenditure is analysed periodically and instructions 
are issued to the Services Hqrs., etc., to contain the expenditure 
within the allocated budget. Further, as per the recommen-
dations contained in para 2.8 of the 166tb Report of PACP 
1983-84, 7th Lok Sabba, on Excess over Voted Grants aod 
Charged Appropriations 1981-82 and action taken by Govern-
uaent on 12lst Report by PAC (7th Lok Sabba), a tearn of 
high level officials beaded by Controller General of Accounts 
has been constituted to review the financial systems in the 
Defence, Railways and P&T Sectors. Necessary further action 
m contain the expenditure within the funds allocated will be 
taken on receipt of Government decision on the recommenda· 
tions of this team. 

In view of the circumstances explained above, the excess 
of Rs. 115,88,13,416 may kindly be recommended for regu1ari-
sation by Parliament under Article 1150) <b) of the Constitu· 
tion. 

DADS bas seen:• 
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2.19 The Commlttee 6nd that bulk of the net excess of Rs. 115.88 
tl"ores under Grant No. 20-Defence Services-Army, is contril:uted by 
sub-beads A. 9-Stores (Rs. 94.49 cto~s) and A. Ht-Works (Hs 22 80 
trores). Dut for savings under other sub-heads, the e.xcrss under this 
Grant would have been much mote i.e., Rs. 143.90 crores. As in the 
past, more materialisation of stores than anticipated, price esclal~ation of 
stores lncluding petrol, oil and lubricants, _increased tariff rates of water 
and electrlcity charges ancl accelerated progress of works have been 
'stated to be the main reasons for excess expenditure. The Committee 
are concerned to note tbat the excess under this Grant has become an 
almost recurring ph-enomenon and the position has been deteriorating~ 

'nstead of hnprovifig. The very fact that year after year, the excess is 
'Btfributecl to tbe same causes indicates that no serious efforts have been 
macle by the Ministry to go deep into the malady and to apply 'effective 
'correctives. However, the Committee would await the outcome of the 
lndepth review of the Financial Systems in Defence Sector referred te 
~atlier ln this Report. 

MINIStRY OF HOME AFFAIRS 

2.20 GrAnt No. 57'-Lakshadweep 

Captral Sedtion 
-,---~------.._...._~---- --~ 

Voted ~xpenditure 

Originai Grant 

Supplementary Granl 

·Final Grant 

Actua1 Expenditute 

Excess 

Rupees 

2,5 7,65, 00 

l6,65,00J 

~. 74,30.,0 () 

.2. 78,44,6'H 

-4, 1·4,63 ,. --
2 21 In a nnte, explaining the reasons for the excess ex.pl'nditure, 

the Ministry of Home Affairs have sta~ed as foJlows : 

"the original Grant of Rs. 2,57.65,0{'0 under 'Vote\!' portion was 
augmented to Rs. 2.74,30,000 by obtaining a 'Suppkm,:nt:uy 
Grant of Rs. 16,65,- '{)0 in March, 198). The actual expenditure 

'~~~Out of this dXcess expenditure, Rs, 3,54,070 does not require regularisat.ion, 
the excess having been caused by ettoneous adjustment in accouats. 
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during the year, however, amounted to Rs. 2, 78,44,634 result· 
ing in an uncovered excess of Rs. 4,14,634. An amount of 
Rs. 3,54.070 has been erroneously adjusted under Capital 
Sectiun instead of Revenue Section of the Gr...tnt. The real 
excess works out to Rs. 60,564. To avoid misclassification of 
expenditure!, th~ Administration has been asked to ensure the 
completion of reconciliation work in time vide D.O. letter 
No. U.I50_6j2/o3-Ac. II dated 24-5-19:)4 (Copy enclo-
sed).•* 

The excess of Rs. 60,564 which was the net result of 
cxccss~s and savings under various sub heads in the Grant, 
occurred mainly under the Major Head 537-CC. 5- Capital 
0utlay on Roads and Bridges, CC. 5 ( 1 )-District and other 
Roads CC. 5( I) (I )-Other Roads <Rs. 23,21,523 excluding the 
misclassification of Rs. 3,54,070). Under the 20 point pro-
gramme to meet the pressing necessities of the rural population 
of the Islands, it was decided to construct 9 Kilometer 
cement concrete road in place of 3 Kilometer 
originally provided for in the ,Sudget. At that time it was 
assessed that sufficient savings would be availahle tu cover the 
extra expenditure on construction of roads. Hence Rs. 24 
lakhs was provided under this head by re-appropriation. But 
the actual expenditure under the Capital Section turned out to 
be higher than framed at that time leaving an uncovered excess 
of Rs. 60,564. 

In the circumstances explained above the excess of Rs. 
60,564 und-.r the Capital Section of the Grant which consti-
tutes only about 0.22 per cent of the total sanctioned provision 
of Rs. 2, 74,30,000 may kindly be recommended for regulari-
sation by Parliament under Article 1150 )(b) of the Constitution 
of India. 

The note has been seen by Audit.'' 
~-

2.22 There bas beeo ao erroneous adjustmeot of Rs. 3,54,070 io the 
Capital Sectioo of Grant No. 57 Lakshadweep instead of Revenue Sectioo 
of the Grant which shows that timely reconciliation of departmeotal 
figures of expenditure is not undertakeo. Sioce errooeous adjustments 
•• R.eproduc:ed under Appendix X. 
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vitiate sound budgetary control, the Committee hope that in future fool-
proof measures would b~ devised to obviate recurrence of misclassifica-
tions. Mere issue of instructions to the Administratioa as bas been . . . 

done, may not serve ~~ desired objective unless responslbUity for such 
lapses is fixed invariably at the supervisory level for appropriate 
action. 

MINISTRY CF LAW, JUSTICE AND COMPANY AFFAIRS 

(Department of Ccmpany Affairs) 

2.23 Grant No. 67-Ministry of Law, Justice and Company 
Affairs. 

Revenue Section 
·---··-···-----·-·--···-~----·---- ----------

Charged Expenditure 

Origi~al Appropriation 

Supplemen r ary Appropriation 

Final Appropriation 

. Actual Expenditure 

Excess 

Rupees 

nil 

nil 

nil 

53,66.306 

53,66,306· 

2.24 In a note, explaining the. reason$ for excess in the charged 
portion of the Grant, the Ministry of Law, Justice and Company· Affairs 
bave 6tated as follows: ·-

.. The excess of Rs. 53,66,306 occurred in the charged portion of the 
Grant on account of payment towa"rds rent for the period from 
31st January, 1978 to 28th February, 1983 in respectofa 
building hired by the Department of Company Affairs. The 
payment was made in terms of an interim order of the High 
Court of Delhi passed on 26.10.1982. . 

,. 

•The excess expenditure disclosed under this Charged Appropriation having 
occurred on account of erroneous adjust10ent in accounts does not "require 
regularisatio~ in .terms of paragraph 7 of the 16th Report of ·the Public 
Accounts Committee (First Lolc Sabha). 
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There \\as a di~pute a bout the rent payable and the 
arbitrator's award was not accepted b~the Department which 
went in appeal to the High Court. On the ha~is of the Court's 
interim order, part payment of Rs. 53.66.306 was made to the 
owners of the l:-uilding towards rent for the aforesaid period. 
Although the pa}'ment was initially treated as voted expendi-
ture, it was later thought that, it should be charged on the 
Consolidated Fund of India. As there was no provision under 
the charged portion, this payment resulted in excess. 

In Febru~ny. 1984 the Ministry of Law clarified that 
payment made i:1 pursuance of final decree of a Court should 
only be treated as 'charged' on the Consolidated Fund of India 
in terms of Anjcle 1120) (f) (lf the Constitution. Thus. the 
expenditurl· has re~ulted on account of erroneous classification 
in the accounts "h ich \\ ould not require regulans~t ion in vic\\ 
of the recommendations of the Public Accounts Committee 
(First Lok SabLa 1 contained in paragraph 7 llf their 16th 
Report. There '' ·re sufficient saving.., in the \'(lted Grant to 
cover this add1ti0n.d e:-.rl'ndJturc. 

T!.i<; rote h.~, been VLted l~y Audit" 

2.25 The Cornmittre note that the excro;,-. cxrcnditure of Hs. 
53.66,306 record(•d UJHlrr the charged portion of the R("\·enuc ~ection of 
Grant 1'\o 67-1\Iini..,tr) of L:1''• .JuMice & Compau~· Affairs as a n·sult 
of erroneous ch·s,ific:~tion of a ·Voted' itrPI of C'\penditurc as a 
'Charged' item. do , nrt rc(•.uirc re~uhlr<• ... tion in term-. nf para;..raph 7 
of the Committcr'f.o 16th Report (l·ir!.t l.o\ SaLim). E\cn !'O. the (om-
mittee are snrrri,f·d how the c\peoditurc initially correct!~ cla~;-.ificd as 
'Votrd' e\p<! d!tw~· c rH· In be lie•H·d a" '( J:arr!ed' l''-PC'lt!ihn<· and hon 
only h(·h,tco:~ J a 1. \ • im~tr) 's darifico~tion wa., obtained in Febru.n), 
1984 resul•ing m it• f('l~.uining recorded in the books o! nccount' rclati11~ 

to the Dl'partm(·;~t f1' l( ":;>~my Atfair~; a-; 'Cha'rt·d' cxpt·l.ditme. The 
( ommittee ho;)c thut tt:t J)('partment of Company Affc.irs will be more 
alert in future and aw:d "'"ch misclaullcatloes lo tJae tiDal •ccounts. 



2S 

APPROPRIATION ACCOUNTS (RAILWAYS) 
1982-83 

2.26 During the year 1982-8}, the actual ex p~.:nditure under Grants 
administered by the Ministry of Railways (Railway Board) exceeded the 
sanctioned allocation in 6 Grants. The excess expenc,fiture during the 
year 1982·83. aggregated to Rs. 65.05 crores (after taking into account 
misclassifications of expenditure), as compared to the excess of Rs. 
247.29 crores in 1980-81 and Rs. 88.62 crores in 1981-82. The excesses 
during the year 1981-82 occured under the following Grants' Appropria· 
tions : . 

SJ. 
No. 

1. 

2. 

4. 

Name of Grant/ 
Appropriation 

No. 4-Working Ex-
penses-Repairs and 
Maintenance of Per-
manent Way and 

Final 
Grant 

(Rs.) 

Actual 
expeodit re 

\ Rs.) 

Excess 
(inclusive 
exclusive 
of mis-
classifica-
tious) 

(Rs.) 

Works. 359.33.73.000 362,80,07,734 2,92,26.650(~. 

No. 5-Repairs and 
Maintenance of 
"otive Power. 299,02,84,000 303,94,41,106 5,21,94,902~~'· 

~o. 6-Repairs and 
Maintenance of 
Carriages and 
Wagons. 430,51,21,300 -131,78,85,624 1,41,17,9221g 

No. tO-Operating 
Expenses-Fuel 770,61,01,000 782,32,73,785 12,02,72,800il 

5. No. 13--Provident 
Fund, Pension and 
oth~.:r Retirement 
Benetits 

6. No. IS-Dividend to 
General Rcvenu~s--:-
Repayment of 

t7t.Ro,o~.ooo 194,36SO,J97 22.56,85t397 

Loans tak~:n from 
Gc:neral Revenues 
and Amortisation 
of Over Capitalisa-
tion 50l.Og,s4,000 521,98,87.732 20,90,U.732 

@ After taking inlo ac.;ouol modificalions between the Grants. 
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2.'27 In a note furnished to the Committee explaining the reasons 
for excess expenditure, the Ministry of Railways (Railway Board) have 
atated as follows : 

"During the year 1982-8~ there was an over all saving of R s. 5.60 
· crores over the final Grants and Appropriations resulting from 
· an aggregate savings of Rs. 70.44 crores under iO Grants (No. 

r, 2, 3, 7, 8, 9, 11, 12, 14 and 16) and 12 Appropriations (No. 
( ' . ' 

3. 4, 5, 6, 7, 8, 9, 10, 11, 12, 13 and' 16) and aggregate excess 
of Rs. 64.84 crores under 6 Grants (4, 5, 6, I 0, 13 and 15). 
(Reference Para 6, 7 of the Report of Comptroller and Auditor" 
General of India for the year 1982-83 Union Government 
(Railways), para 25-Excess over Voted grants-para 26-
Savings under Voted grants and Para 27- Savings under 
Charged Appropriatio 1 of the Appropriation Accounts of the 
Railways in India for the year 1982-83-Part 1-Review). 

1.2 The Excesses und~r 6 Grants are explained as under: 

H(i) Grant No. 4-Workin~ Expenses-Repairs and Maintenance of 
Permanent Way and Works. 

Original Grant 

Supplementary Gram 

Total Sanctioned Grant 

Actual Expenditure 

Excess 

Percentage of eJtceSJ 
over the final grant 

-340,87,96,000 

- 18,45,77,000 

-359,33,73,000 

-362,80,07,734 

3,46,34, 7 3 4 

0.90% 

A Grant of R.s. 340.88 crorcs was obtained at the Budget 
Estimate Stage. A Supplementary Grant of Rs. 18.46 crore!-
9/as obtained in March, 1983 on account of post budgc-tary 
impa~t of additional dearness allowance mstalments, de.o ,. 
ea~valisatioo cf labour, Productivity Linked Bonus, increase: 
in cost of materialr contractual payntentsr 'ontiogent upensea, 
otller a)lowancea etc. 

The e:llcess of Rs. 3.46 crores occurred mainly under sub• 
ka.d \laintcnance of Perma.neDt way. Primary unit wise, 
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the above excesses were under Contractual payments (R "· 1.18 
crores), cost of material (Rs. O.h 7 crores), dearness allowances 
(Rs. 0.62 crores) Other expenses (Rs. 0.55 crores) and ag~rl.!gate 
of minor variation under other heads (Rs. 0.24 crore}. (}f the 
total excess, the largest excess <Rs. 2.45 crore) occurred on 
Eastern Railway due to its failure to make adequate provision 
made for various items of expenditure such as D.A., Salary 
and Wages. cost of material directly pruchased and othel' 
allowances. 

There- was a misclassifi.cation of Rs. 54,08,084 on account 
of expenditure relating to other grants, but wrongly booked 
under this grant. Thus, taking into account the effect of 
misclassification, the real excess requiring regularisation by 
Parliament wor'u out to be Rs. 2,92,26,650 i.e. 0.81% over the 
final grant. 

~ii) Grant No. 5-Re~irs and M«intena~tce fJj Moti¥e Power~ 

Original Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure 

Excess 

Pl!rcentage of excess 
over ·final grant 

-2,97,01.95,~0 

2,00,89,000 

-2,99,02.84,000 

-3,03,94~41,1 C6 

4,91,57,106 

1-64% 

A Grant of Rs. 291.0~ cr~res was obtained 3t the Budget 
l:stimate stage. A supplementary grant of Rs. 2.0 I crores was 
·obtained in March 1983. on account of post-budgetary impact 
-of additional dearness allowance, contractual payments, pro-
-ductivity linked bonus, other expenses and other aJiowanc.:cs 
-etc. 

The excesses were mainly under subhead 'Sh:.am Locomo-
'tives, <Rs. 1.61 crore~ and 'Diesel Locc. motives' \Rs. 2 70 
-crores) due to more expenditure under cost of materials and 
"Other expenditure off set by savings under s..ubbead 'Establi~b
'Dent in offices' (Rs. 0.24 croreS). 
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Primary unitwise, thl! above excess (Rs. 4 91 crores) were 
under other expenses (Rs. 2.79 crores), costofmaterial(Rs. 
2.20 crores); partlv off set by aggregate of minor variation 
under other heads <Rs. 0.08 crore) etc. Of the total excess, 
the largest excess occurred on Central Rail way under Diesel 
Locomotives mainly on stores and matl!rial and running repairs 
to diesel locos etc. 

There was a misclassification of Rs 30,37, 796 on account 
of expenditure relating to this grant having been wrongly 
booked under otber grants. Thus, taking into account the 
effect of misclassification the real excess requiring regularisation 
by the Parliament works out to Rs. 5.21.94.902 i.e. 1.75% over 
the final grant. 

\iii) Grant No. 6-Repairs and Maintenance of Carriagel and 
u·agons 

Original Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expcnditur~ 

Excess 
Percentage of Excess 
over the Final Grant 

-410,41,01.000 

- 20, I 0,20,000 

-430.51,2 I .000 
--431,78.85,624 

1.27.64,624 

0.30~0 

A grant of Rs. 410.41 crores was obtained at the Budget 
Estianate stage. A supplementary g.r.tnt of Rs. 20.10 crores was 
obtained in March. 1983. On account of post-budgetary 
impact of additional dearness al!uwanc~, other allowances, 
other e,;pens~s. productivity linked l onus. contingent expenses. 
contractual payments, etc. 

The excess of Rs. 1.28 crores was mainly under sub-head& 
''Carriages" and "Miscellaneous Repairs and Maintenance 
Expenses" offset by major saving under ''Wagons". 
Primary unit wise, expenses were recorded under other expen-
ses CRs. 1.18 crores> and cost of materials (Rs. 0.56 crore) 
off set by aggregate savings under other heads (Rs. 0.46 
crore). Of the total excess, largest excess occurred on Central 
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Railway mainly due to increase Ill periodical overh ... uls and 
special repairs to wagons. 

The expenditure to the extent of Rs. 13,53,298. relating to 
this grant was wrongly booked under oth~:r grants. Thus, 
taking into account the etfect of misclassification the real excess 
requiring regularisation by the Parliament works c1ut to Rs. 
1.41,17.922 i.e. 0.33% over the final grant. 

(/)') Grant No. 10-0perating Expeme.s-Fud 

Original Gran 1 

Supplementary Gra1~t 

Total Sanctioned Grant 

Actual Expenditure 

Excess 

Percentage of Excess 
over the fin~d Grant 

-718.6l,R2,000 
- 51.99,)9,000 

-770,61,01.000 

-781.32.73,785 

11,71.72.785 

A grant of Rs. 71H.6~ crorl'S \\as ohtaincj at Bu~:;r.::: 

Fstimate state. A supplementary grant of Rs 51 qq crnrcs \\ ;. · 
obtained in March. 1983 on account of revision in. the rnc:- ,,~

coal. revision in the Electric tar itT announced by State Electricii v 
Boards incre3SC in G.T. Kms., rr~·ight and har.dling ch.:r: (':-', 
other expen<,cs and staiT cost, rartly ofT set by savings 1 1 

consumrtion of coal du~: to decrease in tr.1:~k 0n th~-. 

traction and less g..:nerati(m of l'nwn in Raih\ a) p,,\\ er lL·u~c~ 
ttc.~. 

The exccso; orR .... 11.71 crore' was mainly ur.d;.·~ Sl,;., He: 1 

"Steam Tracti,1n" and "Diesel TractiPr;". 

Under 'Stt·am traction' the larf.t."St CXl'l'SS O•:c.~llr,·d ··:1 

North Ea,tern Railway mainly on consumrti,'n of c,·:d du1: 
increase in the number of Pas')cngc~ trait:s run Jr,)p :n a\ e~. ~l 
speei~. etc. 

Under 'Dit·scl traction• the larrl'st l'H'C~~ .~ ... ~·L.rr; d , 
N~'rthan Ra:lw:;y (1wiug to mt r..: haubgc of tra.i.k n tl.l' l.1t: .1 

part of th..: )i.::ar than anti,.:ipatcd otT ~1:1 by aggregate llf n:i· ... ·~ 
savings under other heads. 
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The primary unit wise excesses were recorded under cost 
of material <Rs. 7.15 cror..:s), ot~er expenses (Rs. 4 62 
cror~s) off set by savings under other heads (Rs. 0.05 
crore). 

There was a misclassification of Rs. 31,00,015 on account 
of expenditure relating to this grant wrongly booked under 
another grant. , This taking into account the effect of mis-
classification, the real excess req\mmg regularisation ·by 
the Parliamentary works out to be Rs. 12,02 ,72,80(; i. e. 
1.56%. 

h•) Grant No. 13-Provident Fund, Pmsion and other Retirement 
Bt:nefits 

Original Grant 

Sopplemt'ntary Grant 

Total Sanctioned Grant 

Actual Expenditure 

E~tcess 

Percentage of excess 
over the final grant 

-151,87,31,000 

- 19,92, 74,000 

-171.80,05,000 

- 154,46.90,397 

- 22,56,85,397 

13.14~~ 

A Grant of Rs. 151.87 crores was obtained at Budget 
Estimate stage. A Supplementary Grant of Rs. 19 93 crores 
was obtained in March, 1983 on account of more payment of 
D.C R G.. superannuation and retiring pension, commuted 
pension, family pension and also on account of post-budgetary 
increase on account of additional imitalment of dearness allow· 
ance to the pensioners during the course of 1982-83 etc. 

The excess of Rs. 22.57 crores was mainly due to receipt 
of more debits including arrear debits for superannuation and 
retirtng pension <Rs. 17.57 crores), Family pension (Rs. 4.91 
c:rores', Commuted pension (Rs. 3.40 crores), minor variation 
under other heads (Rs. 0.12 crores) ; partly off set by saving 
wader depth·cum·retireaaat aratuity (Ra. l.QO crore), , 
ptuity and special C01ltn'bution to provident fund (Rs. 1.23 
crora) and contributioo to provident fund (RI. 1.20 
crora). .. 
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There was no misclassificatioQ under this grant and there-
fore, the excess requiring regularisation by Parliament works 
out to Rs. 22,56,85,397 I.e. the same as disclosed in the Appro-
priation Accounts. 

(vi) Grant No. 15-Dil'idend to Gtneral Revenues-Repayment of 
Loans taken from General RevenuPs and 
A.nortisation of Over Capitalisation 

Original Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure 

Excess 

Percentage of excess 
over the final Grant 

-47~.33,20,000 

- 21,75,34,000 

-501,08,54,COO 

-521,98,87,732 

~- 20.90,33,732 

4.17~~ 

A Grant of Rs. 47-}.33 crorc:s was fixed at the Budget 
Estimate stage. A supplementary grant of Rs. 21.75 crores 
was obtained in March 19o3 on account of payment of 
dividend to General Revenues (including arrears for the year 
1980·81 and 1981-82 computed at a higher rate of dividend 
recommended by R.C.C. 1980 ( Rs. 53.06 crores), payment of 
more interest on outstanding loans obtained from General 
Revenues for Development Fund (Rs. 0.56 crore). This was 
partly offset by less provision made for payment of Deferred 
Dividend Liability prior to 1978-79 <Rs. 31.87 crores). 

The excess of Rs. 20.90 crores was mainly due to more 
surplus ba'Ying been aenerated during the yt'ar resulting in more 
Jiquidatioa of Deferred Dividend Liability payment relating to 
the period prior to 1978-79 than anticipated. 

In the circumstance' explaio«l above the excess in the 
above &rants may kindly be recommended for regularisation 
by Parliament under Article 115 of the Constitution of 
India. 



32 

It may be submitted that every care is taken (a) to assess 
the expenditure under various srants/appropriations as precisely 
as possible and (b) to obtain supplementary allotments where 
necessary so that the excesses are avoided to the maximum ex· 
tent possible. 

This has been seen by Audit."' 

2.28 Tbe aggregate amount of excess e~penditure under six 
Grants/Appropriations administered by the ministry of Railways (Railway 
Board) during the year 1981-83 was Rs. 65.05 crords, even after obtain· 
lag supplementary Grants amounting to Rs. 134.24 crores. An analysi~ 

of tbe reasflns for excess expenditure over authorised alhcations indicates 
that. as in the past, defectin estimation of requirement of funds, ~lack. of 
proper and timely review BDd monitoring of funds. failure to anticipate 
properly and provide fully for cost of materials for periodical overh9uls 
and special repairs to wag 1n~ etc .• have mainly contributed to tbe excess 
expenditure The Committee have no doubt that by a better control 
ovet" expenditure and more accurate estimation of liabilities, much of tbe 
excess expenditure could ·have been avoided. The Committee also note 
that a sizeable part of the excess expenditure was on account of pay and 
allowances/retirement benefits. The Committee han repeatedly em .. basi· 
sed that there should be no excess expenditure on account of pay and 
aJiowaaces as there Is no elemebt of uDCertainty on this account. 

Tbt' Committee bad been informed only last year that soon after tbe 
excess expeDditure o-..er Voted Grants for the year 1980.81 came to light. 
a number of measures were initiated by the Railway Administration to 
tighten up their control mac~ioery. ne expenditure control machinery 
wa1 revamped and 'put UDder the direct charge of aa . ddilional General 
MaDBger (Expenditure Coarrol) oo each Zonal Railway headquarter and 
an Additional Divisioaal Rail"ay t\'laaager (Espenditure Control) on 
each Divisioa. The Committee bad beea assured tbat tbe measures 
in'tia~ for expenditure control were bela& kept up without any let up 
and the 1\ ·iaistry of RaUways expected that tbe adusls for l IJ82-l'f.\ would 
show better re~ults That there have beea huge excesses durin& tbe 
J~ar 1981-83 .,,., oaly shows CJiat the Yariotll espeadlture control 
measures initiated by the Mioktry ban not yet lecl to t.Je dealred improve-
meat. 1 he Committee hope tllat tbe MlaJstry will coatiaue tbeir elforta 
to further improfe tile potltioG. 
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2.29 1 he Committee fiad that misdastification of expenditure in 
R all ways bas become almost a regular feature. During the year under 
review, there ba\'e been mlsclassifications of expenditure in aA many as 
four Grants out of the six Grants which have recorded excess expenditure. 
The Committee are led to the inescapable conclusion that the Ministry of 
Railways have failed to etrectlvely tackle the problem of misclassifica-
tlons of expenditure between various grants. The Committee would agaiD 
urge the Ministry of Railways to undertake a thorough scrutiny of the 
reasons for large scale misclassifications and to deTise fool-proof 
measure~ to obviate recurrence of misclassificatlons, wbicb only vitiate 
sound budgetary control. The Committee would also like the Ministry 
to fix responsibility for such patent errors as soon as they occur. 

2.30 Subject to the observations contained in the precedina para-
graphs of the Report, the Committee recommend that the expenditure 
referred to in para graph 2.1 of this Report be regularised in the manner 
prescribed in Article 115 (1) (b) of the Constitution of India. 



CHAPTER III 

REVIEW OF ACTION J T.<\KEN BY GOVERNMENT ON THE 
RECOMMENDATIONS OF THE PUBLIC ACCOUNTS 
COMMIITEE CONTAINED IN THEIR 166TH REPORT 
<7TH LOK SABHA> ON EXCESSES OVER VOTED GRANTS 
AND CHARGED APPROPRIATION~ FOR THE YEAR 
1981-82 AND ACTION TAKEN ON 12IST REPORf (7TH 

LOK SABHA) 

3 I 166tb Report (7th Lok Sabha) of tLe Public Accounts 
Committee (1983-84) on Excesse-s over Voted Grants and Charged 
Appropriations for the year 1981-82 was presented to Lok Sabha on 18 
November, 1983. The Report contains I 4 recommendations/observa-
tions, Action Taken Notes on all recommendations .except Sl. No. 10 
have been received from the Ministries co~cerned and are reproduced in 
Appendix XVII. Of these, 3 recommendation" <SI. No. 2 12 & 13) 
pertained to more than one Ministry. These have been categorised as 
follows : 

(i) Recommendations or observations that have been accepted by 
Government : 

Sl. No. 1,3,4,7-9, 11-13 

(ii) Recommendations or observations which the CC'mmittee do 
not desire to pursue in view of the replies retetved from 
Government : 

Sl. No. 5&14 

(iii) R, commendations or obsenations replies to "hich ba\e net 
been accepted by the Committee and which require reitera-
tion : 

51. No 6 

(iv) Recommendations or observations in respect of .._ hicb Govern· 
ment have furnished interim replies/no replica : 
St. No. 2&10 

34 
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3.2 In accordance with the time schedule prescribed,, by the 
Committee in their 5th Report (4th Lok Sabha), notes on the action 
taken by Government on the recommendations contain .. :d in their 166th 
Report were required io be furnished by 17 May, 198.+. A~ analysis or 
the receipt of action taken notes from the Ministries (in some cases from 
more than one Ministry), however, disclose! tbe following position : 

(i) Number of notes received by due 
date i.e. 17-5·1984 

(ii) Number of DiHes received by 
extended time (i.e. 30-6-8 ) 

(iii) Numb.!r of notes received after 
JQ-6-84 

(iv) Number of notes not reeeived 
ev~n after the extended time (i.e. 
30-6-84) 

9 

3 

Name of the 
Ministry 

Communications 
(P&T Board) 
<Received on 

21-7-84) 

Rail ways (Rail-
way Board) 

3 3 The Committee have been commenting upon avoidable delay ill 
submissioD of action taken Dotes, as also stressing that the Dotes should 
in'Yarlably be furnlslwd to them witbin;tt.e stipulated time limit of 6 moaths. 
While 9 notes were received by the due date viz. 17-5 1934, 3 Dotes; one 
fr m the "•ini,try of Defence and 2 notes from tbe Ministry of home 
Affairs were received by tbe e:deoded perlocl. Ooe note from the 
l\·lalstry of Commaaicatlons has been r"ceived on lt-7·84. Oae aote 
from the Ministry of l\ailwan (Railway Bo.ud) ba, not yet been recelted. 
The Committee would oace again like to stress OD tbe l\liDistries/ 
Departmeats concerne4 i.e. tbe MiDistry ef ComiDunka&ioas (P& r 
Board) ud the Ministry or Railways <Railway Board I the Deed to easare 
1 ttl.ct a4bereace to the prescrlbetl time schedale. 
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NON-REMITI'ANCE BY D.D·A. OF SURPLUS RECEIPTS OVER 
BXfENLi.'TURE TO THE REYQLVJNG FUND (PARAGRAPH 2.26) 

3 4 Commenting on the non-remittance by the Delhi Develop-
ment authority of the surplus of receipts owr expenditure to the Revolv-
ing Fund, pril.)r to the close of financial year, as required under the 
prescribed accounting procedure. the Committee had, in paragraph 2. 26 
of their 166th Report <Seventh Lok Sabba) observed as under: 

uThere was an excess eltpenditurc of Rs. 5.99 crores and 
Rs. 16 70 crores respectively in the Revenue and Capital 
s~ctions (votej) of Grant No. 53-Delhi. But for savings under 
certain heads the overall excess in Revenue Section would have 
~een Rs. 7.89 crores and in the Capital Section Rs. 17.72 
crores. During the year 1980 81, the excess was to the tune 
of Rs. 11.73 crores. As in !he previous year bulk of tbe excess 
in 1 81-82 in the Revenue Section was due to purchase of more 
building materials at escalated costs following voluminous in-
crease in construction work connected w1th Asian Garnes, 1982. 
The Committee note inter alia that in pursuance of an earlier 
recommendation of the Committee, a revised accounting pro-
cedure has since been introduced by the Mmistry of Works and 
Housing from the fi tancial year 1982-83 and it is expected that 
the booking of expenditure under ~ormaJ budgetlfy suspense 
accounts will be confined to the provistvns appearing in the 
budeet. The Committee have also been informed that the 
Delhi Administration has also introduced a system of Manag-
ment Accounting from the quarter ending 30 June, 1982 to 
enable the Heads of Departments to review the monthly pro-
gress of expenditure. The Committee desire that the Ministry 
should ensure that thea:~e is no sisnificant excess expenditure 
over the voted grant in future. 

The Committee note that out of the total excess expendi-
ture of Rs. 16 70 crores under the Capital section of the Grant 
Rs. 9.91 crorcs represented non-remittance by the Delhi Develop-
ment Authority of the surplus of receipts overexpenditure to the 
Revolving Fund, prior to the close of the financial year, as requi-
red under the prescribed accounting procedure. As a result, the 
surplus receipta were treated as advanced to the D. D. A., 
resulting in exceu over the budget provision. The Ministry 
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have assured that all efforts are now being made to persuade 
the D. D. A. to observe the accounting procedure strictly and 
start remittance of receipts realised by them on aceouot of 
premium. etc. to the Revolving Fund before the close of the 
financial year. The Committe• are surprised tbat the D. D. A. 
should have, in disreaard of the prescribed procedure, failed to 
remit the surplus receipts th! Revolving· Fund, prior to the 
close of the financial year and that the Ministry should have 
remained a helpless spectator still trying to ·•persuade•• the 
D. D. A. The Committee desire that the D. D. A. should 
strictly follow the prescribed accounting procedure in future." 

3.5 In their action taken note• dated 25 June. 1984, the Ministry 
of Home Affairs have stated : 

•'The observations of the Committee have been brought to the 
notice of the- Ministry of Works and Housing who provide the 
budget provision for 'Works• and the Delhi Administration 
who control expenditure for strict compliance. 

The Accounting procedure relating to scheme of 'Larfe 
Scale Acquisition, Developm~:nt and Disposal of Land' in Delhi 
prescribed in 1961 provides that all receipts are to he credited 
to the Revolving Fund and expenditure is to be met out of it 
exclusively by drawat of cheques. This procedure remained in 
force till January. 196 ~ when, due to some financial difficulti!!s 
of DDA, it was decided by the then Fmanctal Adviser, Delhi 
Administration, that as a temporary measure, the DDA may 
be allowed to utilise receip s re-alised on behalf of Delhi Admi-
nistration in 1916 for regularisation of the above relaxation. 
The De:hi Administration wrote t-.> the Vice-Chairman, DD \ 
requesting that direct utilisation of receipts towards expendi-
ture may be discontinued fonhwith and the rece1pts should be 

• remittcJ to the Administration for credit to the. Personal Ledger 
Account of the Housing C\ mmissioner every month and DDA's 
requirement of expenditure on development of Land may also 
be sent to tbe Administration for issue of cheques in their 
f.avour. 

Since the DDA did not discoutinue the practice of utnising 
the rec:\pts directly and did not regularly remit the surplus 

* Not vetted in Audit. 

.. 
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of receipts t9 the Rcvolvin~ l•und, the Administration has no 
option but to show . the with-held funds as advances to DDA 
thereby resulting in excess expl·nditure over the budgeted 
amount. . The mattc;r was examinl"d in consullation with the 
Controller pf Accounts, Delhi Administration and it was sug-
gested to the DDA that surplus of receipts over the budgeted 
figure may be deposited in the Revolving Fund af'er restricting 

'the advances to their Dev .. lopment divisions to the extent 
of budgeted allotment Finance Member, DDA, however, ex-

. press~ some practical difficulties in adopting this procedure. 
He bas sugge~trd that there should be a quarterly reconciliation 
of figures relating to receipts and expenditure with a view to 
arrive at the amount payable to and from the Revolving fund. 
The final overall cast s~ttlem<."nt may take pJac m June each 
year (taking into account the , c uaJs covering January to March 
's well). 

The De hi Administration is being requested to hold a 
meeting \\ ith the npresentatives of the Mmistry of Works and 
Housing and the DDA t1> take final decision on the point whe-
ther the prescribed proccd re should be enforced or some 
relaxation has to be made.'· 

3.6 In paragraph ll6 of their 16Mb Feport (7th Lok. ~abba), the 
Public AcCliiDts Com'llittee (l9~J-R4) had desired that the O.'l.A. sbouJd 
in fature strictly folb" tie p;es~ribed accoJoting procedure in regard to 
remittance to the Revolving I und. In their Action Taken note, tbe Minis-
try of Home Affairs have stated that accordingt o the accounting procedure 
relating ro the Ecbeme of 'Large ~cale Acquisition, Development and 
Disposal of Land' in Delhi prescribed in 1961, all receipts an to be 

eretlited to the Rewolving Fund and (the expenditure is to be met out of it 
excluil'ely be ~rawal of cheques. This procedure remaiDed fn force till 
Jaaaary t%6, when, due to 50me fin1 ncial difficulties of the D.D.A., it 
was decided by the then Fiaancial A d~Wiser, L' elbi A dmiaistration that as 
a temporary measure, the D D.A. may be allowtd to utilise receipts raised 
oa bellalf of Delhi Administration towards expenditure on tbe clear under-
ltalldlac that it w old remit surplus of receipts over expenditure regularly. 
The Go'ernment of Jndia were approached by the Delhi Admiolstratfoo 
ia 1976 for regularitatioa of the above relaxatioa, but the Ministry of 
Works aad Houing did aot agree. However, the D.D.A. did aot dis· 
coadlnle the pr adke of utllislq the receipts •trectly, aor did It re1uJarly 
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remit t~e surplus of receipts to the Revolving Fund. In the circumsta:lces, 
the Administration was left wit!1 no option but to show the "·ithhe~d funds 
as advances to the n. D A. resulting in excess expenditure. The matter 
was examined in consultation with the Controlier of Accour:ts, f:elhi Ad-
ministration and it was suggest"d to the P.D.A. that sl!rplu~ of receipts 
over budgeted figure may be deposited in the Revolving ~·und :-fter rest-
ricting the advauces to their Development Divisions to the extent of 
budgeted allotment T inance Member. D.D.A • however, e~ .. pres<;ed some 
practical difficulties in adopting this procedure and st:ggested that ther~ 
should be a qua 1terely reconciliation of figures and the final over;:JI c:. sb 
settlement may take place in June each year. The Mir.istry of Home 
Affairs have stated that the Delhi Administration is being requested to 
hold a merting with the repres, n tat ivcs of th£: l\ inistr) of Works and 
Housing and the D D.A. to take a fiaal decision on the point whettcr fhe 
prescribed procedure should be enforced or s1.me relaxation has to lK· 
made. While the Commiltec desire that a fira~\1 deci'iioo on the point may 
be taken ft'ithout any further loss of time, they cannN help obsening with 
regret that a subordinate statutory authority like tile D D A. should h::n-e 
been allowed to become a law unto itself aJd alloweJ to continue to 
contravene the prescribed accounting procedure ''ith impunity for 18 foo 6 
years and both the Delhi Administration and the , Union Goveromeat 
should have acted only as helpless spectators all along. 

NEW DELHI; 

August 13. 1984 

Sra,•ana 22, 1906 (Saka) 

SUNIL MAlTRA, 
Chairman. 

P11blic A ccounr~ CommitJ(('. 
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MINUTES OF THE ELEVENTH SITTING OF THE PUBLIC 
ACCOUNTS COMMITTEE (1984-85) HELD ON 

7 August, 1984. 

The Public Accounts Committee sat from 1500 hours to 1730 hours 
on 7 August 1984 in Committee Room No. 62, First Floor, Parliament 
House, New Delhi. The following were: present : 

Shri Sunil Maitra-Chairman. 

2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 

1. 
2. 
3. 
4. 

5 

6. 
7, 
8. 
9. 

MEMBERS 

Shri G. L. Dogra 

Shri Bhiku Ram Jain 
Shri Uttam Rathod 
Shri Suraj Bban 

Shri Ram Singh Yadav 

Shri Shim Raj 

Shri Nirmal Chatterjee 
Dr. <Shrimati) Najma Heptulla 

Shri Ramanand Yadav 

REPRESENTATIVES OF THE OFFICE OF THE 

CoMtTRoLLER AND AUDITOR GEN£RAL OF INDIA 

Shri S. Sethuraman, ADAI <R> 
Shri F. P. Gugnani, ADAI (Railways) 

Shri M. Parthasarthi, DADS 

Shri Shiv Suhramaniam, DRA-Il 

Shri S. P. Joshi, DAP & T 

Shri 0. P. Goel, DACR 
Shri R. Balasubramaniam 

Shri Gopal Singh, JDAP & T 
Shri N. R. RayaJu, JD<Defence) 
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10. Shri A. C. Das, JD(R> 
11. Shri G. R. Sood, JD(R·P & n 
12. Shri K. H. Chhaya, JD(Rlya.) 
13. Shri R. S. Gupta. JDA 
1 S. Shri S. K. Gupta. JD 

SECRETARIAT 

1. Shri M. S. Kohli, Chief Financial Committee Officer 

2. Shri K. K. Sharma, Senior Financial Committee Officer 

3. Shri V. Jayaraman, Senior Financial Committee Officer 

2. The Committee considered the following Draft Reports and 
adopted the same with certain modifications/amendments as shown in 
Annexures I & II. 

1. Draft Report on Excesses over Voted Grants and Charged. Ap-
propriations as disclosed in the Appropriation Accounts . 
(Civil), (Defence Services), <Posts and Telegraphs) and (Rail· 
ways) for the year 1982-83 and Action Taken on 166th 
Report of the Committee (1983-84) on Excesses over Voted 
Grants and Charged Appropriationa <1981-82). 

XX XX XX XX 

s. The Committee also authorised the Chairman to finalise the 
Reports, after incorporating therein certain minor modifications/amend-
ments arisin& out of factual verifications by Audit and present the same 
to Parliament. 

The Committee then adjourned. 



ANNEXURe I 

List of modifications/amendments made by the Public Accounts 
Committee in their 222nd Report on Exceas Expenditure (198:!-83). 

Page Para Line (s) Modifications/ Amendments 

For Read 

15 2.12 22 They had last year They bad last year 
desired ......... desired in paragraph 

2.7 of their 166tb 
Report <7th Lok Sabha) 
•••...... 

20 2.16 20 rescheduling them . "rescheduling" them. 

30 2.25 7 paragraph paragraph 7 

41 2.30 3 refer to referred to , 

4S 
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APPENDICES I TO XVI 
(Vide Paragraph 1.3 of tllc Report) 

Explanatory Notes received from various Miniatrics/DopartmeDta 
'On t be excesses over Voted Grants aad Charged Appropriationa dJIIlo;l 
,.ed i.u. tbe Appropr-iation Acce»unta for the year 198~11. 



APPENDIX I 

MINISTRY OF COMMERCE 
[FT <EE) DIVISIONJ 

Grant No. 12-Forcign Trade and Export Pr~duction 

Capital Section <Voted) Rupees 

Original Grant 109.00,57,000 

Supplementary Grant I 20 I 02,08,000 

Total Grant 1310,02,65,000 

Actual Expenditure 1398,65,20,673 

Excess 88,62,55,673 

2. The excess of Rs. 88,62,55,673 in the Capital Section occurred 
because of the excess expenditure of Rs. 88,68,56,886 under Technical 
Credits incorporated in Trade Agreements. The original grant of Rs. 
80 crores for these credits was augmented by obtaining Supplementary 
Grants of Rs. 1200 crores (Rs. 480 crores in the first batch and Rs. 720 
crores in the last batch.) Against the final grant of Rs. 1280 crores, the 
actual expenditure amounted to Rs. 1368,68,56,886. Of the excess of 
Rs. 88,68,56,886 an amount of Rs. 6,01,213 was met from savings under 
the Heads other than Technical credits within the Capital Section of the 
Grant, leaving an uncovered excess of R_s. 88.62,55,673 w.hich needs to 
be regularised. 

3. Technical credits to foreign Governments are by we.y of advan-
ces fQr nse when these Governments run short of funds required to pay 
for their purchases from India, because the funds generated by their 
exports to India are found short of the requirements. The Tt.·chnicd 
credit to the foreign Governments is in the nature of temporary ways 
and means advance and is intended to ensure that the flow of Indian 
exports to these coun~ries is not hampered by temporary shortfall in 
rupee availability in their Central account in India. lhc technical 
credits are, thus, in the nature of export promotion mea~ures as tb y 

... so 
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help the foreign Governments concerned to proceed with the tempo of 
their purchaaes trom India notwithstanding seasonal gaps in resources. 
These advances are automatically returned as soon as funds in favour 
of the rupee payment countries reach its Central Account. 

4. The budget provisions for technical credits during a year are 
worked out well in advance, in consultation with the Ministry of Fi-
nance (Department of Economic Affairs) after taking into account such 
relevant factors as the past pattern of drawals, expected trade turnover 
pace of deliveries etc. The amounts of the supplementary demands are 
also determined in the light of actual and likely drawals over a specified 
period and the amount of the supplementary to be obtained in the last 
batch is generally finalised by the middle of January. The drawals of ad-
:vance6 by the foreign Governments depend on the flow of contracting for 
various items of imports and goods shipment etc. Estimation or fore-
cast of drawals under the technical credit arrangement by the foreign 
Governments is a complex and difficult exercise. At times. de<;pite best 
efforts made at the time of estimation to foresee, as accur2tely as possi-
ble the actual expenditure exce~ds the voted grants. It is not always 
possible to estimate precisely the timing of contracting. the flow of deli-
veries and payments for the various commodities involved as these are 
imponderable factors. The Government closely tries to monitor the 
matter. It may be appreciated that even after the revis10d tstirnates 
are finally drawn up in lanuary, changes take place in February anJ 
March in the anticirated flow of contracting, deliveries, payments 
etc. 

5. The technical credit arrangement is considered an important 
element in sustaining the tempo of Indian exports to the rup(·e payment 
countries. Any atte-mpt to restrict the technical credits to 1he amount 
of the provision available, even when larger credits are required hy th.~ 

Foreign Governments, will only 1 esult in reduction of exports from 
India. The Government will. however, continue to try i s best to c~~i
mate the requirements of funds as carefully and reali~tically as possi !c. 

6. The Budget provison for Technical credits was. hith·.:no' l-c, r g 
made on the basis of gross budgeting and represented draY. als anti~ ip<:tcJ 
to be made from time to time, without off-setting rep1yn·ent·. 1 rL·t1rt 

for which was being taken as receipts. Even though the r.et ou·sta d-
ing at any given time was within the ceiling the gross drawals of tc.h·li-
cal credits (without taking into account repayments) depending upon 
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thl! number of occasions during a year in which t!:e Government con• 
cerned resorted to drawals, exceeded the ceiling limit. The gross sya., 
tern of budgeting tended to inflate the Budget and, at times, led to excess 
in grant!l, though, after taking into account repayments during the year, 
there was not any real excess. The said procedure has since been 
revised, in consultation with the Comptroller and Auditor General of 
India, and it bas been decided to switch over to net budgeting from now 
on. The revis:d procedure would involve adjustment of repayments 
received from Foreign Governments against the balance of outstanding 
credit at the beginning of th:! year and the remaining amounts out of 
such repayments would be adjusted against fresh credits afforded during 
the ~ear, budgeting being restricted to the actual amount outstanding 
out of the credits afforded during the year, after adjusting the repay .. 
ments as mentioned above. It is hoped that the revised procedure 
wo·1ld help in avoiding the excess or atleast in reducing tho magni~ 

tude of the excess amounts in future. 

7. In view of the foregoing, it is requested that the excess of Rs. 
88,62,55,67 3/- may kindly be recommended for regularisation in accor., 
dance with the provisions of Article 115( l)(b) of the Constitution. 

8. This note has been vetted by Audit. 



APPENDIX II 

MINISTRY OF COMMUNICATIONS 

Grant No. 18-Capital Outlay on Posts and Telegraphs 

The final accounts for the year 1982-83 revealed an excess of Rs. 
91,30,48.798 over the Voted Grant No. 18 Capital Outlay on Posts and 
Telegraphs as detailed below : 

Capital Section (Voted) Rupees 

Original Grant 547,33,50.000 

Supplementary Grant 4,000 

Final Sanctioned Grant 547, 1 3,54,000 

Actual Jixpenditure 638,64,02,798 
Excess 91,30.48,798 

The Grant provides for meeting the expenditure on Capital Outlay 
on the P&T Department covering expenditure on (i) construction of 
post office buildings, administrative offices and staff quarters, (ii) tele-
graph and telephone systems (iii) long distance switching system, <iv) 
long distance transmission system including remote area teleeommuni-
cation services through satellite, and (v) support systems of telecommuni-
cation factories, stores organisation, telecommunication research and 
development, training centres and P&T Civil Wing. 

The above mentioned excess is the net result of excesses/savings 
under the various heads as indicated below : 

(In crores of Rupees) 

Head of Account Excess Savings 

1 2 3 

A-1 Administrative Offires 1.16 
A-2 Post Offices 0.38 
A-3 Staff Quarters 0.23 

S3 
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2 3 

A-t R.M.S. Vans 0.60 

B-1 Telegraph Systems 9.29 

B-., Local Telephone Systems 62.51 

B-3 Long Distanc.: Switching 
s,stems 12.19 

B-4 Trammission Systems 10.43 

RS Ancillary Systems 9.95 

B-6 Other Land & Buildings 6.41 

B-7 General 1.57 
--- ---

Total : 103.01 11.71 

The net excess of Rs. 91.30 crores was mainly due to rapid progress 
in construction of buildings for oper~ti'Ve offices, escalation in cost of 
arraratus and plant equipmcnts and lines and wire material due to 
price ri~e of base material and receipt of more lines and wire materials, 
than anticipated. 

Out of the sanctioned grant of Rs- 442 crores under plan Major 
Head 556-TeL:com Services Rs. 328 crores were proposed to be utilised 
on direct procurement of materials from imports, indigenous sources of 
I. T. T , H. C. L. Telecommunination factories, expenditure on Land 
and .Buildings, installation and overhead charges. The balance of Rs. 
1 14 crores was available to the units for procurement of stores through 
th~ Telecommunication Stores organisation which was also authorised 
to make local purchase of stores to the extent of Rs. 31.3 5 crores. The 
cxp:nd1ture of stores organisation however, on direct purchase was 
Rs. 126.7 3 crores larg•ly because of the orders already placed taking 
ioto consideration the lead time for such supplies which generally varies 
fr1lm 6 months to 24 months. A sizeable portion of the stores w~re 
received in the closing months of the year. The supplies were mostly 
from small scale Industries and their payment could not be withheld 
dtic to contractual obligation. The supply of stores to the units to 
mcd the requirements of works in progress and for new works amoun-
ted to Rs. 203.48 crores against the allocation of Rs. 114 crores. 
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Instructions have been issued to all concerned to keep the expendi-
ture within · the sanctioned grant-by reviewing the pending Purchase 
orders and if necessary, re-scheduling them so as to avoid any possibi-
lity of excess expenditure over the sanctioned grant. 

In the circumstances explained above, the net excess of Rs. 
91 ~30,48, 798 may kindly be recommended for regularisation by the 
Parliament under Article 115(l)(b) of the Constitution of India. 

This bas been vetted by Audit vide his U.Q. Note No. RR-111-
2321 1 (b)406/82-83/Ch. II dated 29-5-1984. 



APPENDIX lfi 

MINISTRY OF DEFENCE 

Grant No 20-De~encc Service-Army 

Revenue Section (Voted) 

Original Grant 

Supplementary Grant 

Final Sanctioned Grant 

Actual Expenditure 

Excess Expenditure 

Voted 

Rupees 

2919,60.42,000 

124,31,58,000 

3043,9 2,00,000 

3159,80,13,416 

115,88,13,416 

2. The original grant of Rs. 2919,60,42,000 under •voted' portion 
was augmented tb Rs 3043.92,00,000 by obtaining a Suppleml!ntary 
Grant of Rs. 124,31,58,000 in March, 1983. The actual expenditure 
during the year, however, amounted to Rs.3159,8 0,13,416 resulting in an 
un~overed excess of Rs. 115,88,13,416. 

3. The excess of Rs. 115,88,13,416 was the net result of excesses/ 
savings under the various Sub-Heads in the Grant. It was mainly attri-
butable to the excess of Rs. 9t.49 crores under the Sub-Head A9 Stores, 
R~. 22.80 crores under the Sub-Head A.IO-Works, Rs. 8.66 crores under 
the Sub-Head A.I-Pay and Allowances and Rs. 5.50 ~rores under the 
Sub-Head A.4-Transportation, and saving of Rs. 28.02 crore1 under 
Sub-Head A .6-0rdance Factories. 

3.1 A /-Pay and Allowances of Army (Rs.8.66 crores) 

The original grant under this head was Rs 865. t 7 crores which wat 
increased to Rs. 894.16 crores by .obtaining a supplementary Grant of 
Rs 28.99 crores in Ma ~ch. 1983. This was further increased to 
Rs. 968 58 crores bv reappropriation. 'The expenditure under this bead 
was Rs. 977 24 ~rore! leading to an excess of Rs.3.66 crorcs. T._ 

!6 
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excess was mainly due to (i) higher expenditure on Leave Travel Con-
cession for Officers, (ii) higher per capita'rate of pay Allowances of 
Junior Commissioned Officers/Other Ranks and ration aJlowances for 
Junior Commissioned Officers/Other Ranks and Defence Security Corps-
personnels. 

3.2 A..4-Transporation (Rs.5.50 croresl 

The original grant under this bead was Rs. 48.11 crores which was 
increased to Rs. 51:00 crores by reappropriation. The actual expenditur..e 
under this h~ad amounted to Rs. 62.50 crores l~ading to an excess of 
Rs. 5.50 crores. This excess was due to transportation of importea 
stores by rail within the country. 

3 3 A.9-Stores (Rs 94.49 crores) 

The original grant under this head was Rs. 7f 4. ~ 0 crores. This was 
reduced to Rs. 671.30 crores by reappropriation. The actual exdendi-
ture under this head amounted toRs. 765.79 crores leading to an excess 
of Rs. 9449 crores. This exces'i was attributable to (i) more materiali-
~ation of Army Ordnance Crops, Medical and Veterinary Stores than 
anticipated, (ii) price escalation of variou5 Army Service Corps Stores 
including Petrol, Oil and Lubricants. (iii) stoppage of piecemeal move-
ment of wagons by Railway Board resulting in payment of higher State 
Sales Tax on local drawals of Petrol, Oil and Lubricants and <iv) book-
ing of expenditure on road transportation from Indian Oil Corporation 
installation.;; to Pc:trol, Oil and Lubricants Dc:pots. 

3.4 A..JO-Works (Rs.22.80 crores) 

The original grant under this head was Rs. 169.50 crores, which was 
increased to Rs. 176.63 crores by reappropriation. The actual expenditure 
amounted to Rs. 199.43 crores leading to an excess of Rs.22.80 crores. 
The excess was mainly due to (i) steep rise in cost of Stores, Spares and 
Labour, (ii) urgent and inescapable ·Special repairs. (iii) increa&e in 
consumption of water, electricity and the tariff rates thereof and (iv) 
more expenditure on procurement of Stores for Pclrks and Divi~ional 
stocks. 

4. The above excesses were partly offset by saving of Rs. 28.02 
crores under Sub-Heads A 6·0rdnance Factories leaving a net excess 
of Rs. 115.88 crores, which requires rcgularisation. 
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5. Instructions already exist for framing the Defence Budget 
Estimates on realistic basis depending on the requirement and to exercise 

. a close and constant watch on the trend of expenditure with reference 
to sanctioned provision. · The progress of Defence expenditure is analy-
sed periodically and instructions are issued to the Services Hqrs., etc., to 
contain the e:tpenditure within the all09ated budget. Further, as per· 
the recommendation contained in para 2.8 of the I 66th Report of PAC, 
1983·84, 7th Lok Sabha, on excess over Voted Grants and Charged 
Appropriations 1981-82 and action taken by Government on 121st 
Report of PAC (7th Lok Sabba), a team of hi&h level officials headed by 
controller General of Accounts has been constituted to review the finan-
cial systems, in the Defence, Railway and P&T sectors. Necessary 
further action to contain the expenditure within the funds allocated will 
be taken on receipt of Government decision on the recommendations of 
this team. 

6. In view of the circumstances explained above, the excess of 
Rs. 115,88,13,41 G may kindly be recommended for regularisation by 
Parliament under Article 115(l)(b) of the Constitution. 

1. DADS has seen. 



APPE~DIX tv 
MINISTRY OF DEFENCE 

Grant No.22-Defence Services-Air Force 

Revenue Section (Vote-:1) 

Original Grant 

Supplementary 
Final Sanctioned Grant 
Actual Expenditure 
Excess Ex. penditure 

RUflees 

1143,37,60,000 

112,29,50,000 
125',67, 10,000 
1257' 15,38,226 

1,48,28,2~6 

2. The original grant of Rs. 1143,37,60,000 under the voted portion 
was augmented to Rs. 1255,67,10,000 by obtaining a Supplementary 
Grant of Rs. 112,29.50,000 in Mrrcb, 1983. The actual expendi-
ture during the year, however, amounted to Rs. 125~,15, ~8,226 resulting 
in uncover.:d excess of Rs. J .48,28,226, 

3. The excess Rs. 1,48,28,226 was the net result of excessesjsavings 
under the various sub-heads in the Grant. It was mainly attributable 
to the excess of Rs. 6.73 crores under the Sub-Head A.6-Works. Rs.l.67 
crores under the Sub-Head A.l-Pay and Atlowonces of Air Force and 
Rs. 1.35 crores under the Sub-Head A.8-other expenditure. 

3.1 .. i.l-Pay and Allowances of Air Force (Rs.J.67 crores) 
The original provision under this head was Rc. 149.60 crores 

which was augmented to Rs 167.00 crores by obtaining a Supplementary 
Grant of Rs. 17 40 crores in March, 1983. The actual expenditure, how-
ever. amounted to Rs. 168.67 crorr ... s leading to an excess of Rs. 1.67 
crores The increas~d expenditure occured due mainly to let adjustment 
of local allowances such as Ration Allowance, Children Education 
Allowance & Tution Fee Claims etc. · 

3 2. A.6-Works (1tr.6.73 crores) 
The original provision under A.6-Works wa~ Rs .43.00 crores which 

was augmented to Rs. 52.00 crores by obtaining a Supplelbcntary Grant 

59 
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of Rs. 9.00 crores in march, 1983. The actual expenditure, however, 
amounted to Rs. 58.73 croras resulting in an excess of Rs. 6. 7 3 crores. 
The excess was due to (i) accelerated progress of Works and incrclise in 
cost stores, <ii) obligatory payments of increa!!ed tariff rates of water and 
electricity charges to keep the installations operationally fit and (iii) more 
expenditure under Departmental Charges. 

3.3._ A.8-0ther Expenditure U<s.} 35 Crores) 

The original ·provision under A.8· Other Expenditure was Rs.l 0.50 
crores which was augmented to Rs. 12.97 crores by obtaining a Supple-
mentary Grant of Rs. 2.47 crores. The actual exp::ndi'ure, however, 
amounted to Rs.14.3.l crores resulting in an excess of Rs. l. 15 crores. The 
excess _was due to increased eJtpenditure under (i) Printing and stationery 

and (ii) Unit Allowences and Miscellanc~ous expenditure as a resuh of 
escalatjon in the cost of articl~s purchased and obligatory payments for 
th_e training courses of Officers/Personnel. 

4. The above excesses were partly offset by savings under other 
Such-Heads leaving a net excess of Rs 1.48 crores which requires 
regularisation. 

5. Instructions already exist for framing the Defence budget esti-
mates on realistic basis depending on the requirement and to exercise a 
close and constant watch on the trend of expenditure with reference to 
sanctioned provision. Tbe progress of Defence expenditure is analysed 
periodically and instructions are issued to the Services Headquarters, etc. 
to contain the expenditure within the allocated budget. Further, as per 
the recommendations contained in para 2.8 of the 166tb Report of PAC, 
1983-84, 7th Lok Sabha, on excess over Voted Grants and Charged 
Appropriations J 981-82 and action taken by Govern men( on 121 st 
Report of PAC <7th Lok Sabha), a team of high le~el officials headed 
by Controller General of AccountS has been co.1stituted to review the 
financial systems in the Defence, Railways and P&T sectors. Necessary 
further remedial action to contain the expenditure within the atlocated 
funds will be taken on receipt of Government decision on the recommen-
dations of this Team. 

6. In view of the circumstances explained above, the excess of 
Rs.l ,48,28,226 may kindly be recomme-nded for regularisution by Parlia-
ment under Articles 11 SO )(b) of the Conatitution. 

7. DADA baa seen. 



APPENDIX V 

MINISTRY OF EDUCATION & CULTURE 
(ARCHAEOLOGICAL SURVEY OF INDIA) 

Grant No.28-Arcbaelcgy 

Revenue Section (Voted) Rupeea 

Original Grant 7,99,48,000 

~upplementary Grant 57,21,000 

final Grant ~55,69,000 

Actual Expendtiure 8,60, ~6,4 76 

Excess 3,97,476 

E{cess was maily due to increa ed expenditur~s under the sub-heads 
A.1(2)-Conservation Ancient Monuments and A.l(4>-Works, caused by 
paym~nt of increased rates of A.D.A., urgent special repairs to monu-
ments and re-imbursement of more expenditure than anticipated . for 
ptovidmg flood-lights and toilets in Monuments at Agra and Delhi in 
connection with Asiad'82 and Non-Aligned confl!rence. 

2. In the circumstances explained above an excess of Rs.3,97,476 
may kindly be recommended for regularisatioo by parliament under 
Article 115( I )(b) of the Constitution of India. 

3. This bas also been seen by tlte Dir~or of Audit, Central 
Revenues. 
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APPENDIX VI 
.MINISTRY OF FINANCE 

(Department of Economic Affairs) 

Grant No. 32 Mmistry of Finance 

kevenue Section (Voted) 

Original Grant. 
Supplementary Grant 
Final Grant 
ft ctual EJCpenditure 
Excess 

Rs. 

47,31 '72,000 
5,12,?8,000 

~2.44,00,000 

53,09, 78,429 
65,78.429 

The original Grant of Rs. 47,31,72,000 in the Revenue Section 
(Voted) was augmented by obtai~ing a Supplementary Grant of Rs. 
5,1~,28.000 in March 1983. Against the Tmal Grant of Rs. 52,44,00,000 
the actual expenditure amounted to Rs. 53, 09,78,429 resulting in an 
excess of ~ s 6 , 78,429. 

2. This ex:ess. which was the net result of excessesand savings 
under various heads in the Revenue Section of the Grant, is mainly 
attributable to the excess expenditure of Rs. 92,76 028 under sub bead 
'A.2\ 1 >-Defence Accounts Departm.;nt. The sanctioned provision 
under this sub-head amounted to Rs. 42,28,79,000 (original) Grant 
Rs. 38 01,54,000 plus Supplementary Grant Rs. 4,27,25,000) but the 
actual expenditure amounted to Rs. 4\ 1,5 ,0 8. This excess occurred 
mainly because the full extent of expenditure on payments of (i) additio-
nal instalmenH of dearness allowance Slnctioned during the year; 
(ii) arrears of pay and allowances consequent on retrospective revision 
of scale of pay of SeJectioJ Grade Auditors and (iii) claims unccr Leave 
Travel Concession, could not be forecast accurately at the time of finali· 
sation of the last _batch of Supplementary Demands for Grants in 1982-
83. As these payments were of an obligatory nature, these could neither 
be restricted nor deferred. Steps have however, been taken to ensure 
that the estimates are framed more accurately in future so that the 
excesses of this type do not recur. 

3. It is requested t~t the excess of Rs. 6~, 78,429 may kindly be 
recommended f~r regularisation,by Parliament under Article 115 (1> (b) 
of the Constitution. 

4. This note has been vetted by Audit. 
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APPENDIX VII 

MINISTRY OF FINANCE 
'Department of Revenue) 

Grant No. 35-Taxes on Income, Estate Duty, Wealth·tax and 
Gift-tax. 

Revenue Section (Voted) Rupees 

Origional Grant 69,~8,83,000 

Supplementary Grant 8, 75,76,000 

Total Grant 78,64,59,000 

Ac ual Expenditure 76,66,03,091 

Excess J ,44,091 

The origional Grant of Rs. 69,88,83,000 in the Revenue Section 
(Voted) was augmented by obtaining a Supplementary Grant of Rs. 
8.75.76,000 in March, 193J, Against the Total Grant of Rs. 
78,64,59,000 the actual expenditure amounted to Rs. 78,66,03,091 result· 
ing in an excess of Rs. 1,44,091. This excess works out to .Ot% of the 
sanctioned provision in the Grant. 

This excess, which was the net result of excesses and savings under 
various heads in the Revenue Section of the Grant, is attributable to 
the excess expcndilure of Rs. 28,01, 712 under the sub-bead 'A.2(1)-
Commissioncrs and their Offices'. The sanctioned provision under this 
sub-head amounted to Rs. 75,29,33,000 (original Grants : Rs. 
36,98,05,( 00 plus Supplementary Grant : Rs. 8,31 ,28,000) while the 
expenditure was Rs. 75,57,34,712. The. excess occurred because there 
was increased expenditure on payment of claims relating to Leave Travel 
Concession following liberalisation of the scheme and extcntion of the 
facility for going to home town for blo~k years 1978 to 1981 for six 
months beyond December 1982, medical reimbursements and travel 
expenses with the intensification of revenue collection work. The full 
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impact of expenditure on these items could not be anticipated at the 
time of finalisation of estimates for the last batch of Supplementary 
Demands for Grants in 1982-83. Steps have been taken to ensure that 
the concerned authorities formulate the estimates more accurately and 
tie up the actual expenditure with the available sanctioned grants so that 
excesses of this type do not recur. f 

It is requested that the excess of Rs. 1.44,091 may, kindly be recom. 
mended for regularisation in accordance with article 115 d><b) of the 
Constitation. 

This note has been vetted by Audit. 



APPENDIX VIII 

MINISTRY OF FINANCE 
(Department of Economic Affairs) 

Grant No. 42-0ther Expenditure of the Ministry Qf Finance. 

Capital Section (Charged) 

Original Appropriation 
Supplementary Original Appropriation 
Final Appropriation 
Actual Expenditure 
Excess 

Rupees 

1,02.83,000 
1,02,83,000 
1,03,12,626 

29,626 

Messrs. Visvesvaraya Iron & Steel Ltd., ( VISL) a jointly owned 
Company of Steel Authority of India Ltd.. and Government of Kama-
taka obtained through Kfw (West Germany) loans totalling DM 87.9 
million during the year 1964-68, the repayment of the loans being made 
through semi annual instalments. The instalment amounting to DM 
2,495,655.38 which fell due on 31-12-1982 was not paid by the Company 
and as guarantor to the loan of Kfw the Government of India had to 
make this payment. Since there was no Budget prov!sion, a sum of 
Rs. 1 ,02,82, 100.00 (representing the rupee equivalent of DM 
2,495,655.38 at DM I =Rs. 4 12 exchange rate prevailing on 28-12-82) 
was sanctioned as an advance from the Contingency Fund of India. This 
was recouped subsequently through the final Supplementary Grant 
obtained in March, 1983. The payment which was actually made on 
14- J -1983 was charged to Government of India to the extent of Rs. 
1,03,12,615.54 because of a change in exchange rate (Rs. lOO=DM 24 20 
i. e. DM 1- Rs. 4. I 3 ) hy the time the accounting adjustment was 
made of the amount that was paid there was no time to go in for a 
Supplementary Grant or for an advance from the Contingency Fund of 
India to meet additional expenditure of Rs. 29,626.00 due to conversion 
of the payment of DM 2495,655.38 at a slightly different exchange rate 
on the date of payment. 

It is requested that that excess of Rs. 29,626 may kindly be recom-
mended for regularisation in accordance with Article 115(1) (B) of the 
Constitution. 
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APPENDIX IX 

MINISTRY OF HOME AFFAIRS 

Grant No. 56-Dadra & Nagar Haveli 

Revenue Section (Voted) 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 
. 

Excess 

Rupees 

3,90,34,000 

e 8,05,000 

3,98,39,000 

4,00,07,214 

1.68,214 

The original grant of Rs. 3,90,34,000 under Revenue Section 
(Voted) was augumented to Rs. 3,98,39,000 by obtaining a supplemen· 
tary grant of Rs. 8,05,000 in March, 1983. Against this the actual 
expenditure amounted to Rs. 4,00,07.214 resulting in an excess of 
Rs. 1,68,214. 

2. This excess, which was net result or excesses and savings under 
various sub.beads occurred mainly under the Major Head 334-C, 14· 
Power Projects, C. 14 (I) (2> -Other Expenditure <Rs. 14,50,913). The 
excess under this bead was due to payment of monthly electricity Energy 
charges for bulk purchase of power from *oujarat Electricity Board for 
redistribution. As payment for energy supplied by the Oujarat Electri-
city Board is of committed nature, it could not be deferred. At the time 
of eight monthly review, it was assessed by the Administration that" the 
approved RE 82-83 will not be sufficient to meet the extra e~penditure 
on account of increase in contract Demand from 2600 K. V.A. tJ 3500 
K V.A. per month from July, 1982 and increase in tariff by Gujarat 
EJectr:city Board w.e.f. August, 1982. The Dadra and Nagar Haveli 
Administration therefore requested the Ministry of Ener~y on 18~1-1983 
to allot an additional aml'unt of Rs. 12.00 lakhs for purchase of power 
and Rs. 2.56 lakhs for other materials etc. The Ministry of Ene1gy 
scrutinised the requirements and recommended an additional provision 
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or Rs. 10.56 lakhs to the Ministry of Home Affairs on 22d Februa_ry. 
1983. However, by that time the Revised Estimate for 82·83 and pro• 
posals for Supplementary Grants were already finalised. To avoid 
problems like total stopage of power supply from the Gujarat Electricity 
Board and to continue. to provide the essential service, the Dadra and 
Nagar Haveli Administration had to incur this extra expenditure over 
and above the final grant. Efforts Were made to meet the excess require• 
ments from the anticipated savings under other heads which resulted in 
the reduction of excess toRs. 1,68,214. 

3. In the circumstances explained above the excess of Rs. 1,68,214 
which constitutes only about 0.42 percent of the total sanctioned provi-
sion of Rs. 3,98,39,000 under Revenue Section (Voted). of the grant 
may kindly by recommended for regularisation by Parliament under 
Article .15 (l)<b> of the Constitution. 

The note has been vetted by the Audit. 



APPENDIX X 

MINISTRY OF HOME AFFAIRS 

Grant No. 57-Lakshadweep. 

Capital Section (Voted) 

Original Grant 

Supplementary Grant 
Final Grant 
Actual Expenditure 

Excess 

Rupees 

2,57,65,000 

16,65,000 
2, 74,30,000 

2, 78,44,634 

4,14,634 

t. The original Grant of Rs. 2,57,65,000 under 'Voted' portion 
was augmented to Rs. 2.74,30,000 by obtaining a Supplementary Grant 
of Rs. 16,65,000 in March, 1983. The actual expenditure dur ng the 
year, however, amounted to Rs. 2,78,44,634 resulting in an uncovered 
excess of Rs. 4, I J ,63 . An amount or Rs. 3,54,070 has been erroneously 
adjusted under Capital Section instead of Revenue Section of the 
Grant. The real excess works out to .ks. 60,564. To avoid m·isclassifi· 
ca' ion of expenditure, the Administration has been asked to ensure the 
completion of reconciliation work in time vide d. o. Jetter No. U.t5026/ 
2 83-Ac. li dated 25·5-19F4 (copy enclosed). 

2. The excess of Rs. 60,564 which was the net result of excesses 
and sa\'ings under various &ub·heads in the Grant, occurred mainly 
under the Major Head 537-CC. 5-Capital outlay on Roads and Bridges, 
CC. 5(1 )-District and other Road CC. 5(1) (I )-Oth~r Roads (Rs. 
23,21,523) excluding the miscla!lsification of Rs. 3,54,070. Under the 
20 point programme, to meet the pressing necessities of the rural popu-
lation of the Islands, It was decided to construct 9 Kilometer cement 
concrete road in place of 3 Kilometer originally provided for in the 
Budget. At that time it was assessed that sufficient savings would be 
available to cover the extra expenditure on construction of roads. Hence 
Rs. 24 lakhs was provided under this bead by rc-approptiation. But the 
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.actual expenditure under the Capital Section turned out to be plgher 
than framed at that time leaving an uncovered *=Xcess of Rs. 60,564. 

3. In the circumstances explained above the exce~s of Rs. 60,564 
under the Capital Section of the Grant which constitutes only about 
0.22 per cent of the total .$anctioned provision of Rs. 2~74,30,000 may, 
kindly -be recommended for regularisation by Parliament under Article 
115( 1 )(b) of the Constitution of India. 

The note has been seen by Audit. 

Copy of D.O. letter No. U-15026/2/84-At:. 11 dated 24 May, 1984 
from the under Secretarr (Accounts), Minister of Home Affairs, Gcvern· 
ment of India. New Delhi to the Administrator, Union Territory of 
Lakshadweep Kavaratti. 

Kindly refer to your d. o.latter No.?-t-83-F & A(A) dated the 
1st April, 1.984 regarding Appropriation A::cou nts in res pee t of Grant 
No. 57-Lakshadweep for 1982-83. 

The Director of Audit has observed that erroneous adjustment 
shonld have been brought to the notice of that office before 'be finalisa~ 
tion of appropriation Accounts. It is felt that the Administration should 

· pay more attention to reconciliation work. Under rule 66(2) of the 
G.F.R. the Head of Department is responsible to ensure that tbe re-
conciliation work is completed every month and that is not allowed to 
remain in arrears. As the figures booked by the Audit are ultimatdy 
adopted in Appropriation Accounts, it is of vital importance that any 
item of expenditure misclassified and wrongly debited to a head or grant 
should be picked up and charged to the appropriate bead grant as other-
wise elaborate explanations have to be given for excesses or savings re~ult
ing from such wrong debits which are both cumber some and avoidable. 
I shall be srateful if you kindly iss 'JC suitable instructions to the officers 
concerned directing them to take up reconciliation of departmt'ntal 
figures of expenditure on priority basis so as to nullif) the po~~1ll11t) of 
erroneous adjustment in future. , 



APPENDIX XI 

MINISTRY OF IRRIGATION 

Grant No. 64-Ministry of Irrigation 

Revenue Secti01,1 _, 

Original Grant 

Supplementary Grant 

Final grant 

Actual Expenditure 

Excess 

Voted 

85,46,22,000 

5,00,01,000 

90,46,23,000. 
• 

90,99,20, 716 

52,97, 716 

The original grant of Rs. 85,46,22,000 was augmented by obtaining 
Supplementary Grant of Rs. 5,00,01,000 against which the actual ex· 
penditure was Rs. 90, 99,20, 716, };!ad in; to an overall excess of Rs. 
52,97,716. This exc~ss was the net result of excesses and savings under 
various Heads in the Grant. 

The reasons fllr excess und~r vario:.~s Major Heads are given 
below:-

(i) MajJr Head '267' 

(/) B. a(l)-Value of Gift Material and Equipment for Central Ground. 
Water Board for Be twa Project: 

No amount was provided in the original budget as the details of the 
material to be received were not kt;town. On receipt of aid material 
provision was made in the Revised Estimates reappropriation as overall 
savings were anticipated in the Revenue Section of the Grant. No sup-
plemcatary demand for the amount was sought, 

(b) 2<2JU)-Coa.i!al Engineering Research Centre and Development 
cf Hydraulic Instrumentation : 

Provision for aid material and equipment for the scheme 'Coastal 
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Enginerring Research Centre and Development of Hydraulic Instr men-
tation' to be received from the United Nations Development Programme 
was original!)' made at the depreciated 'value. However, us clarrfied by 
the Mmistry of Finance, the equipment was to be purchased or th~ basis 
of the actual cost which resulted in excess of R.s. S2, 12,103 over the ori-
ainal budget. 

(ii) Mojor Head' 306' 
C.J (1)-C~:ntra/ Ground Water Board: 

Against an original grant of Rs. 10,50,93,000 expenditure incurred 
by the Central Ground Water Board was Rs. 12,59,09,9~8. The excess 
expenditure was mainly du~ to the rd...:ase of instalments of Additional 
D.A., creation of new division-/Regions as recommended by S.D.U. 
Und;:r SU);J.!Oie Sto.;l( against 8.1d ~~t provisiOn of Rs. 1,50.00,000, tne 
exper.diture incurred (including the cost of bits transferred from T P to 
stock and also those booked on a~ount of receipt of material frcm other 
Divisions) was Rs. 2 11, 75,00\) and expenditure under 'Other Charges' 
was Rs. 2,C0,43.000 against budget estimates of Rs. 1,00,00,000. The 
main excess expenditure for the Board oc..:urred under these two suo-
heads which was mainly due to clearance of un-adjusted bills of previous 
year for purchases made through the DGS & D .. tra ~sfer of bits fwm 
T & P to Stock and Inter-Divisional transfer of stores. Another reason 
for the excess expenditure was due to the fact that part ol the Board 
functions of the Civil Accounts Procedure and part on CPWA C\'d~. 

Under CPWA system, the C\>.:it of stores actually received during the 
year is initially debited to the: 'Suspense' bead and the debit subsequently 
transferred to the Works to which the stores are actally issued. This 
results in reflection of the same transaction under '~uspen~·a number of 
items in the ac~ounts owing to inter-divisional transfer of stores. As 
a similar problem wa~ being faced in the CPWD,, a revised accounting 
procedure has since bec:n introduced by the Ministry of Works and 
Housing far stores transactions of CPW D in consultation with C & 
AO and the Ministry of Finance from the financial year 1982-83 vide 
Ministry of Works and Housing O. M. No. ISOil/12/78-W-2 dated 
27-4-82 (Annexure-A). 

This Ministry has taken up the matter •ide letkr No. 6/5/PAO-
IRR/83-.84 dated 1 ~i:U· (Annexure-B) with the office of the C.GA to 
intr~ \his "vistllltcountiQI procedure in the CGWB by whjch it is 
apcctcd ~t the bookina of expenditure un9cr Suapcq acc:ount will 
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be confined to the provisions appearing in the budget. Reply from the 
CGA has since b!eo received and all concerned offices are being instruc· 
ted to follow the revised accounting procedure. 

(iii) Major Head '331' 

(a) D./ (/)-Technical Control and Supervision : 

Excess expenditure to the tune of R. 10,47,596 was incurred due to 
release of instalments of Additional Q.A. and clearance of the previous 
year's liabilities for the production of documentary films on National 
Perspective for Water Development. 

(h) Data Collection-D./ (2)( !) : 

Against B. E. of Rs. 58,37,000 expenditure of Rs. f0,52,20~ was 
incurred which was mainly due to the release of instalments of Additio· 
nat D.A. .. 

{c) D.J (3)(3)-C:ntral W .. uer & Power Research St1.1rion' Pune. 

Against the original budget provision of Rs. \01,10,000 the actual 
expenditure was Rs. 3,31 ,80, 178 leading to over all excess expenditure 
of Rs 30,70,118. E:<cess was made due to the release of Additional 
D. A., erecting of fencirtg around the Staff Company and payment for 
equipment indented for 1981-32 but received during 1982-83. 

(d) D./ (4)-Training: 

Against original budget provision of Rs. 19,69,000 excess eXpendi-
ture of Rs, 3,52,631 was incurred which was due to tht training pro· 
gramme 'Better Water Uae Programme' and payment of inatalments of 
Additional D.A. 

( ) D I (5) (J)-Hyd·ological 0/Jesvations and Water Studies in 
Ganga Basin. • 

Excess ex~nditure of Rs. 12f79,017 which wat proYided by r~ 
aJ';)ropriation was an account of paymc:.lt of imtalments of Additional 
D.A. a td i1cr~a5e in the maintenance C\)st. 

(fJ D. I (5) (6)-Drought Prone .4.re StudieJ : 

Pr.wisi(\n for this scb~me was Rs. tO,OOt<)"' only as it v a expected 
to be completed by s,prember~ 1912. However, as e;heme wat 
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' finally closed in January, 19~3, excess expenditure to the tune of Ra. 
39,54,828 was incurred. 

(g) D.l (5) (I I)-Central Stores for inl•estigation Projects: 
·Excess expenditure of Rs. I ,96,559 was incurred due to rei, ase of 

Additional D.A., more adjustments of AG Memos and increase in the 
maintenance cost. 

(h) D.l (6)-Consu/tancy: 

Excess expenditure of Rs. 8, 70,920 was incurred due to grant of 
instalments of Additional D. A., and increase in the rate of liveries allo--
wance. 

(i) D.l (7~{ i)-central Water Commission: 

Against Rs. 15,78,000 in the original budget, expenditure was Rs. 
16,52,516. Excess was due to excess expenditure on the head 'Pay and 
Allowance'. 

(j) D.J (1){3)-Brahmaputra Board: 

Flood Control Works in the Brahmaputra Valley, which were being 
carried out by the Government of Assam was taken over by the Brahma-
putra Board. To cover the liabilities passed on by the Government of .-
Assam, excess expenditure of Rs. ~.19,99,000 was incurred. Approval of 
Parliament to this additional grant was obta~ned through a token Sup-
plementary Demand. 

(k) D./ <7)(4)-Sun~y of Flood Plain Zoning and Aerial Photo-
graphy. 

Accelerated progress in the works undertaken by the Swvey of India 
led to excess expenditure of Rs. 10,00,000. 

(/) D.l(9)( 1)(3)-Strengthening of Planning Cell: 

Exceaa expenditure of Rs. 8.20.251 was due to additional payment 
to Water and Land Managment institute for the studies undertaken by 
them. 

(m> D.J (9)<2)-0iher Schemes: 

Excess expenditure of Rs. 10.41,735 wu incurred mainly on account 
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()I plylllent or instalments of Additional D. A. ~ad CKtensiQn of Schemes 
during the year for which only a token provision was made initially. 

(n) F.J .U)(l)-:-Gandak, Western Kosi Cangl and Jalpapur E'lood 
Control Works : 

Provision for Grants to the Government of Uttar Pradesh for . -
Gandak J»roj~ct was not made in the original budget as their audited 
expenditure figures had not been received at the time of budget formula· 
t:on. Later on this amount was provided in the Revised Estimates lead• 
ing to an excess of Rs. 11 ,92,000. 

(TV) Mnj r Head '360' 

(a) F.2(2><l>-Commend Area Development Programme: 

Against Rs. 32,30,00,00() provided in the Budget Estimates for 
1 <l82-83 for Gr,t.nts·in-aid to the State Governments 1 the actual releases 
Was Rs. 35,27,45,000. 

Construction of field channels is a core activity under the Command 
Area Development Programme since it is a necessary requirement for 
efficient water utilisation below the outlet JeyeJ. Against the national 
target of 8.90 lakhs hectares for constr~tion of field channels in 
1982-8\ the achievement during 1982-:-13 was t 1.51 lakh ht.ctare. 
More than 50% of the ashievem~nt was due to Uttar Pradesh where. :-.92 
lakh hectare) were covered by field channals aganist the original target of 
3.50 lakb hectares. Due to this major increase in achievement under 
this item by Uttar Pradesh the State Government of Uttar Pradesh sent 
an increased demand for Central funds in 198 !-83. As against the ori li-
nal demand rooeived in July, 1982 of Rs 828.49 lakhs, in th.: later part 
of J982-83 the Uttar Pradesh Government sent a demand for Central 
share of Rs. 1232.29 lakhs. The major increase in the demand was in 
rc:spect of construction of field channels Oh. 275.00 laths to Ill. 550.00 
Jakhs). Thus it would be sec:n that attbQugb tbere waa an exc.lC&I expendi-
ture of R "· 2 97 crores in 1982-83 it was justified by the increase in 
actual physical performance under the item of con:~ttuction of fteld chan-
nels. As the demands were received only Febfuary, 33 it was not possi· 
bl;: to ask for supplementary demand. 

(b) F 3 (I) (/)-Strengthening of Ground and Surface Water Organ/· 
s.Jtion : 

Against a provision or Rs. 130.00 ~~~ha ill Budg- Estimates on the 
basia of Demands received· from tbc States, an amount of. Ra. , i 91.20 
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lakhs was released for purchase of equipment. As the demands wert 
received only in March, 83, it was not possib)e to go in for Supplemen• 
tary demand. The additional funds were, therefore, met by reappro• 
priation. 

The reason for excess expendrture indicated above were all of an 
obligatory nature and could not be deferred. Some of the items like 
payment of ADA was expected to be met by savings under other heads 
in the Grant and as auch no supplementary grant was obtained. It is 
r~quested that excess expenditure of Rs. 52,97,716 (Voted) in Revenue 
Section of Grant No. 64. Ministry of Irrigation for the year 1982-83 may 
kindly be recommended for regularisation by Parliament under Article 
II 5(1 )<b) of the Constitution. 

This note has been vetted by Audit. 



ANNEXURE-A 

Copy of O.M. No. 15011/12/78- W2 dated 27th April. 1982 
from the Ministry of Works and Hou.~fng 

(Work Divi.lion) 

SuBJECT : Revised accoun.ting procedure for the stores transaction in 
Central Public Works Division of the Central Public Works 
Department. 

The undersigned is dirccled to say th<~t the question -of revJSJOD of 
procedure for ac. ounting of stores transactions in the CPWD has been 
under t.xamination for some time past in the light of repeated Cl iticism 
by the Public Accounts Committee of the excess, which occurred in the 
Grant 'Public Wo1ks' during successive financial year. 

2. Under the existing procedure, the cost of stores purchased but 
not paid for in the m0nt h in v. hich they are received, is adjusted in the 
accounts of the Public Works Dtvision by debit to the account of the 
work if they have been purchased {or specific works. or to the sub-head 
Stock of the major,'~inor bead '251-Public Works Suspenct!' Jf they 
have been procurred for stock purchases, v. Hh a contra credit to another 
sub-head 'purchases, of the major minor head '259-Publicl Works-
Suspense'. 

3. The sub-bead 'Purchases' is delitcd \vhen payment of the cost 
of stores is actually made. The sub-head 'Steck' is credited when the 
stores, are issued for utilisation on a work or is~ued to anpthe~ Public 
Works Division again fo~ 11tock purposes. The debits under the two 
sub-heads 'Purchases' and Stock do not get vetted with the credits under 
these beads as the latter are exhibited in the budget as recoveries below 
the line. Budgetting under these two sub-beads is thus done on a gross 
basis. The dcbitJ and credits under these sub-heads get multiplied, 
depending on the number of times a particular stock item gets transfer-
red from the Division to another. All this has made accurate budgeting 
in respect of these two Suspense sub-heads a very difficult exercise and 
let to larae variation for the same. 
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4. After a careful consideration of the various issues involved in 
consultation with the Comptroller and Auditor General of India. the 
Controller General of Accounts and Budget Division of the Ministry of 
Finance, the following revised procedure is prescribed will effect from 
the financial year 1982-83 :-

(1) The operation of the sub-head 'Purchase' under the minor head 
•Suspense of the major head '251'-Publ•c Works' small be 
dispensed with. Instead the cost of stores not paid for in the 
same month in which they were received shall be accounted 
through a new suspense minor head 'Material Purchase Settle-
ment Suspense Account' in the Public Account of India under 
the major head '858'- Suspense Accounts'. This suspense 
minor head will be cleared when supplied received are actually 
paid for. 

(2) While placing indents ~n the Central Stores Divisionfother 
'Divisionf the Divisions of the CPWD requiring the stores 
shall indicate prominently on the indent itself, whether the 
stores indented for are required for specific Works or for stock 
purchases. 

(3) In the accounts of the Divisions issuing the stores, the cost of 
the stores supplied by it to a Division in 'enting for it shall be 
debitrd to the suspense head 'Cash Settlement Suspense 
Account' under the major head '858-Suspense Accounts', 
by: 
(a) credits to the bead '259'-Public Works-Suspense-Stock'. 

if the stores supplied bad been indented for utilisation on 
specific ~orks ; anJ 

tb) minus debit to the af0resaid suspense head, if stores sup-
plied had been indt:nted for stock purposes. 
The suspense bead 'Casb Settlement Suspense Account' 

will be cleared when payment for the cost of stores supplied 
IS actually recdved from the indenting Division. 

( .i) In the accounts of the Division receiving the stores. tbe cost of 
stores shall be debited to tbe account of the work or the bead 
'259'-Public Works-Suspense Stock· dependmg upon the 
other stores have been acquj~ed for works/stock purposes, with 
a per contra credit to the head '~\58-Suspense Account-
Material Purchase Settlement Suspense Account' if the stores 
teceived have not been paid for in the same month. The latter 
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head will be cleared when cost of stores is actuaJiy paid to the 
Division supplying the stores. 

S. Unclaimed balances for mere rban three complete account years 
under the suspense sub-head 'Material Purchase Settlement Suspense 
Account' would be credited to revenue as hither to was being done in 

"' respect of the balances remaining 1 utstanding for more than 3 years 
under the suspense sub-head 'Purchases' as per provisions of the CPWA 
Code. 

6. With a view to avniding budgeting difficulties on account of the 
adoption of the new system of Stores Accounting as stated above it has 
been decided that the Central Stores Division will prepare there budget 
on the basis of th.!ir requirement as at present. The working Divi:-ions, 
will, however, prepare their budget f ,r st ·c k in two parts ,.;z. (i) direct 
purchases, and (ii) by indentinQ on stores Divisions. Provision for stock 
under category (iii) by the Working Divisions w1JI then be reduced from 
the pro·v is ions of Stores made by the Centra I Stores Divisions at Zonal 
levels. In resp~ of such prov.sions made by the Working Divisions 
not falling under the same Zunal Chief Engineer, under which the 
Ct!ntral Stores Division from which the stock is io~tended to be pr.>curred 
falls, such provisions will be worked out by the concerned Zonal Chief 
Engineer on the basis of the data received by them and intimated to the 
Zonal Chief Engineers c1 ncernec under whose jurisdiction the Central 
Stores Division from 9ohich the ~ tores are to be produced falls for carry-
ing out the necessary adjustments as stated above. 

7. This procedure shall come into effect from the financial year 
1982-83 Since the bugdet estimates for the year 1982-83 have already 
been finalised. these should be revised in the light of the instructions con-
tained in para 6 above at R.E. 

8. The balances remaining outstanding upto the close of the 
financial year J 981-(" 2 under the Suspense sub-head 'Purchases• of the 
major head '259-Public Works· shall be taansferred to the Suspenses 
Minor head 'Material Purchase Settlement Suspenses Ac~unt' now 
propo~ to be opened under the major bead '858-Suspensc Accounts', 
on a proforma basis after the amount outstanding for more than three 
yean under suspense sub-bead 'Purchases' have been sorted out and 
credited to revenue. 

9. Formal amendmeat to tbc CPWA Code will be iuued separately 
il clue coune. 



To 

[Copy] 

ANNEXURE-B 

The Deputy C.G.A. 
Ministry of Finance 
Deptt. of Expenditure 
8th Floor, Lok Nayak Bhawan 
NEW DELHI 

Dated 12-3-84 
No. 6(5)/PRG-IRR/83-84-4271 

SuBJECT : Revised Accounting for the stores transaction. 

Madam, 

In terms of Ministry of Works & H<;>using Office Memo. No. 
15011/12/78-102 dated 27-~-82 the operation of the sub-head 'Purchases' 
under the Minor Head 'Suspense' of the Major Head '259-Public 
Works has been dispensed with. For the purpose a new suspense Minor 
Head 'Material purchase Settlement Suspense Account has been opened 
in the Public Account of lnd1a under the Major Head '858-Suspense 
Account' for accounting the cost of stores where the payment had not 
been made in the same month of receipt of stores. Accordingly, a 
bead 'Material Purchase Settlement Suspense Account' has been inserted 
in the list of Major and Minor heads vide Correction slip No. 273 
dated 19-7-82. 

The Ministry of Irrigation is at present operating a dual system of 
accounting. The Civil Accounting system and public works accounting 
system both are being operated. In the case of Public Works accounting 
system the guidelines as contained in CPW cases aud manual are being 
followed mutat is mutandi.). 

As per instructions contained in the above said note O.M. the 
Ministry of W&H has disp~;nscd with the sub-head 'Purchases' under the 
Minor Head 'Suspense' 0f ~he Major Head '259' Public Wori.ts. The 

19 
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Ministry of Irrigation has the Minor Head 'Suspense1 under Major Head 
306 and 331. This office is not gertain whether this Minor Head 
can be dispensed with as there are no specific instructions from your 
office on the subject, as it is felt that the instructions issued by the 
Ministry of Works & Housing are meant for the Publi~ Works Division 
only. 

You are, therefore, requested to examine the matter and clarify the 
position whether the Department, who are following the Public Works 
System of accounting are also required to follow the procedure by 
dispensing with the Sub.Head 'Purchases' from their respective 
Major Heads i.e. Head .>06 and 331 as far as this Minitstry is con• 
cerned. 

An early reply in the matter is requested. 

Yours faithfully, 
Sd/-

(illegible) 
PAO/CA 



A.PPENDIXfXII 

MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS 

Grant No. 67-Ministry of Law, Justice and Company Affairs. 

ReverlUe Section (Charged) 

Original Appropriation 
Supplementary Appropriation 
Final Appropriation 
Actual Expenditure 
Excess 

Rupees 

53,66,306 
53,66,306 

The eAcess of Rs. 53,66, 1 06 occurred in the charged portion of the 
Grant on account of payment towards rent for the period from 31st 
January, 1978 to 28th February, 1983 in 1espect of a building hired 
by th\! Department of Company Affairs. The payment was made 
in terms of an interim ordt:r of the High Court of Delhi passed on 
26-10-1 ~82. 

2. There was a dispute about the rent payable and the arbitrator's 
award was not accepted by the Department which went to appeal to the 
High Court On the basis of th~ Court's interim ordl!r, part payment 
of Rs 5\6\305 wa<~ made to the owners of the building towards rent 
for the aforesaid period. Although the payment was initially treated as 
voted expenditure, it was later thought that it should be charged on the 
Consolidated Fund of India. As there was no provision under the· 
charged portion, lhis payment resulted in excess. 

3. In February, 1984 the Ministry of Law clarified that payment 
made in persuance of final decree of a Court should only be treated as 
'charged' on the Consolidated Fund of India in terms of Article 112(3)(f) 
of the Constitution. Thus, the expen1iture has resulted on account of 
erroneous classification in the accounts which would not require regulari-
sation in veiw of the recommendations of the Public Accounts Committee 
<First Lok Sabha) contained in paragraph 7 of their 16th Report. 
There were sufficient saving.s in the Voted Grant to cover this additional 
expenditure. 

4. This note has been vetted by Audit. \ 
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APPENDIX XIII . . 

MlNISTRY OF W9RKS AND HOUSING 

Grant No. 91-Public Works 

Revenue Section (Charged) 

Original Appropriation 

Supplementary Appropriation 

Final Appropriation 

Act"Qal Expenditure 

Excess 

Rupees 

10,000 

33,000 

43,000 

58,194 

1 s, 194 

2. The original Appropriation of Rs. 10,000 was augmented to 
Rs. 43,000 by obtaining a Supplementary Appropriation of Rs. 33,000 
in March, 1983. The actual expenditure during the year, however. 
amounted to Rs. 58,194 resulting in an excess of Rs. 15,194. Tb is excess 
was the net result of excesses and shortfalls under certain heads in the 
Appropriation and was mainly due to an excess of Rs. 25,194 under the 
sub-head 'A. 311)-Repairs of Buildings', partly counter-balanced by 
savings under other sub-beads. 

3. There was no provision under this sub•head in the charged 
portion in Budget ~stimates 1982-83 to meet payment of the une"pected 
arbitration award r~lating to compensation payable to the heirs of a 
hawker who died near Hanuman Mandir at New Delhi due to collapse. 
of a wall. The Chief Engineer, New Delhi Zone has reported that the 
Revised Estimates 1982-83 were finalised in the last week of October 
1982 and at that stage the court had already passed a decree and 
approximate (tompensatioo was Rs. 351000. The payment was made by 
tbe concerned CPWD Division in November 1982. Supplementary 
appropriation of Rs. 33,000 was obtained in the last batch of supple-
meotaries in March 1 1983 and it was anticipated that savings in other 
sub-heads may be enough to meet expenditure un"er this sub-bead. 

i2 
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However, the total payments worked out to Rs. 58,194 as detailed 
below:-

(i) Rs. 9,538 payable on the basis of arbitration award. The 
award was accepted by Chief Engineer <New Delhi Zone). 

(ii) Rs. 48,656 comprising of Rs. 35,000 as compensation, 
Rs. ll,032 as interest for the period 28-3-1980 to 10-1-1982, 
Rs. 2490.40 and Rs. 127.65 as cost of suit and Rs. 5.75 as cost 
of execution payable to the heirs of deceased in the satisfaction 
of the court decree. As there was no time to obtain further 
supplementary provision, payment was made resulting in excess 
approP.,ri&tion. 

4. In view of the circumstances explained above, the net excess of 
Rs. 15, 194 may kindly be recommended for regularisation by Parliament 
under Article 115( I)(b) of the Constitution. 

S. This note has been vetted by Audit. 



APPENDIX XIV 

MINISTRY OF WORKS AND HOUSING 

Grant No. 94-Stationery and Printing 

Revenue Section (Voted) 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

Rupees 

49,77,57,000 

4,18,54,006 

53, '76, II ,000 

54,52,10,399 

55,99,399 

2. The original grant of Rs. 49,77, 57,000 was augmented to Rs. 
53,96,11,000 by obtaining a Supplementary Grant of Rs. 4,18, '4,000 in 
March 19~3. Th~ actual expenditure during the yl·ar, however, amounted 
toRs. 54, '.2.10.399 res·.:lting in an excess of Rs. 55,99,W9 in the Revenue 
Section (Voted) of the grant. The excess occurred mainly un•'er the 
f·JIIowing heads :-

A.-Stationery and Printing. 

A I-Purchase and Supply of Stationery Stores. 

A. 1(1)-controller of Station.:ry. 

The original budget grant of R. 26,3 I ,93,000 under this head was 
augmented by obtaining a suppkmentary grant of Rs. 4,18,54,000. 
The actual expenditure, however, came to Rs. 32,49,61.638. The excess 
was due to:-

(a) purchase of more paper and station~ry stores than anticipated, 
to meet the increased demand for these items from Govt. 
departments/offices. 

(b) Improved supply positivn in the market resulting in quicker 
supplies than anticipated, and 
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(c) reimbursement of more leave travel concession and medical 
charges claims. 

3. Under the head A. 4-Cost of Printing by other sources : 
A. 4(1 )-Printing at private presses, the original budget grant was 
Rs. 20,00,000. Against this the actu<~ I expenditure, however, \\'aS 
Rs. 43,98,960 resulting in excess expenditure. The excess was due to 
inore printing work. arranged at private presses for Ministry of 
Rural Development~ Lok Sabha and Rajya Sabha Secretariate than anti-
cipated. 

4. To avoid such excess in future following remedial measures have 
been taken ~ 

,. 

(i) Principal Accounts Officer, Ministry of Works and H using 
vide .their letter No. Pr. AO!R&AtG-23017/1 {7> AA/82-83/Vol. 
11/1005-07 dated 13-1-84 has instructed all the Pay and 
Accounts Officers that in future they should ensure that no ex• 
penditure is incuned without specific allotment of funds by the 
grant controlling authority. 

(ii) Directorate of Printing vide their D.O. No. G-23011/ 1/84-B&A 
dated 24-2-84 have issued similar instructions to the Pay and 
Accounts Officers. 

5. As the above excesses were putly offset by savings under other 
heads in the Grant, the net excess expenuiture comes to Rs. 55,99.399. 
In view of the circumstances explained above the net exce s of Rs. 
S5,99,399 under Grant may kindly be recommended for rt:gularisation 
by Parliament under Article 115( 1 )(b) of Constitution. 

6. This note has b~n vetted by Audit. 



APPENDICS XV 

DEPARTMENT OF ELECTRONICS 
Grant No. 98-Department of Electronics 

Capital Section (Voted) 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

Rupees 

24, 18,50,000 

10,85,01,000 

35,03,51,000 

35,43,90,002 

40,39,002 

Under the t-:chnic1l co-op ~ration agref'ment between the Govern-
ment of India (GOI) and the Government of Federal Republic of 
Germany (FRO>, an agreement for the project "Quality Improvement of 
Electronics Products" under the Standardisation Testing and Quality Con-
trol Programme of the Department ofElectron:cs was signed on 26 9-1980 
by the Ministry of Finance (Department of Economic Affairs) and 
charg~ de affairs (Embassy of FRQ). Department of Electronics <DOE> 
is the implementing agency for the project from the Indian side. Under 
this project, Government of FRG had agreed to supp y equipment to the 
tune of DM 6 667 million, the value of which, as per the existing orders, 
is to be reflected in Government account both at the time of receipt of 
materials and at the time of their issue, but these book adjustment do 
nor involve and cash outflow from the Consolidated Fund of Jndia. 
The book-adjustment of the actual receipt of equipments in lndi,a 
d-:pends upon the delivery schedule from the suppliers, integration of 
the system in West Germany training to be 'accorded to the lndi~n engi-
neers in West Germany, transit period of shipment, and custom clearance 
at both West Germany and Indian po1ts. 

2. These equipment is to be installed at Electronics Regional Test 
Laboratory <ERTL, West), Bombay, ERTL (North) Delhi and Electro· 
nics Test and Development Centres <ETDCsl at Mohali, Bangalore, 
Jaipur and Hyderabad. The four ETDCs were earlier under the State 
Governments concerned, but subsequently, a decision was taken by 
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-DOE to take over the ETDCs under its admin·istrative control to have 

an effective and optimal utilisation of the aid inputs. The actual take-
over of ETDCs could, however, be aff~ted only after discussion~ with 
State Governments concern· d and after an agreement having been 

·reached with them. While taking over 9f ETDCs at Jaipur, Mohali and 
Bangalore bas been completed, issue is still pending with the Govern-
ment of Andhra Pradesh as far as ETDC Hyd.:rab.:1d is c.Jn:~rned. In 
this back-ground the decision to allocate the ~q uipment received during 
1982-83 to respective centres couid only be taken towards the end of 
1982-83 and at that stage it was too lJte to seek necessary supplementary 
grants for reflecting the book-adjustments. 

3. The Excess in Capital Section of the Grant occured wnder 
various Heads, which was partially counter-balanced (offset) by savings 
under other Heads, kaviug an uncovered excess of Rs. 40,39,002. Thi.; 
excess was mainly under the following Heads :-

Head Original 
Provision 

Actual 
Expenditure 

AAI tl) (2) (2) Rs. 91,50,000 Rs. 1,71,03,559 
Regional 
Evaluation 
LaborJtories 

AA 1 t1) <2)(7) 
Electronics 
Test and 
Development 
Centres. 

Rs. 18,67,& :s 

Reasons for excess 

(a) Excess of Rs. 
52, ~o;OOO was due 
to payment of 
customs dity ou 
equipments. 

(b) Excess of Rs. 
27,08,559 was due 
to book • adjust-
ment of the value 
of aid equipment 
received from the 
Govt. of Federal 
Republic of Ger-
many under 
INDO·FRG 
Programme. 
Entire excess was 
due to book-
adjustment of the 
value of aid 
equipment recei-
ved from the 
Govt. of F ~deral 
Republic of Oer· 
·many under 
INDO-FRO 
Programme. 
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Thus it is clear from above that the excess expenditure or Rs. 
4fl,39,002 over Budget Fstimates in the Capital Section of the Grant was 
due to carrying out necessary accounting adjustments for Rs. 46,57,067 
in respect of value of equipments received from the Govt. 'of Federal 
Republic of Germany under INDO· FRO Programme. However, these 
adjustments did not involve any cash"'()utgo from the Consolidated Fund 
of India. 

The excess expenditure, which has been caused by book-adjustment, 
of Rs. 40,39,002 in 1982-83 in Capital Section. of the Grant may kindly 
be recommended· for reguJarisation by Parliament under Article 115(1)(b) 
of the Constitution. · 

The 'Note' has been seen/vetted by the Audit. 



APPENDIX XVI 

MINISTRY OF RAILWAYS 
<RAILWAY BOARD> 

During the year 1982-83 there was an over all saving of Rs. 5.60 
crores over the final Grants and Appropriation resulting from an 
aggregate savings of Rs. 70.44 crores under 10 Grants <No. 1 ,2,3, 7,8,9, 
11,12,14 and 16) and 12 Appropriations (No. 3,4,5,6,7,8,9,10,11,12,13 
and 16) and aggregate excess of Rs. 64.84 crores under 6 Grants <4,5,6, 
10,13 and 15). [Reference. Para 6.7 of the report of Comptroller and 
Auditor General ol India for the year 1982-83 Union Government 
(Railways), para 25-Excess over Voted grants-para 26-Savings under 
Voted grants and Para 27-Savings under Charged Appropriation of the 
Appropriation Accounts of the Railways in India for the year , 
1982-83- Para I.-Review)]. 

1.2 The excesses under 6 Grapts are explained as under :-

(i) drant No. 4-Working Expenses-Repairs and Maintenance 
of Permanent Way and Works. 

Original Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure 

Excess 

Percentage of excess over 
the final grant 

340.87,96,000 

18,45, 77,000 

359,33,73,000 

368,80,07, 734 

3,45,34, 734 

0.90% 

A grant of Rs. 340.88 crores was obtained at the Budget Estimate 
Stage. A Supplementary Grant of Rs. 18.46 crores was obtained in 
March, 1983 on account of post-budgetary impact of additional dearness 
allowance instalments, de-casu~lisation of labour, Productivity Linked 
Ben us, in;:rease in cost of material, contractual payments, contingent 
eJtpenses, other allowances etc. 
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The excess of Rs. 3.46 crores occurred mainly under subhead 
Maintenance of .Permanent way. Primary unit wise, tb~ above excesses 
were under Contract _!.Ia! payments (R,s. 1.18 croresl, cost of material 

· <Rs. 0.87 crore), dearness allowances (Rs. 0.62 crore), other expenses 
<Rs. 0.55 crore) and aggregate of minor variation under oth~r heads 
<Rs. 0.24 crores). Of the total excess, the largest e·xcess (Rs. 2.45 crores) 
occurred on Eastern Railway due to its failure to make adequate 
provision made for ·.rarious items of expenditure such as D.A., Salary 
and Wages, cost of material and directly purchai.Cd and other allowances. 

There was a misclassification of Rs. 54,08.084 gn account of 
expenditure rdating to ether grants, but wrongly booked under this. 
GrJnt. Thus taking into account t!Je effect of misclassification, the real 
exct:ss requiring regularisation by Parliament works out to be 
Rs. 2,92,26,650 i.e. 0.81% over the final grant. 

{ii) Grant No. 5-Repairs and Maintenance of Motive Pvwer. 

· Original Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure 

Excess 

Percentage of excess over 
iinalsrant 

2,97 ,0 I ,95,000 

2,00,89.000 

7, 99,02_,84,000 

3,03, 94,41,106 

4,9) ,57.~06 

1.64% 

A Grant of Rs. 297.02 crores was obtained at the Budget Estima!t. 
stage. A supplementary grant of Rs. 2.0} crores was obtained in March 
1983, on account of post-budgetary impact of additional dearness 
allowance, contractu.at payments. productivity linked bonus, other 
expenses and other allowances etc. 

The excesses were mainly under subhead 'Stt:arn Locomotives• 
(Rs. 1.61 crores) and 'Diesel Locomotives' (Rs. 2.70 crores) doc to more 
expendi1ure onder cost of materials and o\hcr expenditure off set by 
savings unda subh~ad 'Estabtishmcnt in otlices' tRs. 0 . .24 £rore) 

Primary unitwise, the above excess <Rs. 4.91 crores) were undt·r 
other expenses (Rs. 2.7J crores), cost of material <Rs. 2.20 crores)S 
partly off set by agaregate of mbor variation under other heads 
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(Rs. 0.08 crore) etc. Of the total excess, the Jage~t excess occurred on 
Central Railway under Diesel Locomotives mainly on stores and 
material :~nd running repairs to diesel locos etc. There was a mJsclassi· 
fication of Rs. 30,37, 796 on account of expenditure relating to this Grant 
having been wrongly booked under other grants. Thus, taking into 
account the effct:t of misdassification the. real exct ss requiring regulari-
sation by the Parliament works out to Rs. 5,21,94,902 i.e. 1. 75% bvcr 
the final grant. 

(iii) Grant No. 6-Repairs and Maint:::nance of Carriages and 
Wag~)ns 

Original Grant 

Supplementary Grant 

Totnl Sanctioned Grant 

Actual .Expenditure 

Excess 

Percentage of Exc~.:ss over 
the Final Grant 

410,41,01,000 

2(),1 0,10, 000 

430,51 21,000 

431,78,85,624 

1,27,64,624 

0.30% 

A grant (•f Rs. 410.41 crnres was obtainrd at the Budget Es! imate 
!Slage. A supplementary grant of Rs. 20.10 crores was oblained in 
Murch, 1983 on account of post~hudgetary impact of addnional 
rlearnl'sS allowance, other altowanc~:s, other expenses, produclivity linked 
bonus, contingent cxpemes, contractual p.avments, etc. 

The excess of Rs 1.28 crores was mainly under -s1.1r·he~ds "Cm na-
.:ges" and ''Miscellaneous Repairs and !'.1ain:cnance Exrcnses'' dfset by 
major saving under "Wagons". Primary unit w;~e cxc,·sses were 
tecorde4underother exnenses (R!t. t.18crores) and cost -ofmarf_'rials 
~Rs 0.56 crore) offset by aggregate savings under other hea-ds fi:s. 0 46 
·crore). Of the total excess, largest excess occurred on Central Ratlway 
mainly due to i 1crease il'l pcri<ldical overhauls and speci:1l repairs to 
wagons. 

The expenditure to the extent of Rs. l 3,53,298 relating to this grant 
was wrongly booked under other grants. Thus, taking into account the 
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effect of misalassification the- real excess requmng reguJarisation by the 
Parliament works out toRs. 1,41,17,922 i.e. 0.33% over the Grant. 

<iv) Grant No. 10-0perating Expenses-Fuel 

Ot iginal Grant 

Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure 

Excess 

Percentage of Excess over 
the final Grant 

718,61,82,000 

5J ,99,19,000 

770,61,01,000 

782,32, 73,785 

11,71, 72,785 

1.52% 

A grant of Rs. 718.62 crores was obtained at Budget Est1mate stage. 
A supplementary grant of Rs. 51.99 crores \\'as obtained in March, 1983 
on account of revision in the price of coal, revision in the Electric 
tari1f announced by State Electricity Boards, increase in G.T. Kms.; 
freight and handling charges, other expenses and staff cost, partly offset 
by ~avings in consumptH>n of coal due to decrease in traffic on this 
traction and less generation of power in Railway Power Houses etc. 

The. excess of Rs. II. 72 crores was mainly under Sub Head 'Steam 
Traction" and "Diesel Traction'' 

U nd.:r 'Steam traction' the largest excess occurred on North 
Eastern Railway mainly on consumption of coal due to increase in the 
number of pass:nger trains run drop in average speed, etc. 

Under 'Diesel traction' the largest excess occurred on Northern 
Railway owing to more haulage of traffic in the latter part of the year 
tban anticipatl!d offset by aggrega[e of minor savings under other 
heads. 

The primary unit-wise excesses were recorded under cost of material 
(Rs. 7.15 crores), other expenses (Rs. 4.62 crores) offset by savings under 
other heads (Rs. 0 05 crore). 

There ~as a misclassification of Rs. 31,00,0 I 5 on account of expc· 
nditure relating to tbis grant wrongly booked under another grant. Thus 
taking into account the effect of misclassification, the real excess requir-
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log regularisatioo by the Parliament works out to be Rs. 12,02, 72, ~oo 
i.e. 1.56%. 

(v> Grant No. 13-Provident Fund, Pension and other Retirement 
Benefits. 

Original Grant 
· Supplementary Grant 

Total Sanctioned Grant 

Actual Expenditure 

Excess 
Percentage of excess over 
the final Grant 

151,87,31,000 
19,92,74,000 

17 I ,80,05,000 

194,36,90.397 

22,56,95,397 

13.14% 

A Grant of Rs. I 51.87 crores was obtained at Budget Estimate 
stage. A Supplementary grant of Rs. 19.93 crores was obtained in 
March, 1983 on account of more payment of D.C.R G., superannuation • and retiring pension, commuted pension, family pension and also on 
account of post-budgetary increase on account of additional instalment 
of dearness allowance to the p~asioners during the course of 
1982-83 etc. .. 

Tbe.excess of Rs. 22.57 crores was mainly due to rec(·irt of more 
debits including arrears debits for superannuation and retiring pen~ion 
(Rs. 17.57 crorcs), Family pension (Rs. 4. 91 crorcs), Commuted pe11sion 
(Rs. ·· 3.40 crores), minor variation under other heads <Rs 0.12 crore>; 
·partly offset by saving under death-cum-retirement gratuity <Rs. 1 01) 
crore), gratuity and ~pecial contribution to provident fu• d (Rs. 1.23 
crores) and contribution to provident fund <Rs. 1. ·o crores). 

There was no misclassification under this grant ar.d therefore, the 
excess requiring regularisation by Parliament "orks out to 
Rs. 22.56,85,397 i e. the same as disclosed in the Appropriation 
Accounts. 

(vi) Grant No. IS-Dividend to General Revenues-Repayment of 
Loans taken from General Revrnues and 
Amortisation of Over Cepitalisation. 

Original Grant 
Supplementary Grant 

479,33.20,000 
21,75,34,000 



Total Sanctioned Grant 

Actual ExpenditJ.U:e 

Excess 

Percentage of excess over 
the final Grant 
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50 I ,08,54;000 

521,98,87,732 

20,90,.33, 732 

4.17% 

A grant of Rs. 479.33 crores v.·as fxed at the Budget Estimate stage. 
A su plementary grant of Rs. 21.7 5 crores was obtained in March 
1983 on account of payment of dividend to General Revenues (induding 
arrears for tbe years 1980·81 and 1981-~2 computed at a higlwr rate of 
dividend recommend~d by R.C.C. 1980 (Rs. 53.06 crores), payment of 
mure i 1terest on outstanding loans obtained from General Revenues 
f,lr Development Fund CRs. 0.56 crore). This was partly offset by less 
provision made for p1yment of D~ferred Dividend Liability prior to 
19~8-79 (Rs. 31.87 crores). 

The excess of Rs. 20.90 crores was mainly due to more surplus 
'having b~rn generated during the year resulting in more liquidation of 
Deferred Dividend Liability paymeot relating to the period pnor to 
!97~-79 than anticipated 

In the circumstances explained above, the . excess m the above 
grants may kindly be recommended for regularisation by Parliament 
under Article ll 5 of the Constitution of India. 

It may be submitted that evr:.ry care is taken (a) to assess the 
expenditure under various grants/appropriations as precisely as possible 
and (b) to obtain supplementary allotments where necessary so that the 
excesses are avoided to the maximom extent possible. 

Thas bas been seen by Audit. 

Tbe Chairm~n & Members, of the 
Public Accounts Committee, 
New Delhi. 

Sd/-

(M.N. SWAMINATHAN) 
Director (Accounts). 
Ministry of Railways,. 
Railway Board, 
New Delhi. 



APPENDIX XVII 

(Vide Paragraph 3.1 of the Report) 

I. RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Re~ommendatioo 

During the year undt!r review viz., 1981-82, excess expenditure had 
occurred under 16 Voted Grants and 4 Charged Appropriations and 
aggregated toRs 46269 crores as :1gainst Rs.l40.86 crores and Rs.3S9.16 
crorcs resp::ctively during the years • 979-80 ani 1980·81. The Commi-
ttee note that hulk of the excess on the Civil side viz., Rs.l68.93 crores 
out of the ag ;regate exc..:ss of Rs.206.84 croces was contributed by one 
Grant viz, Grant No.12-Foreign Trade at~if Export Production. Three 
Grants op.!rated by the Ministry l)f Defence contributed to an over-
all excess of R'i.llS .59 crores, while the Ministry of Communications 
contributed to an excess of R 'i. 51.64 crores. In the case of Railways, 
the excess was Rs.8 ~. 62 crores. 

Year after year, the Committee have been oxpressing concern over 
exc.:ss expenditure. The Committee are however distressed to note that 

· instead of improving, the position has been deteriorating. During the 
year 1931-82, the aggregate excess ependiture was the highest during the 
decade 1972·82. It was nearly 130 per cent of that in 1980-81, 330 per 
cent of that in 1979·80 and llOO po!r cent of that in 1978-79. That the 
position should have deteriorated in spite of repeated exhortations of 
the Committee and the repeated instructions issued by the Ministry of 
Finance is a matter of serious concern. An analysis of the explanations 
given by the Ministries shows that, as in the past, defective estimation of 
requirement of funds, absence of a continuous watch over the ftow of 
expenditure, failure to anticipate properly and provide for the receipt of 
stores and debits relating thereto and abst!ncc of adequate provision for 
adjustment of past liabilities continue to be the main reasona for 
excesses. The fact thaf the same causes for the excesses should persist 
year after year leads the Committee to believe that the matter has not 
been viewed by the Ministries with the seriousness it deserved. Tho 

9S 
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Committee would like the Ministries to bear in mind that excess expen• . 
diture is "unauthorised expenditure" and it betrays Jack of financial 
di~cipline. The only co11tingency in which such expenditnre is under-
standable is when a need for urnvoidable expenditure has arisen sud-
denly which could not have been .anti<.:ipated or foreseen and there is no 
time left for the Ministry to approach Parliament for a Supplementary 
Grant/Appropriation. Even in such cases advance from the Contingency 
Fund should be taken. The Committee would like Government to 
tighten their financial control with a view to ensure that the excesses 
are reduced to the barest minimum, if not altogether eliminated. 

[Serial No.-1- (Appendix XVII)-Para 2.7 of the I 66th Report of the 
' Public Accounts Committee (Seventh Lok Sabha)]. 

Action taken 

The observations made by the Public Accou.nts Committee have 
been circulated amongst Ministries /Departments/Financial Advisers for 
compliance and to ensure that there is no unforeseen excesses in expen~ 
diture vide this Ministry's Office Memorandum No F.l2<3)-E(Coord)/84 
dated 31.3.1984 (copy enclosed). 

2. F.A. (Commerce) has been specifically requested to furnish his 
comments with regard to the bulk of excess expenditure during 1 981-o2 
in respect of Grant No 12~Foreig 1 Trade-Export Production, 

rMinistry of Fin:mce, (!)~partmcnt of Expenditure) F.No 12(3)~ 
E(Coord)r84) dated 14 April, I 984.] 

Copy of O.M. No. F-12(3}-(Coord)/84 dated 31 March, 1984 from tht 
Minisiry of Finance (Department of Expe•,d-ture) to all Minisrries,.D.part-
ments of the Government. 

Subject:- I65th RopNt of the Public Acc<lunts Committee (Sevcuth 
Lok Sabha)-l'xcess over voted grants and 'harg:d appropJia-
tion 198 J-82. 

The undersigned is directed to say that in tht:ir 1661h Rrpor' 
(St:vecth Lok Sabha), the Public Accounts Committee h:tve t'Xprcssl'd 
concern over the increase in the aggregate amount of excess exp,·nditurc 
during the year 1981-82 as compared to 1930-81. The Committee have 
urged Government to tighten their financial contror with a \'iew tO' 
ensure that the excesses are reduced to the barest minimum if not 



altogether eliminated, In this connection an extract of para 2. 7 of their 
recommendation contained in the above report is _enclosed•. 

2. With the introduction of tile scheme of Integrated Financial 
Advisers, the responsibility of framing Budget Estimates on a realistic 
basis as also post-budget vigibnce to ensure that there is no unforeseen 
excesses devolves on the Financial Advisers. For achieving this objec-
tive the. Financial Advisers may ensure that the prescribed rules and 
procedures and such ot 1- er procedures as may be considered necessary are 
followed by the Ministric.)/Departm~nts with which they are concern(;d. 

3. Ministri~s/Departm::ats/Financi"l Advisers an: requesteJ to note 
the observations made by th·.: P..1blic Account, Committee for compli-
ance. Finan ial AJvisers are abo requcsteti to send Action Taken 
Note to the Public Acconnts Committee explai:lillg the reason for excess 
expenditure in the sector with which they are concerned under inti-
math)n to this Ministry. 

Hindi version of this O.M. will follow. 

Rcccommendatioo 

The original capital grant of Rs. 62.38 crores in respect of Foreign 
Trade & Export Production was augmented to 187.88 crores by supple-
mentary grants but the actual expenditure was of the order of Rs. 356.81 
crores The Committee have carefully constd~:red the explanation offer-
ed by the Ministry of Commerce for the incredible excess expenditure of 
Rs.l68.93 crores under the grant. The excess was on account of 
unanticipated drawal of technical cred1ts by forl!ign countries under the 
rupee trade agreements. In pursuance of an earlier recommendation of 
the Committee, the Ministry of Commerce had informed (June, 1981.) 

' that a decision had been taken that actual drawals of funds would be 
henceforth limited to the extent possible to approved budget provisions 
and that the Reserve Bank of India had agreed to furnish weekly debits of 
gross drawals of technical credits which it was hoped would have enabl-
ed the Ministry of Commerce to keep a watch and issue additional · 
budgetary sanction as and when required after obtaining provisions. 
The Committee have now been informed that the weekly report of the 
R.B.I, is not of much avail as significant drawals take place in the last 
2-3 months of the financial year, leaving no time to cover the excess 
through supplementary grant. This virtually means that the expenditure 

• Rcproducdcd on preceding page. 
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cannot be reaulated within the grant which the Committee cannot e.ccept. 
The Committee would, therefore, like the Ministry of Commerce to orice 
again rl.'view the existing procedures in consultation with the Ministry 
of Finance (D.:partment of Economic Affairs) and the Reserve Bank of ... 
India and also if ne~cssary in consu1tation. with the rupee trading 
countries to ensure more accurate estimation and 1=ffe"ttive watch over 
the flow of drawals. 

[S. No.3 (Appendix XVII) para 2.12 of the I 66th Report of the 
PAC (7th.Lok Sabha)] 

Action taken 

The prrcedure for drawal by the Reserve Bank of India for provid· 
ing technical credits to East European countries having rupee trade 
arrangements with India has been reviewed once again in consultation 
with the Ministry of Finance (Department of Economic Affairs) and the 
Reserve Bank of India. It has been the experience that imp01 ts from and 
exports to India by the rupee trading countries take place wilh varying 
flows although these are of a continuous process and drawal of tech-
nical credits, repayments thereof or generation of rupee balances arise 
in the course, as transitory phases at different points of time during a 
year. 

2. It bas since been decided in consultation \\ ith the C&AG, that 
the requirements of funds for technical credits should be worked out on 
the basis of likely drawal11 in a financial year reduced by likely repa)-
ments against such drawals, that is to say on the b.• sis of the nrt 
amounts required. When there are any outstandings at the end of the 
previous financial year against a foreign Government, repayments by hat 
Government during the budget year will, to the extent of that outstanding 
balance, be taken as receipt in the accounts and only the repayments 
thereafter need be taken for Net Budgeting. It is hoped that this arran,!!l'· 
ment will reduc! the diamen)ion of the problem and ensure prest•nta-
tion of a more realistic picture to the extent f~.:asible of drawal of tech-
ni:-al credits by foreign Governments. 

This Action Taken Note bas been vetted by Audit. 

Sd'-
A S. Chlltha 

Joint Secretary to the Gcvt. of India. 

(Ministry of Commerce (Department of Commerce) O.M. No.92!7/-
83-FTCEE) dated 7 May, 1984.] 
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Recommendation 
There was an overall excess of Rs. 51.64 crores under Grant No. 

18-Ca pi tal Outlay on Posts and Teleguphs. Against the final grant of 
Rs. 512.01 crores, the actual expenditure amounted to Rs. 563.64 crores. 
The Committee note that but for savings to the extent of Rs. 4 3.~ 1 
crores under certain heads, the excess ex:penditure under this Grant would 
have been a'> high a.;; Rs. 94.95 crores. The net excess is the highest 
since 1973--:"4 and has bl!en attributed by the Ministry to rapid progrc~s 
in construction of buildings for operative offices, receipt of more lines 
and wires materials than anticipated for the local telephone systems, 
escalatio·n in the cost of apparatus and plant eq uipments and larger 
procurement of stores by the stores and (;ivil Engineering Organi · ations. 
In extenuation, the Ministry have stated that in the earlier two years viz. 
1979·80 nnd 1980-Rl, the Supply of equipment and maintenance stores 
was much less with the result that considerable amount of allotted funds 
could not be utilised. As agahst the sanctioned grant of Rs. 403.86 
crores in 1979-80, the expendit:ue was only Rs. 30i\ 22 crores and in 
1930-81 ag 1inst the sanctio'led grant of R~. 451. S) crores the exp,.!ndi-
ture wac; only Rs. 351.09 crores. Ac-cording to the Ministry, larfer 
OTders were placed in 1981-82 with a view to ensure adequate supply of 
stores. Howi!ver, it has not been stated that the works sufL·red on 
account of inadequacy of stores in the past. In any c1se, thl' Committee 
are not convinc.~d by this explanation Both sets of figures, one of under 
sp:!nding <Rs. 95 6t crorcs in IJ7·1·80 and Rs. IOJ.SO crores in 1980-Sl) 
and the other of overspending (Rs. 51.64 crores i:1 l9R!-82) speak 
ckquently of the callous disregard fM any sort of financial discipline. 
The huge gap bctwe~n the estimates and actuals only reveals th~ utkr 
failure of the Ministry to anticipate expenditure on a lo~ic:1l and ration:tl 
basis. Not to purchase stocks well in time wi:hin the sanctioned an,ount 
thus leading. to so called savings is decidely not a virtue, not is it to 
purchase stocks ovcrzealouslv subsequently by ovcrspendi. gin these days 
of rising price<>. The Committee trust that in future past rxperi:lh·e 
serving a" a guide, the vtinistry will be car, ful and cawious both in 
estimation and in spending so that such vioh.:nt variations are avoiJed as 
far as practicable 

lS.No. 4 (Aprendix XVII) Para 2.16 of I 66th Report of PAC dn83-
84> (Seventh Lok Sabba)]. 

Action taken 
The observations of the Committee have been noted for guidance. 

Strict instructions have been issued to the Ge~>eral Manager Telecom. 
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Stores Calcutta and to the other Heads of Circl::!s for keeping the 
expenditure within the nllotmcnt. Copies of the D.O. Letters No.-
6-1/83-CB Dated 8-12-83 and 14-12-83 written by Secretary Copies are 
enclosed). 

This bas been vetted by Audit vide their l.' .0. No. RRIII/315/1(0) 
406/81-82/CH. II Dated 7-7 · 84. 

A TN has been approved by Member <Finance). 

[Ministry of Communications <P&T Boa1d) C.M.No. 6-1/82-CB 
dat--d 21 July, 19841 

Copy of D 0. letter No. 6-1!83-CB daf, d 8 December, 1983 
ftom the Di."Pctnr Genera!, Po.~ts and Telegraphs to the 

General Manager, TeleCl'Inmunicatio·. Srorts, 
Calcutta 

The Public Accounts Committee in their !66th Rt. port on excesses 
over Voted Grant and Charged Appropriation hav~ viewed with coucern 
the excess expenditure during 19~0-81. They have pointed ou1 that an 
anal) sis of cause for excess expenditure indicates ddt:ctive estimation of 
th·~ requirement of funds, lack of proper and continuous review of the 
prvgress of expenditure, failure to anticipate prop~·rly and provide for 
receipt of stores and d.:bits relating thereto. 

2. D.D.G (FB) has alrc.1dy writLen to you in April. 1983 empha-
sising tbe need for kcepmg the exp~..:nditure within the Sanctiont·d 
Grant. 

3. I find that curing 1982· 83, a~ainst the fanctioncd grant of 
Rs. 41.84 crores for purchases from private suppliers. the actual expendi-
ture was as much as Rs. 126.73 crores. This shows absence ._,f adequat~ 
budget control and financial discipline. I would like you to examine why 
such large excess have occured both during 1981-82 and 1982-83 and 
take immediate steps to ensure that the expenditure is kept strictly within 
tbl! Sanctioned Grant. 

4. I would also like you to review the pending purchase orders and, 
if n~cessary, reschedule them so as to avojd any possibility of excess 
exp!!nditure this year. 
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5. It would also be desirable if you couid ensure tha~ debits 
against the indenting units are raised promptly and adjustments 
'Watched. If all the debits are raised during the closing month of the 
year, it would be very difficult for the indenting units to control their 
budget. 

Copy of D.O. letter \'o. 6-1/83-CB dated 14 December~ 1983 
from the Direttor General, Pusts and Te-l,·gra.phs to 

Heads of Postal Circles 

The Public Accounts Committee have in their 166th Report com• 
mented adversely on the excess expenditure 'over allotment and emphas;-
sed the need for observing financial discipline. 

The revised ailotment for 1983-84 has been issued recently. Yuli 
should keep a personal watch on the expenditure to ensure that the 
expenditure is kept strict1y within the allotment for your circle. 

GOVERNMENT OF INDIA 
1\'linistry of Home Affairs 

•-. 

Action takt:n by the Govt. on the recornmendati<ms of the PubJ:c 
'.'\ccounts C•Hnmittee's 166th Report (ith Lok S..thha). 

Recommendation 

There was an ov~:rall excess of. Rs. 2.86 crores t:nder Rcvenu.; 
s~~rtion of Grant '\io. 55-A ndaman nnd N i ~obar Islands <Jdminister-.:d 
hy the Min is try of H:)me Affairs. This Grant had hccn ex~cch J in 
l9~il-Sl ah.,hy Rs. '.9-tcrores. The excess during 1%.-S::. occurnd 
under Snh twad.; 'A. 12(5)(2)-Purch~tse' (Rs. 1.38 nore~l. 'A. 11<5 'C)-
Misc~llaneou" P.W. Advanc-es' tPs. 037 cn•res) and 'A. 12(6)- 0 h: r 
P.xrendi!u~e· ( R'>. 0.24 crores) of Mai,'r H,:ld "259", and Suh-Head 
·:c 1~(1) 1}1 11-Maintenance of Jt•tties (R5. 0 :'0 crore~>. ant! C lJtl)(.l)-
Dockvard and Dry Docking <Rs. 0 . .4 J crores) of M~jor lh·ad "_us:·. 
'The excess exrenditure is m:tinly attributable to adjustm~nt nf t1ehirs 
for past liahilitics, which could haw be..:n anticipat~d and pr1w1d1 ,; L·r 
fully through a closer liaison between the ind~nting authorities, prf~cur..:
mcnt .agencies and the accounts organi·wtion as also through proper 
maintrnanc~· of li:1hility register. The C0mmittce are constrained to 
r.:cord their displeasure over the persistant tendency on t:bc- part of the 
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Andaman and Nicobar Administration to exceed the budgetary ceilings. 
The Committee note th 1t the Ministry have issued instructions to the 
Andaman and Nicobar AdministrJtion to observe strict financial disci· 
pline and avoid excess expenditure in future. They note that similar 
instructions bad been issued by the Ministry last year also. The Com-
mittee need hardly point out that the instructions have meaning only 
if they are complied with buth in letter and Spirit. The Committee trust 
that the Ministry of Home Atfairs wiU ensure that this is d,.me and their 
instructions are scrupulously foJiowed. 

[S. No. 7 <Appendix XVID para 2.29 of l66tb Report or P.A.C. 
(S~,;venth Lok Sabha) ] 

Action Taken 

The observations of the committee have been noted and brought to 
the notice of the t ndaman & Nicobar Administration vide D.O No. 
u. 15030/1183-Ac. II dated 22 December, 1983 for complian~e (copy 
enclosed). As a result of measures taken by the A&~ Islands Adminis-
tration, the expenditurl! has not exceeded the sanclioned arant under 
Grant No. 55 A&N hlands for 1982-83. 

The Note baa b-.;en seen by Audit. 

lMini~try of Home Affairs D.O. No. U. 15030/l/83-Ac. II Dated 23 
March, 1984] 

Copy of D.O. letter No. 15010/ 1!83-AC. II dat~d 22 D.:eemb~:r, 198] 
from the Fmancia/ Advisor, Mi1tistry of Home Ajfa r,J 

Guremment of India to the Chief Secretary,· 
Andaman and Nicobar Tslanda, 

Port Blair 

Please find enclosed a copy of 166 Report of tbe Public /\ccountJ 
Committee (1983-84) on e~essci over voted grants and Cbaraed Appro• 
priation ( 19 31-SZ). 

In para 2.29 of their report the Public Accounts Committee have 
commented upon the excess of Rt. 285.68 Jakhs in Revenue Section or 
Grant No. 55-A&N Islands for 1981-82. The Committee have shown 
their disptcuure over the persistent tendency on the part or the Admini,. 
tration to e:~eeed tbe'budaetary ceilinas ana streited that the instruction• 
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regarding observance of strict financial discipline should be complied 
with both in letter and spirit. 

I shaJI be grateful if you could bring the observations of the Public 
Accounts Committee to the notice of all the Drawing and Disbursing 
Officers and impre~s upon them the need to enforce strict financial 
discipline. You may also like to direct your Finance Secretary to keep a 
close watch on expenditure so ~s to ensure that eypenditure does not 
exceed the final grant under any Major Head. 

Please acknowledge receipt. 

GOVERNMENT OF INDIA 

Ministry of Wf>rks & Housing 
<Work:. Division) 

Recommendation 

An -excess of Rs 10.12 crores occurred under Revenue Section of 
Grant No. 91- Public Works operated by the Ministry of Works and 
Housing. The excess works out to 6.27 pa cent of the final allocation 
of Rs. 26l.J8 crorcs. This Grant had been t:xceeded by Rs. 8.60 crores 
in 1980-81 also. As in the past, one of the reasons for excess is that the 
transactions under the Head Suspense get reflected a number of times in 
tbe a:::counts owing to inter-divisional transfer of stores required in 
exigencies of executing the work on time. In pursuance of an earlier 
recommendation of the Public Accounts. Committee (1980-31) in their 
Ist Report (7th Lok Sabba) and 24th Report (7th Lok Sabha) a revised 
accounting procedure has since been introduced with effect from ht 
April, 1982 in consultation with the Comptroller and Auditor General 
of India and the Min is try of Finance. According to the Ministry of 
Works & Housing, unnecessary inflation of expenditure under the bead 
'Suspense Stock' on account of inter-divisional transfer for stores would 
be avoided through the revised procedure and this would be conducive 
to better budgetary C('ntrol in future. The Committee would like to 
wat1:h the working of the revised procedure through future Appropriate 
Accounts. 

[S. No. 8 (Appendix XVII) para 2.32 
of the I 66th Report of P.A.C. 
(7th Lok Sabba).} 

Action Takea 
Tbe observation bas been noted. 

[Ministry of Works and Housing (Works Division) 0. M. No. 
Q .. 2501SJ3/83-Bt. dated 27th March, 1984). 
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Recommendation 

The aggregate ,:mount of excess expenditure under 4 Grants and 1 
charged Appropriation administered by the Min is try of Railways 
<Railway Buard) during the year 1981-82 was Rs. 88.62 crores. The 
excess during the year 1980-81 aggregated Rs. 247.29 crores and was the 
highest dul'ing the decade. An analysis of the reasons for excess 
expenditure over authorised allocation as disclosed in the Appropriation 
Accounts (Railways) indicates that once again defective estimation of 
requirement of funds lack of proper and timery review and monitoring 
of funds, failure to· anticipate properly and provide fully for cost of 
material for special repairs due to breaches, overhauls of coaches. and 
increased electric tariff rates etc. have contributed to most of the excesses. 
It seems that taking note of the comments of th.: Co .. t,mittee (198 >33), 
the .Railway Board have issued directives at the highest level emphasising 
stricter control of expenditure. 

The Committee have also heen informed that soon after the cxces~ 
in expenditure over voted Grants for the year 1980-81 came to light, a 
number of measures were initiated by the Railway Admini-tr<ltit)n to 
tighten up the Railway Administration control machinery. The txpendl· 
ture control machinery was revamped and put under the direct charge of 
an additional General Manager <Expenditure Control) on each Zonal 
Railway Headquarter and an Additional Divisional Railway Manager 
(Expenditure control) on each division. The Committee have also been 
assured that the measures initiated for expenditure control are being 
kept up without any Jet up and the Ministry of Railways eJCpect that the 
actuals for 1982-83 will show even better results. Tht." Committee wcu\d 
like to watch the impact of the measure" initiated in 1982 through future 
Appropriation Accounts. 

[S. No. 9 (~ara 2.40 of Appendix XV Jl) to }(;6th Report of P A. C. 
(7th lok Sabha 1 

Action Taken 

The observations of the Committee have been noted. 

This has been seen by Audit. 

(Mini~try of Railways (Railway Board) O.M. No. 83-BC-PAC/VII/166 
dated 25 ft'bruary, 1984] 
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Recommendation 

subject to the observations contained in the preceding paragaphs 
of the Report~ the Committee recommend that the expenditure referred 
to in para~raph 2.1 of this Report be regularised in the manner prescrl-
bcd in Artide 1150 i (b) of the Constitution of India. 

[Sl. No. II (Appendix XVll) Para 2.42 of !66th Report of the ' 
Public Accounts Committee (Seventh L0k Sabha]. 

Action Taken 

The Demands for Excess Grants (excluding Railwa,s) for 1981-82 
were passed by the Lok Sabha on 14·3-1984. The connected Appropri· 
ation Bill as passed by the Luk Sabha on 14·3-1 84 and returned by the 
Rajya Sabha on 19-3-1984. was assentt:d to by the President on 
23 ·3-1984. 

[Ministry of Finance (Department of Economic Affairs) O.M.N.F. 
7189>-B(RA>/83 dated 6 April, 19841 

Recommendation 

The Committee hope that final replies in regard to the recommen-
dations to which only interim replies have been furnished will be 
furnisn~d to them exp.:ditiously after g~:tting the same vetted by Audit. 

[SJ No 12<Para 3.3) of Appendix XVII to the 166th Report of the 
PA:(7th Lok Sabha). 19S3-84J. 

Action Taken 

The recommendations of the work study group in the Ministry of 
Def~.:nce which was set up following the the recommendations of the 
Public Accounts Committee in its 57th Report · ( 1981-82) have been 
implemented by all the Estim •ling Authorities under Air Headquarters. 
Liability rl.'gisters have been opened which indicate the carry over liabi. 
lities of the previous year, new indents/orders plact·d during the year as 
well as dates when the supplies are expected to materialise. Theso 
registers also contain full information regarding contracts-/orders. agree-
ment under which supplies are to be made. The estimating authorities 
examine these regist .. rs at the time of budgetary reviews and more 
realistic estimates are now framed. The Controlling autho. ities at Air 
Hq. arc also exercising effective control on placing orders and regularly 
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monitoring the pr. gr"ss l)f expenditure from month to month and taking 
necessary steps to eliminate, variation bl!tween sanctioned grant and 
uctuals. 

2. As a result of these concctive measures in the year 1982-83, the 
over-all variation between the sanctioned ~rant and actual expeudituJe 
has been ( +) Rs. 1.48 crores i.e. ( +) 0.1% on the revenue side anJ (-J 

Rs. 0.93 crores i.e.(-) 1.7~~ on the capital side. 

3. This has been seen by Audit. 

[Ministry of Defence(). M. No. 58(2)/8::' /D (Air 1) 
dated 21 July, 1984] 

Recommend a tioo 

The Committee have been commenting upon avoidable delay in the 
submission of Action Taken Notes, as also stressing that the Notes 
should invariably be furnished to 1nem within the stipulated time lim1t 
of six months. While 20 noter.; were recei"ed by the Ju ~ date ri: 5 May, 
1983 and 16 notes within the extended time viz 5 July, 1983, 2 note~ 
one each from the Ministry of Defence and the M mistry of Rail" '1}'!1 

were not received even after the extended period. Since dela~·cd sub-
mission of Action Taken Notes by the Ministries upsets the sch,dulc of 
finalisation o• action taken Report bv the Committee. tloey would one.: 
again like to strr.:ss the need to ensure strict adherenc~ to the prescribed 

time schedule. 

(SI. No. 13(Para 3.5) of Appendix XVH to !66th Rt:port of PAC, 
1983-84, (SI.!vcnth Lck SabhaJJ 

Action Taken 

it) Ministry of Dtjt'nCI': 

The observ:.tiom/recommendations of the Commlttt.:c have bren 
noted and instructions have also beeu issued to all concerned to note 
this recommendation of the Committee for future guadance!comp]iance. 
A copy of the instructions is~ued is tnclosed. 

2. DADS has seen. 

[Ministry of Defence (0-Budget) O.M. No. F. 11(22}/83/D(BudgcO 
dated 16 Januaty, 1' 84J 
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I COPY l 

MINISTRY OF DEFENCE 
D<BUDGET) 

Submission of Action Tt\ken Note on the 166th Report of 
PA _: (1983-84) (7th Lok Sabba) SI.No. 13 

The Public Accounts Committee at Sl. No. 13 of the Appendix of 
their I 66th Report (1983-84) (7th Lok Sabba) on 'Excesses over Voted 
Grants and Charged Appropriations (1981-82) and Action Taken on 
121st Report <Seventh Lok Sabba) presented in the House on 18th 
November 1983 have observed as under :-

SJ. No.13 'The Committee have been commenting upon av0idable delay 
in the submission of Action Taken Notes, as also stressing that 
the Notes should invariably be furnished to them within the 
stipulated time limit of six months. While 20 notes were 
received by the due date viz 5 Mav 1983 and 16 notes within 
the extended time viz. 5 July, 1983. 2 notes one each from the 
Ministry of Dcfenc~ and the Ministry of Raihvavs were not 
received even after the e~tended period. Stnce delayt>d suh-
m iss ion of Act ion Taken Notes by the Ministries upsets the 
schedule of finalisation of action taken Report by tbl! 
Committee, they would 0nce again like to stress the need to 
ensure strict adherence t,) the pr,·scribed ti.ne s·;.;hedulc' . 

.., The above mentioned rrcommendation of the P:\C to adhere 
strictly to the prc!'cribed time schedule for furnishing the Action Taken 
Note in rt·spl.'Ct of PAC Reports may pl~ase be noted for future 
guidanc.·.'comrl ;.:l liCe. 

Sd · 
(ASHI.\1 CHATTERJll 

JOINT SECRETARY (P&Cl 

All Joint Secrdaries in the \!inistry of Defl'nce. - -··-

M of D 10 No. F. 11(22)/83/D <Budget) dated 21·12-1983 
Copy to: 

All Dircctor~/Deputy Secrctarics/Braoch Officers. 
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(li) Ministry of Railways (Railway Board>: 

The observations of the Committee have been noted. 

This has been seen by Audit. 

[Ministry of Railways (KaiJway Board) O.M. No. 83-BC-PAC!VII( 
J 66 dated 22 February, 1984]. 

Recommendation 

As against the final charged appropration of ,t. s. 3.55 crores under 
the Capital Section of Grant No. 53-Delhi during 1 ~80-8 •, th~ a.:tual 
expenditure amounted to Rs. 6.02 crorl!s, leaving an uncovered excess 
of Rs. 2 47 cro cs. The excess, according to the Ministry, was due to 
more payment on account of enhanced compensation of decietal 
amounts in respect of land acquistrion cases than antic·pated. In para 
2.39 of their l2lst R~..:port \Seventh Lok Sabba) the Committee had 
d!!sired to know when exactly the enhanced compensation was an-
nouo;;;cd and whether the decretal awards could have been prov1~ed for 
at the tlmt! of rc:v1sed budget allocation. The Committee regret to 
observe that even after a lapse of eight months, the Ministry hav.: given 
only an incomplete rc:ply. The Committt:c hav..: not been informed as to 
when the Court decree was passed for enhanced compcns.nion though 
this point bad been specificaJly ra1sed by them. Tt1e Commiuce would 
await the information, It however, appears from the reply that there 
was avoidable delay in determining the enhanced compensation payat le 
as per the Court decree and that although in a large number of cases 
the p.1yment was made during the year 1980-81. before December, 1980, 
no attempt was made to provide for them in a suppkmentary appropria-
tion for authorisation by Parli~ment during the year itself. While the 
Committee would await further details promised by the Ministry in this 
regard, they wouJd cxp!!Ct the Mioiatry to ensure that in future prompt 
actiou is taken to make the payment of compensation and pro" 1de for it 
in the Budgd Supplementary Budget. 

(S. No. 14 (Appendix XVII) para 3.8 of I 66th Report of P.A C. (Seventh 
Lok Sabha) 1 

Action Taken 

Out of 504 c~ues ia which enhanced compensation .wa' calculated 
by the ditfcrcnt Land Acquisition Commissioners, details of 39 t cases 
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were sent to ·the Lok Sabbi Secretariat. vide U.O. No. U. 15030tl!82-
A. c. 11, dated 28-6-83. The details of 97 cases were sent on lst October, 
t?<B vide O.M. No. U-15030/1/82-Ac.II. Out of the remaining 16 cases, 

one case pl!rtains to 1979-80. Inf<Jrm ttioJt in respect of 15 cases are en· 
closed at Annexure • A'. 

2. The matter has again been examined in consultation with the 
Ddhi Admn. The A.dmn. has stated that there was a sanctioned budget 
of Rs. I. 70 crores for the year 1980-81 for payment of <.:n han'-ed com pen· 
sation to Land-owners. Till 31st October, 1980, an expenditure of Rs· 
1.49,87A62.r.g p. was incurred on payment of enhanced compensation to 
the Land owne1 s under orders of the CJurts. Keeping in view the tempo 
of acquisition of land, an expenditure of Rs. 6 00 crorcs was anticipattd 

. during th ·year. Budget proposal for making provision of this amount 
Was accordmglv sent to the Ministry of Works & Housing on 31st 
October 1980. Against the proposed provision of Rs. 6.00 crores, the 
Ministry of Works & Housing accepted a provision of Rs. 3.50 orores 
only in R. E. 19&.0·81. This intimation was received by the Admn. from 
Ministry of Works & Housin!! on 31st D~cemccr 1980. By that tim~ 
the total expenditure incurred come to Rs. 2,45,05,358 51 p. Since th~ 
provision accepted in RE was inadequate, the ~'ecr: tary, Lrnd & 
Building Deptt. of the Ddhi Admn. approach:d th·~ .1 inistry of \Yorke; 
& Housing on 16-l-1981 for enhan..::emcnt of this pwvision. Chairman, 
DDA/Lt. Governor also took up the matter with the Minister of Wl1 rks 
& Housing on Ft·b. J-2· J9r, I for enhancement of the provision. The 
Minister's reply expressing inability h1 accept any additional provision 
in 19~0-R I was received by the: Admn. on 27-3-1981. Sinct: the amounts 
were dt·creL·d by the court and any delay would have inVL'lved payment 
of interest •.ii 6''~, payments amounting to Rs. 3,5.\ ~0.654 34 p. were 
made dudng the period l-1·1981 to 31-3-1 t;8t . A statcmen t showing 
month-wise expenditure is enclosed at Annexure 'B'. 

3. The observations of the Committee have been hrought to th~ 

ro:ice of Ministry of Works & Hou!'ing who provide the budget 
provision and the Delhi Admn. who control the budget for strict comp-
lia OC('. 

{Ministry of Home Affairs U.O. No. U 15030/2/83-Ac.ll 
dared 25 June, 198-1] 



~. NQ. Aw~rd No. Villase 

ANNEXURE 'A' 
----- ------------~--

File No. Date of Compensation Date of Area Amount Date Date of 
award paiQ compen~ paid Judge. 

sat ion 
paid 

ment 
Court 
decree 
by ADJ. 

---------------------- ---·------.--------.. - ---;-·..--- ---~_____,.,.~ ----
1 2 3 4 5 6 7 8 9 10 11 .. 

.. ---------
I. 1456 Bahapur F.19(63){73- 22·10.62 9,776.00 9-1·63 4.05 9,981.21 28-2-81 2-1-71 

Lit. Ill Shiv 
Raj Vs. UOI 

2· 2119 Sahipur f.l9(84)/83/ l8·6·68 9,179.36 11-7-68 12.18 3,552.51 10-3·81 30-5-80 
Lit.III Sber 
Singh Vs.UOI 

3. 1836 Namgal F.l3(14)'62/ 12-7-65 12,765.00 - 5.00 4,639.77 9-3-81 
Dewat Lit 111 Sh. 

Lallu Vs.UOI 

4. 1948 Pritam F.130 163)/67 7-~·67 15,2C',173.00 14·3-67 33.13 75A43.56 15-1-81 3-9-79 
Pur a Lit.I Sh. Shcr 

Singh 

--0 



5. S416910 Kartar F.l3H47)/70 30-3-70 18,22,612.38 - 56.19 4,07,771.42 to-3-81 24-1·80 
Dooma Lit.I Sh.Ram 

Kishan etc. 

6. 6117273 Jhilmil Sh. Ram Pd. 17-11-72 55,383.14 22-12-72 4.11 53,885.89 20-5-80 22-3-79 
Tab pur 

7. 1317677 Sadhora F-13(66>/76/ 13-9-76 6,66,501.43 4-6-77 28.03 9,810.73 28-3-81 ' 30-4-80 
Khurd Lil. I Smrat 

Coop. 

8. 1928 F.27(81)/78/ to-t-67 15,295.00 20-1-67 3.16 7.832.48 1-1-81 31-10-79 
Lit. II Sh. 
Bbagat Singh ---

9. 54/69-70 Karkar F.13<165)/70 30-3-70 18,22,612.38 - 1447.8 3,43,212.19 27-5-80 31-10..79 
Dooma Lit.IIX Ghasi 

Ram . .. 
10. 1162 P.27<380l-68!Lit.n 13-11-62 6,953.47 11-9-61 2.08 8,187.51 10-3-81 5-3-79 

Sh. Prabhu Dayal 
Vs. UOI 

11. 1241 P.27U25)/70fLit. II 13·11-62 1,16, 863.36 28-9-62 22.11 1,33,415.93 29-11·80 8-5-79 
Bahapur M/1 Nayin Coop.11lreft 

; 

Society --



1 2 3 4 5 6 7 8 9 10 1t -- ~--

12. 1672 F.27(175)/69/Lit.H 27-2·64 2,12,117.50 6-3-64 48.01 1,34,950.79 28-9-80 19-7-79 
Mangol- Attar Singh Vs. UOI 
Pur 
Kalan 

) 3. 1282 Babapur F.27(113)/68 24-4-62 26,565.00 - 11.11 24,825.53 9-5-80 9-5-79 
Lit. Ill Mrs. Suraj 
Rani 

14. 28-R Khicbripur F.l3( 188)/75 7·11·75 2S,l4,750.78 - 2177.07 34,384.91 27-9-80 21-5-79 
Lit. XXI. Chander Pal -... 
and others -N 

] 5. 1804 Karkardooma F.27(86)/ - 21,75,646.80 - 3154.4 14,56,452.75 20-1-81 29-3-79 
75 Lit. I Sis Ram & 
others. 



ANNEXURE '8' 

STATEMENT OF EXPEND ITO RE 

Month Provision available 
lst day of month 

Liabilities 

2 2 

April '80 82,00,000.00 

May ·so 86,99,857.14 (Balance 21,99,857.14 
+65,00.000 released by 
Land & Building Deptt. of 
Delhi Administration. 

June '80 (-) 1,74,526.1 I 
July '80 <-> 1,74,526.11 
August '80<-)1,74,526.11 
Sept. '80(-)I, 94,876.69 

. Oct. '80( -J2,45,387 .07 
Nov. '80(-)2,87,462.98 

Enhanced Comp. 
paid. 

3 

60,~,142.86 

88,74,383.25 

Nil 
Nil 

20,350.58 
50,510,38 
42,075.91 

20,08, 712.84 

Total Total expdr. during 
the month 

4 5 

.. 0,00,142.86 60,00,142.86 

88,74,383.25 88,74,383.25 

Nil Nil 
Nil Nil 

20,350.58 20,350.58 
50,510.38 50,510.38 
42,075.91 42,075.91 

20,08, 712.84 20,08,712.84 
( + )23,00,000.00(Recd. from L & B 

-20,12.537.02 
Dec. '80 Reed. 1,56,52,961.00 

from+ 3,824.18 
75,09,182.69 75,09,182.69 75,09,182.69 

. ----
L &B I ,56,56, 785.18 

-. -w 



1 2 3 4 .6 - --J 

Ian. '81 81,47,602.49 S9,39,827.04 59.39,827.04 59,39,827.04 
+ 23.47.039.00 (Reed. from L &. B) 
---
1.04,94.641.49 

---
Feb. '81 4S,54,814.4~ 1. 74,18,234.31 1,74,18,.234.31 1,74,18.234.31 

+ 2, 33,43,063.00 <Reed. from L & B) 

2, 78,97,877.45 
' --

March '81 I, 19,62,593.08 1,19,62,.593.08 1,19,62,593.08 
.... 

1,04, 79,643.14 
+ 10,02,134.31 (R~. fh>m Courts 
---- & other Deptts.) 5,98,26,012.-94 

1,14,81,777.45 
_......,.._ ______ 

------
Rs. 4,80,~15 63 - Exceu Payment made from 

the Pmt current account of 
A. D. M. CL. A.> 

---·-- --· ----
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It. RieOMME~DATIONS/OBSERVATIONS WHICH THa 
COM.MrrTEE Db NOT DESIRE TO PURSUE IN 

VIHW OF THE REPLIES OF GOVERNMENT 

lteeommell'datloa 

The excess of Rs.88.80 crores under Grant No.20 (Revenue Section) 
Defence Services--Army is mainly attributable to the excess of Rs.42.43 
crores under sub-head A-6-0rdnance Factories, Rs.43.11 crores under the 
sub-head A-9-Storea, Rs.8.32 crores under the Sub-head A-4 Transpor-
tation and Rs.8.90 crores under Sub-head A·lO-Works. Similarly, tbe 
excess of Rs.5.48 crores under Grant No.21-Dcfence Services·N~vy is 
rnainly attributable to gross excess of Rs.E.96 crores und~r the Sub-head 
A-5 Stores. 1he Excess of Rs. 21.31 crores under Grant No.24 Defence. 
Services-capital Outlay was mainly, attributable to Construction Works 
under sub-head •A-t-Army', 'A-2-Navy' and 'A-3Air Force'. 

The .. Committee note that the aggregat~ excess expenditure under 
the various Grants relating to the Ministry of Defence is more than 
twice of that in the prec..-ding year. As in the past increase in coo;t of 
stores and POL, accelerated progress of works, failure to anticipate pro-
perly and provide f.:>r the recei"Pt of stores and debits relating thereto as 
also failure to exercise rroper control over tbe pi"Ogress of expenditure 
were the main reasons for excesses. 

The Committee have been informed that in pursuance of the 
recommendation contained in paragraph 2 3 t of the 57th Report of the 
Committee (l98t-S2), tbe Work Study Group in the ty1inistry of Defence 
has. in consultation with the Mini:itry of Fmancc <Defe nee) sjnce c,)n-
ducted a detailed study of the system of regulating the Wllrk of surp!ie~~ 
there receipt and their adequate .. fi.nandal provisioning in the budg~ t. 
The Ministry expect that with the implementati-on of the m~asures 
suggested by the Works Study Group their would be improvemc:nt in the 
existing system and the variations between the sanctioned grant and 
actual expenditure would be minimised. According to the MiniMty, 
full impact of the measures aimed at tightening up the system of moni-
torins and control of expenditure could be felt only in the wbsequcnt 

\\5 
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yean and it is too early to assess the same as the instructions were 
circulated only ia June, 1982. The Committee would like the Ministry to 
keep cl@se watch over the position and ensure that the budgetary control 
is truly effective in future. 

[(Serial No.5 <Appendix XVII) para No.2.23 of I 66th Report PAC, 
1983~84, (Seventh Lok Sabha).] 

Action Taken 

Instructions already exist for framing the Defence budget estimates 
or realistic basis depending on the req tJiremcnt and to exercise a close 
and constant watch on the trend of expenditure with reference to sanc-
tio:-aed provision. The progress ef D:.:fence expenditure is analysed perio-
dically and instructions issued to the Services HQrs. etc. to contain the 
expenditure within the allocated budget. 

2. DADS has see:1. 

[Ministry of Defence O.M. No. F-11/83:'£ (Budget): dated 3 
February, 1984] 



III. RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

AND WalCH REQUIRE REifERATION 

Recommendation 

There was an excess expenditure of Rs. 5.99 crores and 
Rs. 16.70 :ror.es respectively in the Revenue and Capital Sections 
(Voted) of Grant No. 53-Delhi. But for savings under certain 
heads the overall excess in the Revenue Section would have been Rs.7.89 
'Crores and in the Capital Section Rs.l7. 72 crores .. During the year 
1980-8 t, the excess was to the tune of Rs.l I. 7 3 crores. As in the pre· 
vious year, bulk of the ~xccss in 1981-82 in the Revenue Section was due 
to purchase of more building rneterials at escalated costs following volu· 
minous increase in construction work connected with Asian Games, 
1982. Th¢ Committee note inter alia that in pursuance of an earlier 
recommendation of the Committee, a revised accounting procedure has 
since been introduced by the Ministry of works and Housing from_ 
the financial year 1982-83 and it is expected that the booking 0f 
expenditure under n(1rrnal budgetary suspenses accounts will be confined 
to the provisions appearing m the budget. The committee have also 
been informed that the Delhi Administration has also introduced a 
system of Management Accounting from the quarter ending 
30 June, 1982 to enable the Heads of Departments to review the 
monthly progress of expenditure. The Committee desire that the 
Ministry s!10uld ensure that there is no significant excess expenditure 
over the voted grant in future. 

The Com mit tee note that out of the total excess expenditure of Rs.\6.70 
crorcs under the capital section of the Gr:mt, Rc;.9. >l crores represented 
non-remittance hy the Delhi Development Authority of 1he surplus _of 
receipts over e:tpcnditure to the Revolving Fund, prior to the close 
of 1he financial year. as required under the pr:scribed accounting proc~ 
dure. As a result, the surplus recei[")ts were treated as advance to the 
D. D.A., resulting in excess over the budget provision. The Ministry 
have assured that all efforts are now bein-g made to persuade the 
D.D.A. to o)ic:rve rhe accountin& proccdurl! strictly and start remittance 
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of receipts realised by them on account of premium, etc. to the· Revolv· 
ing Fund before the closJ of the fin.tncial year. The Committee are sur-
prised that the D.D.A. should have, in disreprd of the prescribed pro-
cedure, failed to remit the surplus rece~pts to the Revolving Fund, 
prior to the close of the financial year and that the Ministry should have 
rl!maincd a helpless sp!ctator stiB trying to "persuade" the D.D.A. 
The Committee desire that the D.D.A. should strictly follow the pres-
cribed accounting procedure in future. 

[S. No.6(Appendix XVII) para 2.26 of !66th Report of PAC. 
(Seventh Lok Sabha).] 

·Action Taken 

The observations of the Committee have been brought to the notice 
of the Ministry of Works & Housing who provide the budget provision 
for 'Works' and the Delhi Admn. who control the expenditure for 
strict complial)ce. 

Tl:!e Accounting procedure relating to scheme of 'Large Scale 
Acquisition, Development and Disposal of Land' in Delhi prescribed in 
1961 provides that-aU receipts arc to be credited to the Revolving Fund 
and expenditure is to be met out of it exclusively by dra'*al of cheques. 
This procedure remained in force till Jan., 1966 when, due to some 
financial diffi.:ulties of DDA, it was decided by the then Financial Adviser, 
Delhi Administration, that as a temporary measute the DDA may be 
allowed to utilise receipt 11 realised on behalf of Delhi Administration, 
towards expenditure on the clear understanding that they would remit 
surplus of receipts over expenditure regularly. The Government of India 
was approached by the Delhi Administration· in 1976 for regularisation 
of the above relaxation. The Ministry of Works & Housing did not 
agree for relaxation. The Delhi Administration wrote to the Vice-
Chairman, DDA requesting that direct untilisation of receipts towards 
expenditure may be dhcontinued forthwith and the receipts should be 
remmitted to the Administration for credit to the Personal Leadger 
Account of tbe Housing Commissioner every month and DDA,s require-
ment of expenditure on development of land may also be sent to the 
Ad ninistration for issue of cheques in their favour. 

2. Since the DDA did not discontinue the practice of utilising the 
r~ceipts directly and did not regularly remit the surplus of receipts to the 
Revelving Fund, the Admn. has no gption but to abow the withheld 



119 

funds as advances to DDA thereby, resulting in excess expenditur~ over 
toe budgetted amount. The matter was examined in consultation with 
the controller of Accounts, Delhi" Administration and it was suggested 
to the DDA that surplus of receipts over the budgetted figure may be 
deposited in the Revolving Fund after restricting the advances to their 
Development divisions to the extent of budgetted alJotment. Finance 
Member, DDA, however, expressed, some practical difficulties in adopt- · 
ing this procedure. He has suggested that there should be a quarterly 
reconciliation of fi~1res relating to receipts and expenditure with a view 
to arrive at the amount payable to and from the the Revolving Fund. 
The final overall cash settlement may take place in June each year (tak-
ing into account the Actuals covering January to March as well). 

3. The Delhi Administration is being requested to hold a meeting 
with the representatives of the Ministry of Works & Housing artd the 
DDA w take final decision on the p0int whether the prescribed pro--
cedure should be enforced or some relaxation has to be made. 

[Ministry of Home Affairs U.O. No. U.l50~0/2t83-Ac. II dated 25 
June, 1984.] 



JV. REC~MMENDATIONS/OBSERVAfiONS IN RESPECT 
OF WHICH GOVERNMENT HAVE FURNISHED 

JNTERIM ·REPLIES 

Recommendatioa' 

The Commi~ee had, only a year ago, viewed with concern the pre• 
1istant · phenomenon of excess expenditure. The Committee note that 
as in the previous year the bulk of . tbe eltcess expenditure during 
1181:..82 (leaving aside Grant No.I2 Foreign Trade and Export Produ .. 
ction, which has been dealt with Jater in this Report) taken place in 
in Railways, Defence and P&T. The Committee agree with the 
Ministry of Finance that rather than a review of the departmentalisation 
of accounts and IFA Scheme obtaining in Civil Ministries/Departmentst 
the financial systems in the three other sectors should be reviewed in 
depth to tate steps to obviate 1tuch large scare excess expenditure. The 
Committee would accordingly recommend an indepth review of the 
fiDaKial system in Railways,. Defence and P&T by a team of high level 
officials. They would suggest tbat representatives of the C&AO of India 
aDd the Ministry of finance muat also be associated with it. The Com~ 
mittee would await the outc:ome of the review and steps taken on the' 
basis thereof. 

(Serial No. 2-<Aprendix XVJI1"1>ara 2.8 of the 166t.h Report ~>f the 
Public Accounts Committee (Seventh Lok Sabha)l 

Action Takm 

In pursuance o( the Public Accounts Committeefs recommenda ... 
tions a Committee bas been sat up under the Chairmanship of Controller . 

' General of Accounts to make an indepth review of the financial systems 
in Railways, Defence and P&T Sectors. The Public Accounts Com~ittee 
would be informed of the outcome of tbe review that may be made by 

. the Committee so set op and steps taken on the basis thereof. 

[Ministry of Finance. Department of Expenditure) F. No 12(ll• 
E<Coord)/84, dated 10 May~ 1984). 

(/) Ministry of Fi11ance (Department of Expendlturt) ~ 

.J2f) 
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(li) Ministry of Communications (PelT B(,(ll'd): 

A Committee has been been constituted for an indeptb review of 
the financial system in the; three sectors ,;z. Railways, Defence and 
~&T vi~~ Ministry of Finance (Department of expenditure) No.l2 
(2 1/E(Coord)84 dt. 16.3.84 with Controller General of Accounts as the 
Chairman. The Committee would submit its report within six weeks. 

This bas been approved by DOG (PF). 

This bas be.:n vetted by Director of Audit (P&n Delhi vide their 
U.O. No. RR·Ill·266/l (b) 406/lSl-82/CH-11 ot. 28.6.84. However the 
Audit wanted a copy· of the decision arrived at on the basis of the report 
of the Committee. This will be done. 

{Ministry of Communications <P&T Board) O.M. No. 16-31/84-B 
dated 21 July, 1984] 

Uii) Ministry of Railways (Railway Board> : 

In pursuauce of the above recommendation, the Ministry of 
Finance have set up a Committee under Controller General of Accounts 
with a representative each from Railways. P&T~ Defence and Finaace 
Ministries. The findings of this Committee's report will be advised. to 
the Public Accounts Committee by the Ministry of Finance in due cour:ae. 

This ha; been seen by Audit. 

{MinistrY of Railways (Railway Boardts O.M. No.83-BC-PAC/VII/ 
166 dated 29, May. •984. 



APPENDIX XVIII 
(Vide paragraph 1.1 of the Report) 

Statement of showing action taken by Governmt:nt 
on the recommendations contained in Chapter 

Ill (Appendix XY) wh~rein interim replies 
or no replies were furnished earlier in 

respect of 121 st Report 
(7th Lok Sabha) 

Recommendation 

An excess of Rs. 5.97 crores occurred under the Revenue Section 
(Voted) Grant No. 22-Defence Serv1ces-Navy and was attnbutable to 
excess expenditure under the sub-heads 'A'. 1-Pay and allowances of 
Navy <Rs. 129.79 Jalcbs), 'A.5-Stores· (Rs. 326.27 lakhs) and 'A 7-otber 
Expenditure (Rs. 172.47 lakhs). The excess under the sub-head 'A. l ~ 
Pay and Allowances of Navy' was due to payment of one add1tional 
instalment of Dearness allowance with effect from 1 September 1980 
and also due to higher p r capita rates than anticipated at the revised 
Estimates stage. The excess unaer the sub-head • A. 7-other expenditure, 
according to the Ministry was mainly due to (a) more expenditure on 
deputation/training in a foreign country (b) larger supplies through 
DGS&D than anticipated and (c) additioual paymmts to a foreign 
country for repairs and refit" of ships. The excess under tbe sub-head 
'A.S-atores' was actually Rs. 9.76 cror~s after taking into a:count the 
reduction of the provision by reappropriation to the extent of(-) 6 SO 
crores. The eACess is reported to be on account of larger rect!ipt of 
supplie5 of stores, spare parts and machinery than anticipated mi!>Cia~si
ficatil~n of expenditure under 'Clothing Store'i' and ircrea'ic in 'Cusroms 
duty' increased eApenditurc on POL. Th~: Commitrce have heen inf.,r-
med that "details in regard to the misclassificati_on .of e:~tpendi•ur~ under 
'Clothing stores' are being looked into". Since miscla~sifl.catton'\ vitiufl.· 
sound budgetary control, the CoJllmittee de5ire that ri.!sponsibility for 
failure to reconcile tbe expenditure figures and to ensure timdy rectifica-
tion thereof should be fixed and appropnate action ta\..en, if a ·:y gross 
negligence is noticed on examination of lhe dctdtls 

[SJ. No.2 <Para No. 2.24) of Appendix XX of 121st Rtport of i>AC 
(7rh Lok Sabha) 1 

J22 
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Action Taken 

With a view to inculcate greatl!r consciOusness rl'garc.J1ng budgetary 
procedures and controls comnreh('nsive gt!Hklines have been promulga-
ted vide q.ffice Acquaint 13/81, ''fmanc1al Managem~nt in the Navy ... 
It is expected that this would result in ttgbter budgetary control and 
monitoring at various levels. 

Excess expenditure on clothing stores has been investigated in Naval 
Headquarters and by CDA (N} CDA (CC) and CDA (Hqrs.) The 
excess is attributed to misclassification during the encoding of booking 
by the HCI, London, from whom the requt.;He clarifications details have 
not been received. The matcer is now bemg persued through Ministry 
of External Affairs with the HCI, London by Ministry of Ddence. Jt 
is expected that the necessary clarifications wlll be recl·ivetl from the 
HCI, London shortly. The Mintstry would then determine and fix r~.s

ponsibility on tbe authonty or persons concerneJ. It maY be noted 
that responsibility can be tixed only .tfler all details are known to the 
Ministry. 

The expenditure on act:ount of oil futl rs b.:ir.g regularly momtorcd 
by Naval Headquarters and k ~pr comnh·n-;.urate with operational and 
Training requircrn;·nts 0f ship, and am:r.tfl Large ~.:al~ exercises in-
volving large number of naval unJt!) h J\.e aJ,o been und_rtak.cn. Mom-
t~uing met!tings have been i;1Sltlut·~d at ~aval Headquarters t0 monnor 
the expenditure oil fuel. 

Naval Srores, Spare p,Ht~ & \fa.:hmcry-EtTorts at various kvtls 
were made to ensure tim=ly !-.upply of > .... val stores wh1ch resulted in 
materialic;ation <'fstores in t"<:~·s.:; t'f &!:t:i~ipJkd levels and as such, in 
higher cxrendiwre in t!1is reg1rd. Til,: 'ur~!y of spart: parts and macht~ 
nery al'io matenalised at levds hi~her th.tn anticipated initi.dfy. 

[Mmistry of Dekncc D 7\f. No F 2 ( l)ISJ;D{N-III> dated 24 l\1a:, 
i 98 ; }. 

Fuh~1er lnfurmatior1 

The re~.:ommend,l•i, n'!l of ihe v.nrk study group in th~.· Mmi.;;try of 
Defcn~e which was set up fnl!.)win!! the n:c,)mme11dations of the Publ c 
AccoUQts Committ~e in its 57th Report d 9::n -X:!1 have been implemen-
ted by all the Esttmating authorities under Air Headquarters. Li.lbiliiy 
registers have been opened which indtc ile the carry over liabilities of 
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the previous year, new indents/orders placed during the year as well as 
dates when the supplies are e~tpected to materialise. These registers 
also contain full information regarding contracts/orders, agreement 
under which supplies arc to be made. The estimating authorities cx.a· 
mine these registers at the time of budgetary revJews and more 1ealistic 
estimat(S llfC now framed. The controlling authorities at Air Hq. arc 
also exercising effective control on pl.tcing ord!!rs and regularly moui-
torfng the progress of expenditure from month to month and take nl.!ces· 
sary steps to eliminate, variation between sanctioned arant and 
actuals. 

2. As a result of these corrective measures in the year 1982·83, 
the overaH variation between the sanctioned grant and actual expendi· 
ture has been ( +) Rs. 1.48 crorcs i.e. ( +) 0.1% on the revenue side and 
(-) Rs. 0.93 crores i.e. { -) !. 7% ou the capnaJ side. 

3. This bas been seen by Audit. 

[Mmistry of Defenc~ Q. M. No. 58<2)/82/0C\ir·l> Dated 21-7-
1984]. 

Further Information 

In reply to the Sl. No.9 (Para 2.24) of appendix to 12lat Report 
of the PAC C7th Lok Sabba) 1982-83, it was stated that :-

"Excess expenditure on clothing stores has been investigated in 
Naval Headquarters and by CDA<N> CDA{CC> and CDA 
<H Qrs). The excess is attributed to misclassification during 
the encoding of booking by the HCI, London, from whom the 
requisite clarificationsidetaits have not been received. The 
matter is now being pursued through Ministry of External 
Aft'ain with the HCI, London by Ministry of Defence. H is 
eApected that the necessary clarifications will be received from 
the HCI. London shortly. The Ministry would then deter-
mine and fix responsibility on rhe authority or person concer· 
ned. It may be noted that responsibility can be fiAed only 
after all details are known to the Ministry. 

The matter bas been investigated and the High Commiaioo of 
India. Londo" bas now intimated that the excess expenditure under 
••clothing Stores" of the Navy was due to the usc of wrong computer 
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code bead whilst encoding the expenditure at HCI. London. They have 
~ also stated that since the financial year has already expired and <.ccounts 

closed, it is not possible to make any re-adjustment to tb.: bl)Okings 
already made to the various Heads of accounts. 

In view of the above, it is clear that the Ministry of Defence is not 
at fault in this case. More lver, this Ministry has requested the Minis-
try of External Affairs to issue requisite instructions/guidelines to High 
Commission of India, London t~> institute safeguards against the recur-
rence of such lapses. 

[Min. of Def. U. 0. No. 2( 11 )/83/D< N-lll) dated 3-8-84]. 

Recommendatl JDS 

The excess under the- Revenue Section (Voted> of Grant No. 38-
Currency, Coinage and Mint has heeo to the tune of Rs. 3,26,333. But 
for savings under certain sub-heads the excess would have been much 
more. It is significant to note that this Grant was exceed d in the years 
1974-75. 1976-77, 1977-78, 1979-80 as well. An unanticipated excess 
of Rs. 4.39 lakhs occurred under the sub-head ''A.4 (I)-Loss on des-
truction of withdrawn coins" during 19~0-81 as well. The Ministry 
bas informed that while working out the final requirl!ment of funds 
under this sub-brad the debits pertaining to February and March~ 1981 
con1d not be assessed very accuratdy and 1h~re were also some w~ong 
adjustments in accounts which vitiatt"d the estimates of final require-
ments. The Committee have also been informed that the General 
Mana~Zers of the Mints and Presses have been instructed to ensure that 
'Such lapses do not recur. Thoy h~1ve also been directed to ensure finan-
cial discipline. proper estimation of rt""quirements of funds, proper and 
timely review of the pro~tc5s of exp..-nditttre and proper clas .. ifications 
and adjustmrnts. 

The Committee are concerned over the persi!tent failure on tbe 
part of General Managers of Mint~ and Presses in foreseeing and mak.-
in~ adequate provision f.,r anticipated needs. The Committe-e would 
like the Minic;try to examine the re8'S.,n~ for such repetitive lapses. In 
particular they would lil<e the details of wrong adjustments in accounts 
'Which vitiated th .. estim:lte of final r~qu·rements of funds during 1980-~ I 
for appropriate action in c.1se al\y serious negtigence on tbe part of 
supervisory otlicials is noticed. 

{S. No. 12 (Para 2.29) Appeadix XX to lllat Rt:port on PAC 
(7th Lot Sabfla)) 
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Action Take~ 

The reasons for excess in the past have been looked into. Tbe 
excess was either due to inaccurah' estimation of requirement or due to 
misclassification of voted item as chJrged. The excess occurred in the 
past due to the fault of one on the other of vanous crganisati ns, name-
ly, Security Paper Mill, Hoshangabad, Currency Note Press, Nasik and 
the three Mints at Bombay, Calcutta and Hyderabad. The General 
Managers of the organisations luve taken care not to repeat the same 
mistake. 

2. The observation of the Cnmmittee have brought to the notice 
of the General Managers of these org:-misation!-. and that of Bank Note 
Press, Dewas, the expenditure of which is accounted for in the Grant. 
The General Mangers have been instructed suitably to ensure financial 
discipline by exercising particular vigil over the factors that led to the 
excess in the previous years. Cnpies of the two instructions issued in 
this regard are attached. 

3. The excess from the years 1975-76 h<:'i been declining and bas 
always been below one pet' cent over the final grant. For the year 1980-
8 I, the excess is only 0.01 per c~nt. 

4. The details of the wrong adju~tmcnts that vitiated the estimate 
offu11ds during the yeJ.r 1980.81 l•ave been looked into. In the case 
of fndia Government Mint, Bombay, it has hcen noticed that the losses 
in the process of coinage for the month~ of Febuary and March, 1981, 
were inadvertently shown as gain dl.lnng these months which came to 
l!ght only after the closure of the preliminary account of March, 1981. 
By that time, an amount of Rs. 1.12 Jakhs was surrendered from the 
available grant as surplus. This wrong posting of debits wu rectified 
in the final accounts for March, 1981. Tt.e General Manager has taken 
measurts to check expenditute before booking it so that such mis-
postings can be avoided hereafter. 1 he G~:neral Manager, India 
Government Mmt, Calcutta bas also reported that the non-inclusion of 
operative losses in the final Reviaed Est1mate for lhe year 1980-81 has led 
to the excess. The General Manager has also assured that efforts would 
be made in future to contain expenditure within the sanctioned grant. 
-----~-----:---------------- ------- ---

·Reproduced under Appendix XV (pp 133-J35) to 17th Report (7th Lok Sabba). 
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No serious n~gligence on the part of supervisory officials calling for 
action .against them has been noticed. 

[Ministry of Finance (Department of Economic Affairs) 0. M. No. , 
F- 716/82-Coin dated 23 April, 1983. 

Further lnformatioa 

A note indicating the measures taken by General Managers to 
check expenditure before booking and to keep the same within the 
sanctioned grant, as reported by the General Managers, is appended 
herewith . 

. 
[Ministry of Finance (Department of Economic Affairs) 0. M. No. 

7/8/82-Coin dated 5 October, '1983]. 

Measures to check the expenditure and keep the same 
within sanctioned Grant 

The General Managers of Mints and Presses have each reported 
the measures taken by them to check expenditure and keep the same 

f!1witbin the sanctioned grant. These are given below : 

I. India Goverlfment MiiU-Calcutta 

<I) The register for the booking of expenditure is kept under 
constant Review. 

(2) Expenditure is being watched every month, corresponding 
within the trend of expenditure of previous years. 

0) The Section concerned has been educated and alerted to 
keep vigorous watch so that the expenditure is kept with-
in the sanctioned grant. 

!. Currency Nt1te Press, Nasik Road 

A close watch over expenditure as compared to sanctioned budget 
grant is proposed to be achieved by maintaining a register in which 
expenses under various heads are noted monthly and this will be put 
up to General Manager every month. In this register the expenditure 
for the past 2 years under each sub· minor head of account wiU be kept 
recorded. This will facilitate the comparison of expenditure at a gh\ncc 
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With reference to past years. Final e.djustu1ent is always made kceJ'ing 
in view the avaiJability of Funds and Expenditure on discretionary items 
is incurred only if budget provision is available. This system will 
continue to be followed. 

3. Bank Note Press, Deu·as 

The provision of FR 65 and 66 and the instru~tions issued vide 
D. 0. No. 718/82-Coin dated 4-2·1983 are bdng followed. Besides1 

the progressive monthly expenditure is being analysed every month and 
the reasons for variation with reference to proportionate B. E. are 
worked out to ensure correct booking of expenditure. After submission 
of R. E. (final) in the first week of March, the progressive expenditure 
is worked out almost daily to avoid any excess of e~penditure ovet 
estimate. 

4. India Governmellt Mint, Hyderanad 

It is ensnred that budget provision exists before tfte biJis are passed; 
Flow of expenditure is watched every month by prompt reconciliatiort 
with accounts compiled by P.A C. Statemeuts in the prescribed form 
relating to control of expenditvre are also submitted to the Government. 

5. Security Ptrer Mill, Hoshangabad 

The budget provision is being ch~cked before incurring expenditur6' 
and also corrct bead of account befMe bookil'lg the expenditure. 

6. India Gavernm~nt Mint, Bombay 

Regi~ter of control of expenditure for various beads of Accounts 
bas been Of'\ened All bills are certified with an endorsement about 
availability of funds by a Section Offic.:-r before expenditure is incurred, 
Monthly statement of expenditure is review(·d for va'riations and put up 
for Gl:nerul \-1anager's persona I rerusa~. Acroun ts <•fficcr has b~:en 

instructed to ensure proper checking of postings by fixing responsibility 
at appropriate level. No et.penditurc is incurn'd Y.ithoul budget pro· 
vision as far as poss1ble except statutory items soch as electricity BMC 
wa:er, prop~rty ta-xes, t<.:lcphun~s pmtage telex Pr..,O ''laims etc. 

Recommendation 

The Committee note that tht!re was an-exess expenditure of Rs. 3 66 
arores and· R..s. S.fO crores respectively in the Revenue and Capital 
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Sectiom (Voted) and Rs. 2 47 crores in the Capital Section <Charged) of 
Grant No. 53-J.}elhi. But for savings to the fund of Rs. 148 crores in 
Revenue Section (Voted), Rs. 3.43 crores in Capital Section (Voted) and 
Rs. 1.38 crores in Capital Section (Charged), th'! overall excess under 
this Grant would have been much more. This Grant was exceeded in 
1975-76, 1978-7~ and 1979-80 also. This excess during 1980-81 under 
the Voted Sections have been generally attributed to acc..!lerated prog· ess 
to works and cost escalation of materials for works connected with 
Asian Games, JC)82. The Committee are constrained to .record their 
displeasure over the persistent. tendency to exceed the budgetary ceilings. 
It seems that the instructrons issued in the past have had little effect on 
the Delhi Admi11istration. The CommiLtee apprehend that fresh 
instructions are also l1kely to meet the same fate unless earnest measures 
are taken to curb this tendency. The Committee are of the view that 
anticipated expenditure on the ab~ve counts as also adjustment of 
more debits should h1ve been ascertained more precisely at least 
at the time of framing the Revised Estimates and necessary Supplemen-
tary Grant oPtained. The Committee expect that in future the Delhi 
Administration will display better sense of financial discipline. 

[SI. No 15 Append1x XX (Paragraph 2 38) of 1 21st Report of 
P.A.C. (Seventh Lok Sabba) ]. 

Action Taken 

The observations of the Committee were brought to the notice of 
the Delhi ,\dmbistratJOn for strict compliance. The Administration was 
also asked to intimate abuut the maintc:nance of liability register, reasons 
for not providing funds at appropriate times and remedial steps to 
prevent recurrence of excesses in future. The Ddhi Administration bas 
noted the observatiu,ls of the Committee. Regardmg maintenance of 
liability register, a special Audit was deputed by the Administration to 
check the reasons for excess expenditure incurred by the Departments. 
The Audit team has submitted its report, the salient features of which 
are given in the enclosed Annexure.• T~e Report is being examined by 
the Administration. The action taken on the Report wilJ be intimated 
to the Publ1c Accounts Committee. The introduction of revised 
accounting procedure in th:: transactions under the Su:ipense Heads with 
effect from 1·4-82 is expected to reduce the possibiliiy of excesses over 
the sanctioned grant. The Administration has also introduced a sys!em 
of Management Accounting from the quarter ending I he 30th June, J9Sl 
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to enabJe the Heads Departments of reviews the monthly progtess of 
expenditure. A copy of instructions issued vide Administration's Memo• 
randum No. F 1/32/81-PAC dt. lS-S-82 is enclosed,* 

The Note has been seen by Audit. 

(Ministry of Home Affairs U.O. No. 15030/1/82-ACII dated 7 July. 
1983). 

\ 
Further Information 

The undersigned is directed to refer to this Ministry's O.M. of even 
number dated the 7th July, 1983 forwarding therewith 40 copies of · 
Action Taken Note on para 2.30 of 12lst Report of PAC-7th Lok 
Sabha. As desired by the Audit, 40 copies Gf the Delhi Administration's 
Jetter No. F. 9/3;'82-Fin(B) dated the 11th August, 1983 indicating action 
taken by the Administration on the report of Special Audit Team 
are sent herewith for the information of the Public Accounts Com"' 
mittee. 

<Ministry of Home Affairs U.O. No. 1 5030/1/82-AC. 11 dated 9th 
September, 1983) 

[Copy] 

DELHI ADMINISTRATION : DELHI 
FINANCE (BUDGET) DEP~RTMENT 

No. F. 9/3/82-Fin. (B) 
To 

Dated the lt·~·l981 

All SecretaTiesfHeads of Departments,· 
Delhi Administration; 
Delhi. 

Sub. : Incurring ef excess expenditure onr rancti(. ned budget allot..r 
ment. 

Sir, 
' 

I am directed to invite your attenfion to this Adrtlinisttatior\ 0. M. 
No. F. 9/3/81-Fin. (B) dated 25-11-81 wherein all Head of Department! 

--··----········- --- __, 
• App'ended at Appendix XV to lllst Report of PAC (7th Lok Sabho) 'PP· 

161-164) 
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wer~ requested to ensure that no excess expenditure is incurred over and 
above the sanctioned budget allotment without the prior concurrenc~ 
of Finance Department as envisaged in Government of lndia'1> decisi.m 
No. 1 below G. F. R. 71 which states that uo exp~nditun.: ~Lall b! 
incurred which may have the effect of ex.cl!rding the total grant of 
appropriation for a financial year except after obtaining addifonal 
aiJotment of funds. Instances have, however, come to notice where som.! 
Oepartments have incurred~xpenditure over and above the sanctiond 
budget allotment. It appears that the instructions contained in this 
Administration tetter dated 25-11-81, referred to above, are nol being 
strictly adhen.:d to by the Heads of Departments. It is once again 
emphasised that no excess expenditure should be incurred over sanc-
tioned budget without obtaining prior concurrence of the Fmance 
Department. 

2. The proct:durc for rec0nciliation has been )aid down in Rule 67 
an.d Annexure to chapter 5 <Jf the General Fm~u~ciat Rules. Further 
lnstructi<)ns in this C•Jnnection w.:re issu.:d vide Finance Secretaries' 
D.O. Jetter F. 10'15!77-Fin (B) dated the 13th J':Jiy, l977 and 
l='. 16/1177-Fin. (B) dated n.e 3rd March, 19-8. These were reiterated in 
circular letter No. Pr. AQ/APPR0;82-R3 77-144 dated the 19th April, 
l982 of the controll··r of Accounts, Delhi Administration. These instruc-
tion should b~ scrupulously fottowed. 

3. In the event of increase in tl1e revrsed plan outlay which is 
generally finalised in the month of FebruaryfMarch, the concerned 
nepartments should immediately get in touch with the finance DepJrt-
ment for corresp..,nding increase in the provision under the Head 
•suspt:nse' wherever necessary so as to avo;d excess ·expendituTe booking 
under this sub-head of account. 

4. The Public Works D.:pa. tment and Jrri'gation & Flnocts DepJrt-
ment should strictly follow the revised procedure of booking of expencti-
'ture under suh head 'Suspense' in r~pect of -certain purd1ases as intn-~-

' 'rluced by the Ministry of Works and Housing-. 

5. The Contro11er of Accounts wi11 issue necessary :ttlthort~attoa 

for ope11iftg of\ettcr of credit to Publtc Works Dep\t. and Jrri~ation a·-d 
Floods Ocpartm~·nt after taking into account tht' element 'Of departmt.nto.rl 
-charges, provision made under 'Suspense• and other provision made 
~n4er 'deduct recoveriea' etc. 
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6. All the Heads of Departments should. m:~intain liability register 
as provided in Gov~rnment of In.iia's decision No. 6 below Ruk G.F.R. - . 
66 as :~mended by the Ministry of Finance l'idt! O.M. No. F. 11d7)-E. 
IIC\)/N, dited the 29th March, 1982. 

7 The Pay a·nd Acc0untS officers should l1btain primary unit-wise 
allocation duly approved by the Finance Department in respect of lump 
provisio:1s existing in th! budget to enable them to exercis~ proper 
control over the fto.v of e~peuditure. They should aho exacise a greater 
v1gil in the m1tter of ensuring that the expenditure of the offices attached 
wi h .the ·concerned Pay and Accoun~s Office does not exceed the 
buJg~t r•~lv1.;iu H piJ;I!d at th..: dis!)osal of the n:spectiv.: otli.;e. The 
he'lds of tb~ D.·p:1rtrnents will further issue suitable instructions to the 
Heads of Offices and Draw1n~ and Disbursing Officers, as may be consi-
dered ne~essary for pTllpcr control of expe:Jditure. 

8. The Heads of Di!partment and Accounts Officers (Junior 
Accounts Offi~;ers and D D.O's where there ar..: no poSLS of A~;:counts 
Officers Junior Accounts Offic.:rs) shall be personally responiihk for any 
excess in the expenditure. 

Recommeodatioo 

Yours faithfully. 
Sd/-

R.M.VATS 
Secretary Finance 

The Committee have considered tb'! explanation offered by th.: 
D:partment of Commcrc.! for the excess expenditure of Rs. 3 A~5 0} 
Jakhs which occurred under Grant No. 16-Foreign Trade and Export 
Production. It is significant that but for savings under various hc:ads in 
the Capital Section of tbe . Grant, the real excess would have be.:n as 
high as R~. 9661.23 lakhs. While appreciating tha.t the drawals of 
technical credits by USSR <in respect of whicn no ~eiliog existed) during 
the last four weeks of the y.:ar 1977-78 amounted to Rs 31.20 crores, 
the Committee feel that there is a lacunae in tb: existing financing and 
banking arrangements under which whenever the Reserve Bank of IL&dia 

~ finds that there are no b1lances in the rup!e accounts maintained by 
foreign Gov :rnment with it, the payments made on behalf of the foreig11 
Governments by the Indian Banks to tbe Indian exporters arc automa-
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tlcally debited to Gover tment account, without waiting for any release 
of funds from the G<?vernm.!nt. Th! CJm11iHt."e would, th~ref~re, 
re4,:omm:nd that the D~partme.tt ofCommercc might r~:vi-:w tli>.! eKisting 
procedure in consultation with the Min1stry of Fanance and the Reserve 
Bank of India so that advanct! information of such payments could, if 
possible. be given to Government for making necessary provision in the 
supplementary demands for grants. 

[St. No. 8 <Para 2.16 of A~pendix XV -to Ist Report of PAC <7th 
Lok Sabha} 

Action 1'aken 

The existi.tg procedure for drawat of funds by the Reserve Bank of 
lndia by debit to Government accounts for providing: Tt.•chnical Credit 
facilities to East European courttries ha.ving Rupee Trading. Arrange-
ments with lndia has been review:d in consul tat ion with the Budget and 
'Foreign Trade Divisons of th~ Ministry of Finance,. Department of 
~conomic Affairs and th~ R··s::!rVe Bank of India [t ha sir.ce bt'cn 
decided that actual drawals of funds wou1d henceforth be limited to the 
extent possible to approved Budget provisions. The Reserve B,mk of 
India has be-en advised vide Ministry of Commerce letter No 9 !" /8~ 
FT tEE) dated lst Aprsl, 19Sl (copy enclosed)• to apprlx1ch th~ Ministry 
of Commerce as and when additional funds over and ahove th:? 
'aporoved Bud!!et provisions are required with estimates of funds 
required for the remaining part of the financial year for a Government 
-sanction so as tn enabk the Min1stry to provide for addttilmal funds 
_with the approval of the competent authori1y with a \'iew to avoiJing 
-excess over the approved budg:!t. 

The Reserve B;!nl- oflndia has agreed to furnish \\Cc:kly ~lb1ts cf 
grnss drawals of T~:chroicat Credits This would enable this M in1stry !() 

'k··ep a watch and i's!iue ~dditional budgetary sanct on as :·~1d when 
r~:quircd after obtaining provisions in accordance w11 h thl! ptc::~c• ihcJ 
pro,edure. 

I Ministry of CC'Imm~:rc.: O.M. No 4J< ll/75· FnEE~ 
dateJ 15 Junr-, 198i] . 

.. Reproduced under Appendix I to tJlst Report of PAC 7tn (Lok Sabl•W) 
(pp. 21· 22J 
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Further Information 

The Public Accounts Committee in para 2.16 Appendix XV of their 
First Report (Seventh Lok Sabha) presented to the Parliament on the 
15th December, 1980 had recommended that the Ministry of Commerce 
might r~view the existing budgetary procedure for technical credits in 
order to ensure that these were extended to Foreign Governments within 
the provisions appf(,)Ved by the Parliament. 

2. In the Action Taken Note sent to t!te Committee vide O.M. No. 43 
(1)175-FT(EE) dated the 15th June, 1931, the Ministry of Commerce had 
indi.=ated th tt the existing procedure for drawal of funds by the Reserve 
B1.nk or India for pr0viding technical credits t.J fast Europt:an 
Countries having ru~lee trading arrangements with lndia had been 
reviewed in con')ultation with the Budget and Furcign Trade Divisions 
in tht! Department of Ec.onomic Affairs of the Ministry oi Finance and 
the Reserve Bank of India and that it had be~n decided that the actual 
drawal of funds would be limited to the approved Budget provision and 
fllr thi<; purpose the Reserve Bank would monitor the drawal of funds. 
Pursuant to this dt:cision, the Minislry of Commcrcl! had arranged for 
reporting by Reserve Bank of actual weekly drawals for keeping a 
watch and taking action for augmentation of Budget provision in 
accordance with the prescribed procedure. 

3 Under the bilateral Trade and P.ayment Agreements with India, 
technical credits are drawn by Foreign Governments whenever their 
rupee balances fall short of their requirements. It is seen that despite 
the monitoring arrangements, drawals in excess of the sanctioned provi-
sions ha..ve ta~<;en rlace towards the end of financial year leaving no 
time to cover them through the rast batch of Surplementary Demands 
for Granu. This situation was discussed at an inter ministerial meeting 
held in the Ministry o( Commerce on the 8th July, 1~82, which was 
attended by the representatives of the C.G.A. (Department of Expendi· 
ture) Budget Division of Department of Economic Affairs of the 
Ministry of Finance, the Comptroller & Auditor General of India. lt 
was observed that imports from and exports to India by them is a conti-
nuous process and drawal of technical ~redits, repayment thereof or 
creation of rupee balances arose in the process as transitory phases at 
different points of time during a year, which justified an integrated 
approach in regard to budgeting. It was, therefore, agreed at the meet-
ing that tbe requirement of funds for technical credits should, from 



13S 

1983-84 onwards, be worked out on the basis of likely drawala in a 
financial year reduced by likely repayments against such drawals, that 
is to say, for the net amount. When there are any outstandings at the 
end of tb~ previous financial year against a foreign aovernment, repay-
JDents by that Government durins the Pudget year will .. to the extent of 
that outstandina balance, be taken as a receipt in the accounts and only 
the repayments thereafter will be taken for net budgeting. It is hoped 
that this arr.angement will ensqro presentation of a . more accurate 
picture or drawal of technical credits by foreign governments and result 
iQ. a more meaningful Parlimeotary control over these transactions. 

This Action Taken Note has been vetted by Audit. 

(Ministry of Commerce <Department of Commerce) O.M. No. 43 
t 1)175-FT<EE) dated 2nd July, 1984]. 
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Statement of Conclusions a·td Recommendations 
------------~~ 

Ministry/ 
Deptt. 

3 

Recommendation 

-~--------------------------------

4 
----· -~------------

Finance 
<Expendilure) 

Durin~ the year under review viz-, 1982-83, excess expenditure 
had occurted under 21 Voted Grants/Charged Appropriations and 
aggrl·gated to Rs. 365 15 crores as against Rs. 359 16 crores 
and Rs. 462.69 crores during the years 1980 81 and 
1981-82 respectively. The Committee find that as in the last year, 
&he bulk of the excess expenditure on the Civil side i.e., 82.63 crores 
was contributed by one Grant atone riz., Grant No. 12-Foreign 
Trade and Export Production. Two Grants operated by the 
Ministry of ·ot'fence witnessrd an overall excess expenditure of 
Rs. 1 :7.36 crores, while in respect of one of the Grants adminis-
tered by the Ministry of Communications, there was an excess of 
Rs. 91.]0 crores. Six Grants administered by the Ministry of 
Railways c~1ntributed to an overall excess of Rs. 65.05 crores 

..... w 
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l 2.6 Finance/ 
Railways/ 
Defence/ 

The Committee have been repeatedly expressing concern ov~r 
the phenomenon of evcess expenditure.· Yet, year afrer year, 
Parliament is being presented with a fait accompli of unremitting 
excess expenditure. The Committee have impressed upon the 
Ministries/Departments to bear in mind that excess expenditure is 
·•unauthoried expenditure" and it betrays Jack of financial discipline. 
The Committee, however. regret to observe that there is no 
improvement in position. An analysis of the explanations given by 
the Ministries/Departments shows that, as in past, defective estima-
tion of requirements of funds, abs~nce of a continuous watch over 
the flow of expenditure, failure to anticipate properly and provide 
for the receipt of stores and debits relating thereto and absen~ of 
adequate provision for adjustment of past liabilities continue to be 
the main reasons for excesses. The conclusion is therefore inesca-
pable that the Ministries/Departments concerned have not made any 
serious attempt to remedy the situation. The Committee are 
constrained to emphasise once again the need for a more accurate 
estimation of monetary requirements and better budgetary control 
so as to minimise excesses over Voted Grants and Charged Appro-
priations, if not to eliminate them altogether. 

In pursuance of a recommendati(\n made by the Committe«", 
Government have set up a Committee under the chairmanship of 
Controller General of Accounts to make an indepth review of the 

-w 
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Communica· 
tions 

Commerce 

4 

financial systems in Railways, Defence anc1 P&T Sectors to take 
steps to obviate large scale excess expenditure. The Committee 
desire that the review should be conducted expeditiously and the 
steps proposed to be taken on the basis of the review intimated .to 
the Committee . 

The Capital Section of "Grant No. 12-Foreiga Trade and 
Export Production" a" whole recorded an e~eu of Rs. 88.63 CJ:Orcs 
on account of extra expenditure of the order of Rs. 88.69 crores 
under Technical Credits incorporated in Trade Agreements. Thia 
extra expenditure was in spite of the augmentation of the original 
provision of Rs. 80 crores by Rs. ·1200 crores (IS times) for this 
purpose. This shows bow inadet:~uate was the original provision. As 
in the past, the excess was on ~ccount of unanticipated drawal of 
technical credits by foreign countries under rupee trade agreement& 
It has been urged that the estimation or forecast of drawals under 
the technical credit arrangements by the foreian Governments is a 
complex and difficult eaercise and that it is not always possible t() 
estimate precisely the timing of contracting, the ftow of deliveries 
and payments for the various commodities involved as theSe are 
imponderable factors. Nevertheless the Committee do not lite to be 
presented with a fait accompli year after year. They had last year~ 
desired in paragraph 2.7 of their I 66th Report (7th Lok Sabba) the· 
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4 2.16 Communication! 
(P & T Board) 

Ministry to review the existing procedure and take steps-to-ensure· 
more accurate estimation and eft'ective watch over ftow of drawafs'. 
of Technical Credits by foreign countries. The Commit_. haw nowc 
been informed that i·. has since been decided in consultation witla 
the ComptroJJer and Auditor General of India to switclv Mer to, not 
budgeting to mitigate the problem and ensure presentatiGn:of, a 
more realistic picture in future. The Committee wou14 ·wa&cb· the 
outcome. 

There was an overa11 excess of Rs. 91.30 crores under 
Capital Srction of Grant ~o. 18- Capital Outlay on Posts and 
TelegTaphs. Against tpe final Grant of Rs. 547.34 crores, the actual 
expenditure amounted to Rs. 638.34 crores. The net excess is the 
highest since 1971-72. The excess expenditure was largely due to 
the fact that the value of stores supplied to the units to meet the 
requirements of works-in progress and for new works, was fur 
higher than that provided for in the Budget. The actual value of 
such stores wa~J Rs. 205.48 t;;rores as against the aJJocation of Rs. 
I 14 crores. The Committee fail to understand why it should not 
have b,~en possible for the Ministry to find out well before the clo~e 
of the financial year that the expenditllre on this account was going 
to be far in excess of the original allocation. This points to a 
serious deficiency in the existing system of monitorin~ and exper.d.-
ture control in the Ministry. The Committee note that the Ministry 
have issued instructions to all concerned to keep the expenditure 
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s 2.19 Defence 
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within the sanctioned grant' by r.:.viewing the pending purchase 
orders and, if necessary, by "rescheduling" them. The Committee 
trust that the Ministry will ensure that the instructions issued by 
them in this regard are com pi it'd with by the lower form 1tions in 
Jetter and spirit. The Committee will also like the Ministry to take 
all other necessary steps to tighten up the existing system of moni-
toring and expenditure 'ontrol in the Mimstry. 

The Committee find that bulk of the net tXcess of Rs. 115 88 
crores under Grant t\:o. 20-Defenc.! Services-Army, is contributed 
by sub heads A.9-Storcs <Rs. 9-t.4Sl crot..!5) and A.lO-Wcrks (Rs. 
22 80 crores). But lor savings undl.!r other sub·hc:ac~s, the excess 
under this Grant \v0uld have been much mor\· i e., Rs. 14~.9ll crores. 
As in the past, more materialisation of stores than anticipated, p. ice 
escalation of stores including petrol, oil and lubric«nts, increased 
tariff rates of water and electricity charges and accelerated progress 
of works have been stated to be the main reasons for excess expendi~ 
ture. The Committee are concerned to note that the excess under 
this Grant has become an almost recurring phemenon and the JXSi-
tion has been deteriorating, instead of improving. The very fact 
that year after year, the exceas is attributed to the same causes indi-
cates that no serious efforts have been made by the Ministry to go 
deep Lto the malady and to apply effective correctives. However. 
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Home Affairs 

taw, Justice & 
Comp;my AfTJirs 

- ~-------r--------~---·- ----- ---··----- --~~ -----

tbe Committee would await the outcome of the indeplh reYiew of 
·the Financial System in Defence Sector referred to earlier in this 
Report. 

There has been an erroneous adjustment of Rs. 3,.54,0 .0 in 
the Capital Section of Grant No. 57 Lakshdweep instead of Revenue 
Section of the Grant which shows that timely reconciliation of 
departmental figures of expenditure is not undertaken. Since erro-
neous adjustments vitiate sound budgetary coctrol The Commith·e 
hope that in future fool-proof measures ·would be devised to obviate 
recurrence of misdassifications. Mere issue of instructions to the 
Administration, as has been done, may not serve the desired 
objcctiw unless responsibility fur such lapses in fiud invariably at 
the superviso y Jevel for appropriate action. 

The Committee note that the excess expend ~~1re of Rs. 
5~,6S,l06 rccord:d und~r the chJrg~d portion of the Rev:nue 
Section of Grant No. 67-~1inistry of Law, Justitr & Company 
Affairs as a result of erroneous c'assification of a 'Voted' it~m of 
expen Jiture ai a 'Charged' item, does not r.:quire regu~aris 1tioa in 
terms of paragraph 7 of the Committeee's 16th Report (F~r,;t Lok 
Sabha). Even so, the CtJmmitke are surprised how the e\r~·nJ1ture 
initially correctly classifkd as 'Voted' expenditure came to bt: n:wed 
ns •Charged' expenditure and how only be1ateJy Law Mmistr) 's 
cl.trification was obtained in Februuy, 1984 resulting in its remain-
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ing recorded in the books of accounts relating to the Department 
of Company Affairs as 'Charged' expenditure. The Committee hope 
that the Department of Company Affairs will be more alert in future 
and avoid such misclassifications in the final accounts. 

The aggregate amount of excess expenditure under six Grants/ 
Appropriations administered by the Ministry of 'Railways (Railway 
Board) during the year 1982·83 was Rs. 65.05 crores, even after 
obtaining supplementary Grants amounting to Rs. 134.24 crores. 
An analysis of the reasons for excess expenditure over authorised 
aiJocations indicates that. as in the past, defective:: estim:1tion of 
requirement of funds, Jack of proper and timely review and moni-
toring of funds, failure to anticipate properly and' provide fuUy for 
cost of materials for reriodical ·overhauls and special repairs to 
wagons etc., have mainly contributed to the excess expenditure. 
The Committee have no doubt that by a better control over expendi-
ture and more accurate estim,ation of liabilities, much of the excess 
expenditure culd have been avoided. The Committee also note that 
a sizeable part of the exeess expenditure was on account of pay and 
allowances/retirement benefits. The Committee have repeatedly 
emphasised that there should be no excess expenditure on account 
of pay and allowances as there is no eJement of uncertainty on this 
account. 

-f; 
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-do-

Railways 
<Railway BoardJ 

The Committee had been informed only last year that soon 
nfter the excess expendidure over Voted Grants for the year 1980-81 
came to light, a number of measures were initiated by the Railway. 
Administration to tighten up their control machinery. The expendi-
ture control machinery was revamped and put under the direct 
charge of an Additional General Manager (Expenditure Control> 

on each Zonal Railway headquarter and an Additional Divisional 
Railway Manager (Expenditure ContwJ) on each Division. The 
Committee had been assured that the measures initiated for expendi-
ture control were being l>ept up without any let up and the Ministry 
of Railways exected that the actuals for 1982-8) would show bettcr 
results. That there have been huge excesses during the year 1982·83 
also only shows that the various eJ(penditure control measures in-
itiated by the Ministry have not yet led to the dt~sired improvement. 
The Committee hope that the Ministry will continue their efforts to 
further improve the position. 

The Committee find that misclassification of expenditure in 
Railways has become almost a regular feature. During the year 
under review, there have been misclassifications of expenditure in as 
many as four Grants out of the six Grants which have recorded 
excess expenditure. The Committee are led to the inescapable con-
clusion that the Ministry of Railways have failed to effectively 
tackle the problem of miselassificatioos of expenditure between 
various grants. The Committee would again urge lhe Ministry of 
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Finance 
<Economic Affairs) 

CommunicatioM 
(P&T Board) 
Railways 
(Railway Bo3rdl 
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Railways to undertake a throu8h scrutiny of the reason$ for large 
scale misolassifications and to devise fool-proof measures to Qbviatc 
recurrence, of misclassi:ficationa, which only vitiate sound budgetary 
control. The CoiDmittec would also like &h~ Ministry to fix re~p.on
sibHity for sucb patent ·errors .as soon as theyo . ccur. 

Sutject to the observations contained in the preceding para· 
graphs of tbe Report, the Committee recommend that the expondi. 
ture referred to in paragraph 2.1 of this Report be regularised in the 
manner ;xescribed ._in Article 115 (1) (b) of the Constitution of 
India. 

'fhe Committee have been commenting upon, avoidable d.e_Jay iD 
submission of action taken notes, a!- also stressing that tpe .notes 
should invariably be furnished to them within,.the sHp.u}~ted ti~e 
limit of 6 months. While Q notes were received by the due .d.lte. l'iz. 
17-5-19&4, 3 notes; one from the Ministry of Defeoce .and 2 notes 
from the Mrnistry of Home Affairs were received by the extel\ded 
period. One note from tbe ·Ministry of Communications has been 
received on 21-7-84. One note from the Ministry of Railways 
{Railway Board> bas not yet been recei~ed. The Committee wquld 
once again tike to stress on the Ministries/D.epartments concerned 
i.e. the Minjstry of Communications (P&T Board) and the Ministry 
of Railways (Railway Board) the need to ensure strict adhert!nce to 
the pfescribed time schedule. 

-~ ..... 



12 3.S Home Affairs In Paraaraph 2.2& of theiT 166tb Report (7th Lok Sabha). 
the Public Accounts Committee (1-983 ... 84} had -desired-- that- the . 
D.D A. should in future strictly follow the prescribed accounting 
procedure in regard to Jemittance to the Revolving Fund. In their 
Action Tak-en note, the Ministry of Home Affairs have stated that 
according to tbe accounting procedure relating to the Scheme of 
'Large,Scale Acquisition, Development and Disposal ·of Land· in 
Delhi prescribed in 1961. all receipts are to be credited to the 
Revolving Fund and the expenditure is tq be met out of it e"~tu· 
sively by drawal of cheques. This procedure remained in force till 
January 1966. when, due to some financial dHficuhies of the D. D. A., 
it was decided by then Financial Adviser~ Delhi Administration that 
as a temporary measure, the D.D.A. may be a11owed to utilise 
recetpts raised on behalf of Delhi Administration towarus expendi-
!Ure on the clear understanding that it would remit mrplus of 
receipts over expenditure regularly. Tbe Government of ·India were 
approached by the Delhi Administration in 1976 for regularisation 
of the above relaxation, but tbe Ministry of Works and Housing 
did not agre~. However, tbe' D. D. A. did not discontinul! th~ 

pra<;tic~ of ut1lising the receipts direct1y, nor did it re8ularJy remit 
· the surplus of receipts to t be Revolving Fund. In the circumita nces. 
the Administration was left wi£h no option but to show the w1thheld 
funds as advances to the U D.A-, resulting in e~ccss CXpt'nd1t~re. 
The matter was examined in consultation with the Controller of 
I' ccounts, Delhi Administration and it was suggested to the D.D.A. 
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that surplus of receipts over budgeted figure may be deposited m the , 
Revolving Fund after restricting the advances to their Development 
Divisions to the extent of budgeted allotment. Finance Member, 
D.O. A., however, expressed some practical· difficulties in adopting 
this procedure and suggested that there should be a quarterly 
reconciliation of figures and the final overall cash settlement may 
take place in June each year. The Ministry of Home Affairs have 
stated that the Delhi Administration is being requested to hold a 
meeting with the representatives of the Ministry of Wo~ks and 
Housing and the D.D A. to take a final dec1sion on tbt~ p01nt 
whether the prescribed procedure shoulll be enforced or some 
relaxation has to be made. While the Committee desire that a final 
decision on the point may be taken without any further loss of time, 
they cannot help observing with regret that a subordinate statutory 
authority like the D.D.A. should have been allowed to become a law 
unto itself· and allowed to continue to contravene the prescribed 
accounting procedure with impunity for 18 long years and both the 
Delhi Administration and the Union Government should have acted 
only as helpless spectators all along. 
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